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 LOK  SABHA

 Saturday.  llth  August,  956

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock.

 [Mr.  SPEAKER  in  the  Chair]
 QUESTIONS  AND  ANSWERS

 (No  Questions:  Part  I  not  published)

 MESSAGE  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report
 the  following  message  received  from
 the  Secretary  of  Rajya  Sabha:

 “In  accordance  with  the  provi-
 sions  of  rule  25  of  the  Rules  of
 Procedure  and  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  I  am
 directed  to  inform  the  Lok  Sabha
 that  the  Rajya  Sabha,  at  its  sit-
 ting  held  on  the  9th  August,  1956,
 agreed  without  any  amendment
 to  the  Reserve  Bank  of  India
 (Amendment)  Bill,  1956,  which

 ‘was  passed  by  the  Lok  Sabha  at
 its  sitting  held  on  the  20th  July,
 1956."
 Mr.  Speaker:  There  is  a  petition

 for  presentation.  The  hon.  Member,
 Dr.  M.  V.  Gangadhara  Siva,  is  absent.

 BUSINESS  OF  THE  HOUSE
 The  Minister  of  Parliamentary

 Affairs  (Shri  Satya  Narayan  Sinha):
 Sir,  with  your  permission,  I  beg  to
 announce  the  order  of  Government
 business  for  the  week  commencing
 i3th  August,  1956.  It  is  proposed  to
 bring  forward  the  following  business
 after  the  adoption  of  the  motion  ‘fur
 the  reference  of  the  Motor  Vehicles
 (Amendment)  Bill  to  a  Joint  Com-
 mittee:

 National  Highways  Bill—for  con-
 sideration  and  passing.
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 Consideration  of  motions  for  modi-

 fication  of  Displaced  Persons  Com-
 pensation  and  Rehabilitation  -  Rules,
 1955,  made  under  Section  40(i)  of
 the  Displaced  Persons  (Compensa-
 tion  and  Rehabilitation)  Act,  954  and
 relaid  on  the  Table  of  this  Sabha  on
 2ist  July,  ‘1956.

 Electricity  (Supply)  Amendment
 Bill—for  reference  to  a  Select  Con-
 mittee.
 Other  Bills  for
 passings:

 Multi-Unit  Co-operative  Societies
 (Amendment)  Bill,  as  passed  by
 Rajya  Sabha;

 Indian  Lac  Cess  (Amendment)  Bill
 as  passed  by  Rajya  Sabha;

 Indian  Cotton  Cess  (Amendment)
 Bill,  as  passed  by  Rajya  Sabha:

 Indian  Coconut  Committee  (Amend-
 ment)  Bill;

 Bihar  and  West  Bengal  (Transfer
 of  Territories)  Bill,  as  reported  by
 the  Joint  Committee;

 Supreme  Court  (Number  of  Judges)
 Bill.

 The  above  order  of  business  is,
 however,  subject  to  the  proviso  that
 the  Bihar  and  West  Bengal  (Trans-
 fer  of  Territories)  Bill  will  be  put
 down  for  consideration  on  Thursday,
 the  l6th  August,  1956.

 Shri  Jaipal]  Singh  (Ranchi  West—
 Reserved—Sch.  Tribes):  Sir,  I  wish
 just  to  point  out  that  the  hon.  Min-
 ister  for  Parliamentary  Affairs  has
 included  in  the  items  of  business  4
 Bill,  namely  the  Biharand  West  Ben-
 gal  (Transfer  of  Territories)  Bil!
 which  has  not  yet  been  reported  Dd)
 the  Joint  Committee  and  which  ha:
 not  been  presented  to  the  House.

 4

 consideration  and
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 Shri  Satya  Narayan  Sinha:  Time
 was  given,  At  one  o’clock  it  will  be
 presented.

 Shri  Jaipal  Singh:  Tili  the  Bi))  as
 reported  by  the  Joint  Committee  has
 been  presented  we  are  not  seized  of
 it.  But  in  anticipation  something  has
 been  announced.

 Mr.  Qpeaker:  There  is  no  hatm  he
 says

 Dr.  Bamz  Rao  (Kakinada):  May  3
 know  if  it  is  the  recommendation  of
 the  Business  Advisory  Committee  to
 prolong  the  session  by  a  week  or  ten
 days?

 Shri  Satya  Narayan  Sinba:  That
 has  been  circulated  to  al]  the  Mem
 bers.  Till  the  330  of  September  the
 House  wil]  continue.

 Sbri  T.  B.  Vittal  Bao  (Khammam):
 ‘Why  not  till  the  l4th?

 Mr.  Speaker:  Why  not  the  l5th?
 Sbri  T.  B.  Vittai  Bao:  i4th  is  a

 Private  Members’  day.
 Sbri  Jaipel  Singb:  The  point  is

 whether  this  Bill,  in  anticipation  of
 which  the  hon.  Minister  for  Parlia-
 mentary  Affairs  has,  sort  of,  dared  to
 tell  us  that  this  business  wil]  be
 before  the  House,  will  come  up  on
 the  5th  or  before  the  5th.

 Shri  Satya  Narayan  Sinha:  I  have
 said  16th,

 Shri  Jaipai  Singb:  Is  he  sure  that
 no  further  extension  of  time  wil]  be
 called  for?

 Sbri  Satya  Narayan  Stnba:  Exten-
 sion  of  time  for  what?

 Mr.  Speaker:  A))  that  is  being  done
 is  done  by  God’s  grace.  Let  पड.  see

 Sbri  Eaghnnath  Singh
 Distt--Central):  What
 Second  Five  Year  Plan?

 (Banaras
 about  the

 Shri  Satya  Narayap  Sinha:  It  wil)
 be  taken  up  towards  the  end  of.the
 Besston.

 RIVER  BOARDS  BILL—Concid.
 Mr.  Speaker:  The  House  wil]  now

 take  up  clause-by-clause  considera-
 tion  of  the  Bil]  to  provide  for  the  es-
 tablishment  of  River  Boards  for  the
 regulation  and  development  of  inter-
 State  rivers  and  river  valleys.  There
 are  no  amendments  to  clauses  2  aud
 3.  I  shall  now  put  them.

 The  question  is:
 “That  clauses  2  and  3  stand  part

 of  the  Bill".
 The  motion  was  adopted.

 Clauses  2  and  3  were  added  to  the
 Bill.

 Clanse  4,—(Establishment  of  Boards}
 Shri  K.  0,  Sodhla  (Sagar):  I  beg  to

 move:
 Page  2,  line  —

 jor  “a  State  Government”  substi-
 tute:

 “the  State  Governments  inter
 ested”.
 Mr.  Speaker:  Before  I  cal)  upon

 him  to  speak  on  his  amendment,  r
 sha]l  see  what  other  amendments
 there  are.  There  are  amendments  by
 Shri  Tekur  Subrahmanyam  and  Shri
 R.  D.  Misra,  but  the  hon.  Members
 are  not  present.  Very  well  He  may
 now  speak  on  his  amendment

 Sbri  K.  C.  Sodhia:  Clause  4  provid-
 es  that  the  Centra]  Government  may,
 on  a  request  received  in  this  behalf
 from  a  State  Government  estab-
 lish  etc.”°  My  submission  is  that  as
 this  is  an  inter-State  River  Board,  at
 least  two  States  must  be  interested
 in  it.  If  the  term  “a  State  Govern-
 ment"  jis  put  down  there  and  if  only
 one  of  the  State  Governments  ap-
 proaches  the  Centre  and  the  Centre
 grants  its  request  and  appoints  the
 Board  then  the  other  Government
 will  be  nowhere.  If  we  want  that  the
 State  Governnients  should  be  interes-
 ted  and  should  take  upon  themselves
 the  responsibility  of  putting  this  river
 valley  scheme  through,  it  is  neces-
 sary  that  both  of  them  should  ap-
 proach  the  Centre.  As  this  is  a  sub-
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 ject  which  is  in  the  State  List,  there
 should  be  no  attempt  whatsoever  to
 impose  any  decision  on  any  of  the
 State  Governments,  Therefore,  I  have
 put  down  instead  of  "a  State  Govern-
 ment”,  the  words  “the  State  Govern-
 ments  interested.”  As  the  scheme  of
 the  whol  Bi)i  has  been  based  on  th2
 understanding  that  the  matter  is  to
 be  decided  between  two  States,  al)
 the  States  interested  should  come
 with  their  request  for  the  appoint-
 ment  of  the  Board.  Accordingly,  I
 have  suggested  this  amendment.  I
 hope  that  the  hon.  Minister  will  see
 the  desirability  of  putting  the  respon-
 sibility  and  onus  on  both  the  States
 interested.  So,  I  move  my  amend-
 ment.

 The  Minister  of  Planning  and  I  तो
 eation  and  Power  (Shri  Nanda):  Sir,
 this  amendment  is  neither  necessary
 nor  appropriate.  The  whole  assump-
 tion  is  that  there  may  be  an  occasion
 when  one  State  may  fail  to  do  a  cer-
 tain  thing.  If  a  State  does  not  agree
 it  may  not  have  any  inclination  to
 approach  the  Central  Government.
 So,  if  we  stipulate  that  both  the
 parties  interested  must  come,  th2
 whole  purpose  of  this  legislation  is
 defeated.  There  is  no  question  of
 imposing  anything  on  a_  particular
 State.  Here  is  a  function  of  the  Cen-
 tral  Government,  assigned  to  it  by
 the  Constitution—that  is  the  function
 of  regulating,  of  looking  after  co-
 ordinated  development,  of  the  rivers
 and  river  valleys  in  the  country.  So,
 this  amehdment  is  not  appropriate

 Mr.  Speaker:  The  question  is:
 Page  2,  tine  8—

 for  “  a  State  Government’
 substitute:

 “the  State  Governments  inter-
 ested”

 The  motion  was  negatived.
 Mr.  Speaker:  The  question  is:
 “‘That  clause  4  stand  part  of

 the  Bill.“
 The  motion  was  adopted.

 Ctause  4  was  added  to  the  Bill.
 Clauses  5  to  2  were  added  to  the

 Bill.
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 Clause  23—(Matters  in  respect  of
 which  a  Board  may  be  authorised
 to  tender  advice).

 Shr)  छू,  C,  Bodhia:  I  beg  to  move:

 Page  4,  line  35—

 add  at  the  end:

 “and  making  periodica)  reports
 to  them  and  the  Centra]  Govern-
 ment;”

 The  functions  of  the  board  are  put
 down  in  clause  13.  In  subc3ause  (d),
 the  power  of  ‘watcbing  the  progress
 of  the  measures  undertaken  by  the
 Governments  interested’  is  given.
 Will  it  be  simply  watching  or  look-
 ing  at  things?  Unless  the  Central
 Government  gets  the  progress  re-
 ports,  it  goes  on.  ‘The  Central
 Government  has  got  no  agency  to  see
 what  progress  has  been  made  There-
 fore,  it  is  not  only  necessary  that  the
 board  should  watch  the  progress  but
 should  also  be  making  periodical]  re-
 9076७  to  the  State  Governments  con-
 cerned  and  the  Centra]  Government.
 Unless  the  board  does  this,  the  very
 purpose  of  having  the  board  is  not
 likely  to  be  achieved.

 Sbri  Nanda:  What  the  hon.  Mem-
 ber  suggests  is  quite  desirable.  But
 the  Bill  does  make  provision  for  that
 purpose.  This  is  not  a  matter  which
 can  be  covered  under  the  list  of  func-
 tions.  It  is  incidental  to  the  work  of
 the  board.  Besides,  there  is  provision
 in  clause  20  for  an  annual  report  in
 such  form  and  at  such  time  each  year
 as  may  be  prescribed  Again,  in
 cSause  5  there  is  provision  that  the
 board  will  forward  the  approved
 scheme  to  the  Centra]  Government.
 So,  as  soon  as  any  step  is  taken,  the
 Central  Government  is  brought  into
 the  picture

 Shri  K.  C.  Sodhia:  It  relates  only
 to  a  scheme  that  is  to  be  submitted.

 Shri  Nanda:  Clause  20  covers  the
 general]  report,
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 Mr,  Speaker:  The  question  is:

 Page  4,  line  35—

 add  at  the  end:
 “and  making  periodical  reports

 to  them  and  the  Centra]  Govern-
 ment;"

 The  motion  was  regatived.
 Mr.  Speaker:  The  question  is:

 “That  clause  3  stand  part  of
 the  Bill."

 The  motion  was  adopted
 Clause  73  was  added  to  the  Bill.
 Clause  4  was  added  to  the  Bill.
 Mr.  Speaker:  I  would  emphasise

 that  the  hon  Ministers  should  see
 that  others  too  say  ‘Aye’.  Otherwise,
 sometimes  I  do  not  hear  ‘Aye’  at  all
 There  must  be  some  hon.  Members
 who  follow  what  is  happening  here,
 apart  from  the  Ministers  T'here
 should  be  some  to  aid  them  and  they
 should  see  which  amendment  ought
 to  be  opposed  and  which  not  and
 so  on,  and  also  what  lobby  one  ought
 to  go  to  I  received  a  letter  yester-
 day  from  an  hon.  Member  that  he
 went  inadvertently  into  a  _  different
 lobby  some  four  days  ago.  I  could
 not  help  him.  In  those  circumstances,
 there  must  be  some  two  or  three  per
 sons  to  assist  the  Ministers.  They
 should  be  here,  watch  the  proceed-
 ings  from  time  to  time  and  say  ‘aye’
 or  ‘no’.
 Clause  5—(Preparation  of  schemes

 by  Board  and  their  execution)
 Pandit  Toakor  Das  Bbargava  (Gur-

 gaon):  Sir,  I  beg  to  move:
 (i)  Page  5—
 after  line  19,  insert:

 "(3A)  The  execution  of  the  ap-
 proved  scheme  shal]  be  obliga-
 tory  on  the  Governments  inter-
 ested  and  the  Centra]  Govern-
 ment.”
 (ii)  Page  5—

 after  line  27,  insert:

 "(4A)  The  Governments  interest-
 ed  shaJl  be  bound  to  execute  the
 Measures  and  to  pay  the  amount
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 of  costs  allocated.”
 (iii)  Page  5—
 after  line  3l,  insert:

 “(5A)  In  case  of  failure  or  neg-
 lect  to  execute  measures  advised
 by  the  Board  by  the  Goverm-
 ments  interested,  the  Board  may
 itself  execute  the  same  and  re-
 cover  the  costs  from  the  default-
 ing  Governments.”

 I  have  read  through  this  Bili  and
 I  am  convinced  that  there  is  too  much
 214 ज  of  agreement,  consultation  and
 advice  in  the  Bill  Too  little  is  said
 about  the  execution  of  the  particular
 scheme.  In  accordance  with  entry  56
 of  List  No.  l  in  the  Constitution,  we
 have  got  clause  2,  it  reads:

 "It  is  hereby  declared  that  it  is
 expedient  in  the  public  interest
 that  the  Central  Government
 should  take  under  its  contro)  the
 regulation  and  development  of
 inter-State  rivers  and  river  val-
 leys  to  the  extent  hereinafter
 provided"

 It  bas  to  be  read  along  with  entry
 No.  7  in  Ist  II.  Entry  IZ  is  subject
 to  entry  56  When  the  Government.
 declares  that  it  has  taken  charge  of
 the  inter-State  rivers  so  far  as  regie
 lation  and  development  are  conte  m
 ed,  it  means  that  it  has  taken  the  res-
 ponsibility  not  only  of  regulation  but
 also  of  development  So,  the  Central
 Government  is  practically  seized  of
 al)  the  powers  which  possibly  can  be
 given  to  any  Government  in  far
 as  the  word  ‘development’  is  concern-
 ed.

 Mr.  Speaker:  ‘Development’  is  also
 here  in  entry  No.  58

 Pani#  Thakur  Das  MBhargeva:
 Entry  37  is  subject  to  that.  The  in-
 land  water  works  are  under  the
 charge  of  the  local  Government--
 water  supplies,  irrigation  and  canaiz,
 etc.  Now,  it  appears  that  because
 they  are  inter-State  rivers  and  more
 than  one  State  are  involved,  under
 the  Constitution  which  we  have  en-
 acted,  the  Central  Government  wil)
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 practically  be  in  charge  of  those
 inter-State  rivers  so  far  as  develop-
 ment  is  concerned.

 Mr.  Speaker:  Js  there  any  river
 confined  to  a  single  State?

 Pandit  Thakur  Das  Bhargava:  If
 there  be  any,  this  may  not  apply.
 There  must  be  some;  there  is  chag-
 gar  in  Punjab,  for  instance.  We  are
 concerned  only  with  inter-State
 rivers.  In  framing  this  Bill,  the  Cen-
 tral  Government  has  been  extremel7
 considerate  to  the  State  Governments.
 You  will  find  that  the  Government
 has  practically  taken  no  powers  to
 itself.

 There  is  a  proviso  in  clause  4,
 which  reads  as  follows:

 “Provided  that  no  such  notifica-
 tion  shall  be  issued  except  after
 consultation  with  the  Govern-
 ments  interested  with  respect  to
 the  proposal  to  establish  the
 Board,  the  persons  to  be  appoint-
 ed  as  members  thereof  and  _  the
 functions  which  the  Board  may  be
 empowered  to  perform.”

 So,  all  these  things  are  practically
 after  consultation  with  the  Govern-
 ments  interested.  Then,  if’you  proceed
 further  on,  you  will  be  pleased  to  see
 that  there  is  no  clause  in  which  any
 independent  powers  are  taken  by  the
 Government.  Even  in  clause  73  where
 the  powers  and  functions  of  the  Board
 are  defined  it  is  said:

 "A  Board  may  be  empowered
 under  sub-section  ()  of  section
 4  to  perform  al]  or  any  of  the
 following  functions,  namely:—

 (a)  advising  the  Governments
 interested...  ry

 It  is  only  in  clause  74  that  we  find
 that  the  Central  Govemment  has
 taken  some  powers  to  a  certain  ex-
 tent.  There  it  is  said:

 “The  Central  Governmen},
 after  consultation  with  the  Gov-
 ermme ts  interested,  may,  by
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 notification  in  the  Official  Gazette,
 empower  the  Board  to  perform
 all  or  such  of  the  fuactions  under
 section  3  as  may  be  specifed  in
 the  notification.”
 This  is  the  only  place  where  we

 find  that  the  Central  Government  is
 empowering  the  Board  to  do  any  af

 ‘the  things  mentioned  in  clause  13.
 Then  in  sub-clause  (2)  of  clause  4
 it  is  said:

 “The  Board  shal]  exercise  its
 powers  and  perform  al]  the  fune
 tions  which  it  is  empowered  to  do
 by  or  under  this  Act  within  its
 area  of  operation.”
 Now  I  wash  to  cal]  the  attention  of

 the  House  to  sub-clause  (8)  of  clause
 14,  which  says:

 “In  performing  its  functions
 under  this  Act,  the  Board  5027
 consult  the  Governments  interest-
 ed  at  al)  stages  and  endeavour  to
 secure,  as  far  as  may  be  practi-~
 cable,  agreement  among  such  Go-
 veraments.”
 So  far  so  good.  I  do  not  object  to

 that.  But  at  the  same  time  there  mu::t
 be  some  limit  to  it.  When  you  come
 to  clause  15,  Sir,  which  is  also  an
 operative  clause,  you  find  in  sub-
 clause  (2)  of  clause  5§:

 “After  preparing  any  such
 scheme...  Pa

 So,  it  should  prepare  a  scheme.
 *....the  Board  shall  consult

 the  Governments  interested  and
 the  Central  Government  in  res-
 pect  of  the  scheme......
 This  is  the  fourth  time  of  consul-

 tation.

 “,...and  after  considering  their
 suggestions,  if  any,  the  Board
 may  confirm,  modify  or  reject
 the  scheme."

 Now  here  we  have  arrived  at  art
 approved  scheme.  But  what  is  this
 approval?  Even  if  anything  is  done
 by  this  Beard,  it  becomes  subject  to
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 {Pandit  Thakur  Das  Bhargava}
 the  provisions  in  Chapter  IV—Mis-
 cellaneous.  Even  if  a  scheme  is  ap-
 proved,  any  interesed  obstinate  Gov-
 ernment,  any  Government  which
 does  not  like  the  idea  of  the  rivers
 which  are  flowing  in  its  confines  to
 be  practically  untilised  by  another
 Government,  may  again  put  a  poke  in
 the  wheel  and  take  advantage  of
 clause  22.  Under  clause  22  what  hap-
 pens  is,  an  approved  scheme  again
 becomes  kucha  as  soon  as  a  State
 Government  not  satisfied  with  the
 advice  goes  to  the  Central  Govern-
 ment  or  the  Supreme  Court  is  moved
 and  then  Judges  are  appointed.  Only
 after  a)]  that  is  done,  only  after  an
 arbitrator  is  appointed  and  the  arbi-
 trator  has  given  an  award,  you  can
 say  that  the  award  is  binding  upon
 the.  parties.

 But  I  do  not  know  yet  under  what
 provision  of  law  this  award  wil]  be
 given  effect  to.  So  far  I  am  submit-
 ting.  when  a  scheme  has  been  approv-
 ed—not  by  any  extraneous  authority
 —by  authority  which  has  been  appoint-
 ed  with  the  consent.  in  consultation
 and  with  the  agreement  of  al]  the
 interested  States,  any  State  can  file
 a  petition  under  clause  22.  The  Cen-
 tra]  Government  appoints  that  body.
 That  body  prepares  the  scheme  and
 sends  it  to  the  Governments  concern-
 ed,  makes  the  necessary  modifications
 and  again  takes  their  agreement
 After  going  through  al)  these  stages,
 when  the  scheme  comes  up  for  exe-
 cutiom.  if  any  Government  is_  not
 satisfied,  if  it  goes  back  upon  its
 word,  even  then  it  can  file  an  objec-
 tion  under  clause  22,  and  an  arbitra-
 tor  is  appointed

 My  humbie  sulsnission  is  this.  T
 have  given  an  amendment  to  this
 effect  Once  a  scheme  is  approved  it
 becomes  binding  on  al]  the  States
 and  the  States  are  so  bound  that  even
 if  they  do  not  execute  any  work
 which  the  River  Board  orders  them
 to  do,  then  the  River  Board  can  get
 those  Measures  executed  and  _  sub-
 sequently  recover  the  cost  from  the
 State  Governments  by  location,
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 Otherwise,  my  own  fear  is  that  the
 scheme  wil]  not  work.

 At  the  same  time,  I  do  not  see  any
 justification  for  having  a  provision
 like  the  one  included  in  Chapter  IV
 -~MiscellaneOus,  relating  to  appoint-
 ment  of  arbitrator  etc  Whenever  the
 Centra)  Government,  on  account  of
 Nationa)  emergency  or  nationa)  use
 of  the  resources  of  the  country,  takes
 upon  itself  to  appoint  an  independent
 Board  with  the  consent  of  all  the
 States,  then  that  Board  should  be  au-
 thorised  to  have  executive  powers  and
 it  should  not  be  merely  an  advisory
 body.  Otherwise  the  Central  Govern-
 Ment  which  appoints  that  80870  may
 look  on  whereas  the  State  Govern-
 ments  may  put  obstacles  in  the  way.
 I  cannot  conceive  of  it  Afterall,  what
 authority  has  the  Centra]  Govern-
 ment  got  over  those  States?  It  is  given
 in  article  355  and  article  365  of  our
 Constitution.  According  to  article  365
 of  the  Constitution  the  Centra]  Gov-
 erament  is  competent  to  issue  direc-
 tions  and  if  any  State  Governments
 does  not  observe  any  of  6  direc-
 tions,  then  it  can  take  such  action  as
 is  provided  there.  At  the  same  time,
 in  schemes  like  this  I  know  it  is  the.
 Central  Government  which  pays  al]
 the  amount,  because  in  clause  35  you
 wil)  be  pleased  to  see,  there  is  sub-
 clause  (6)  which  says  that  the  Central
 Government  may  give  all  help  neces-
 sary  for  the  execution  of  the  scheme.
 My  humble  submission  is,  when  the
 Central  Government  spends  al]  the
 the  money,  when  it  pays  the  piper
 why  should  it  not  call  the  tune?
 Why  should  it  be  left  to  the  other
 Governments,  why  should  they  raise
 any  objection?

 Shri  K.  0.  ‘Sodhis:  Will  the  Central
 Government  pay  al]  the  expenses?

 Pandit  Thakur  Das  Bbargava:
 Generally  speaking,  the  Centra]  Gov-
 ernment  wil)  pay  al]  the  expenses.
 Then  again,  it  is  the  State  Govern-
 ments  which  are  to  benefit,  because
 sharing  of  profits  is  also  part  of  the
 scheme
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 Shri  K  0.  ‘Badhis:  If  the  Centr@i
 Government  is  to  pay  all  the  expenses
 of  the  whole  scheme,  where  is  the
 necessity  of  arbitration?

 @anast  Thakur  Das  Bhargava:  I
 have  not  heard  what  the  hon  Mem-
 ber  said.

 Mr.  Speaker:  The  hon.  Member
 May  put  his  question  to  the  hon,
 Minister.

 Pandit  Thakar  Das  Bhargrva:  Even
 after  this  arbitration  is  also  resorted
 to,  the  words  given  here  are:

 “The  decision  of  the  arbitrator
 shall  be  final  and  binding  on  the
 parties  to  the  dispute  and  _  shall
 be  given  effect  to  by  them.”

 Where  is  the  provision  that  the
 Central  Government  should.  give
 effect  to  the  decision  of  the  arbitra-
 tor.  These  Governments  are  not,  as
 a  matter  of  fact,  co-operating.  They
 shall  never  give  effect  to  anything
 that  is  decided.  When  there  is  an
 arbitration  award,  it  can  be  given
 effect  to  in  two  or  three  ways.  In  an
 ordinary  case  between  private  par-
 ties,  a  suit  is  brought  and  the  court
 gives  effect  to  the  award.  In  an
 arbitration  case  it  is  the  court  which
 appoints  the  arbitrator  and  _  the
 court  gives  effect  to  the  award.  In
 this  case,  if  there  is  an  award,  who
 shall  give  effect  to  it?  “By  them”
 means  the  States  themselves  who,  by
 our  own  supposition,  are  not  co-
 operating.  Then  who  will  give  effect
 to  the  award?

 Therefore,  I  would  submit,  accord
 ing  to  me,  when  once  the  scheme  is
 approved  it  should  be  binding  upon
 all  persons.  I  do  not  think,  as  the
 hon.  Minister  said  yesterday,  that
 Many  such  cases  are  likely  to  arise.
 After  all  when  all  the  Governments
 are  co-operating  and  money  is  being
 spent  on  the  States,  no  Government
 will  unreasonably  do  it.  But  there  is
 scope  for  it  and  some  States  may  be
 unreasonable:  otherwise  there  is  no
 necessity  for  this  Act.  If  the  Act  is
 there.  !t  must  be  seen  that  it  is  effec-
 tive.  If  any  State  adopts  a  recalci-
 trant  attitude,  there  is  nothing  in  this
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 Bill  by  which  we  can  enforce  the
 provisions.  The  Governments  inter-
 ested  sbé@uld  be  brought  to  their  senses
 and  asked  to  do  the  right  thing.  The
 ultimate  thing  is  that  under  article
 365  of  the  Constitution  you  shall  is-
 sue  directives  and  if  any  States  fail  to
 take  action  as  provided  there.  Here
 in  this  Bill  you  only  say  that  the
 award  shali  be  given’  effect  to  by
 them.  You  are  not  taking  any
 powers.

 Sir,  the  River  Board  being  an
 authoritative  body  appointed  in  the
 manner,  which  I  have  already  sug-
 gested,  by  the  Government,  it  is  bet-
 ter  that  it  should  have  powers  to  get
 things  done  and  get  the  measures
 advised  by  it  carried  out  by  the  State
 Governments.  If  the  State  Govern-
 ments  do  not  co-operate  then  it  should
 have  the  power  to  carry  out  the
 measures  and  recover  the  cost.  They
 may  be  given  a  power  by  virtue  of
 which  the  matter  could  be  taken  to
 arbitration.  In  that  case  the  work
 will  not  be  stopped  Otherwise,  my
 own  fear  is  that  it  will  take  years
 and  years  before  ail  this  process  is
 gone  through,  the  scheme  is  prepared,
 the  agreements  of  the  State  Govern-
 ments  secured  and  then  again  get  the
 decision  of  the  arbitrator  It  would
 take  a  good  length  of  time  and  in  a
 matter  like  this  time  is  the  exsénce.
 Unless.  and  until  timely  action  is
 taken,  most  of  the  time  will  be  lost
 which  we  can  ill  afford  to  spare  at
 present

 Therefore,  my  bumble  submission
 is  that  it  must  be  arranged  in  such
 a  way  that  the  Board  may  have
 effective  powers  given  under  clause
 5  of  this  Bill.  Ultimately,  if  any
 Government  is  not  satisfied  with  the
 scheme  it  can  claim  the  cost  or
 damages,  so  that  the  work  should  not
 be  stopped  and  the  country  may  not
 suffer,  because  one  Government  is  not
 fully  co-operating.  I  would,  there-
 fore,  beg  of  the  hon.  Minister  to
 kindiy  see  that  the  River  Board  be-
 comes  effective  and  is  not  merely  an
 advisory  body  as  is  envisaged  in
 clause  3  of  the  Bill.  En  clause  33,
 the  Boards  are  authorised  to  give
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 [Pandit  Thakur  Das  Bhargava]
 advice,  but  in  clause  44  qd)  and  (2).
 the  Government  have  given  the
 Boards  some  powers.  But  yet,  in
 spite  of  the  Central  Government
 giving  the  Boards  certain  powers,  the
 Boards  are  impotent.  Therefore,  my
 submission  is  that  either  you  should
 take  away  clause  l4  or  you’  should
 make  clause  75  effective  so  that  we
 may  be  able  to  8९४  that  the  intentions
 of  the  Government  are  effectively
 implemented.

 Mr.  Speaker:  Amendments  moved:
 (i)  Page  5—

 after  line  19,  insert:
 “(3A)  The  execution  of  the

 approved  scheme  shail  be  obli-
 gatory  on  the  Governments  in-
 terested  and  the  Central  Govern-
 ment.”
 (ii}  Page  5—

 after  line  27,  insert:
 “(4A)  The  Governments  _in-

 terested  shall  be  bound  to  exe-
 cute  the  measures  and  to  pay  the
 amounts  of  costs  allocated.”
 ili)  Page  5—

 after  line  31,  insert:
 +.  (58)  In  case  of  failure  or

 neglect  to  execute  measures  ad
 vised  by  the  Board  by  the  Gov-
 ernments  interested,  the  Board
 may  itself  execute  the  same  and
 recover  the  costs  from  the  de-
 faulting  Governments.”
 Shr)  K,  C.  Sodhia:  Pandit  Thakur

 Das  Bhargava
 sae

 that  once  a  Board
 is  constituted  and  it  begins  to  func-
 tion  and  the  plan  is  approved,  then
 if  should  be  binding  on  the  State
 Governments  to  execute  the  plan.  If
 the  State  Governments  do  not
 execute  it.  then  the  Board  could  take
 the  power  in  its  own  hands  and
 might  get  the  work  done  My  sub-
 mission  is  that  if  the  State  Govern-
 ments  are  to  discharge  their  respon-
 sibility  of  making  २]  the  payments
 for  the  works  that  are  being  execut-
 ed  and  then  reap  the  benefit  of  those
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 works,  then,  it  is  not  desirable  that
 the  Boards  should  have  all  the
 powers  for  themselves.  The  State
 Governments  should  have  the  power
 of  making  representations  and  sub-
 missions  to  the  Centra!  Government
 and  it  is  only  after  the  Central
 Government  has  looked  into  the
 matter  that  the  work  should  be
 proceeded  with  If  the  amend-
 ments  of  Pandit  Thakur  Das
 Bhargava  are  accepted  it  will
 only  mean  that  the  River  Boards  will
 become  autocratic  bodies  and  will  be
 doing  things  according  to  their  own
 desires,  and  the  State  Governments
 will  not  be  having  their  indepen-
 dence  in  looking  to  the  plans  and  the
 cost  that  they  are  likely  to  incur.
 Therefore,  I  do  not  support  the
 amendments  that  have  been  moved
 by  Pandit  Thakur  Das  Bhargava.

 Sbri  T.  5.  A.  Chettiar  (Tiruppur):
 We,  the  Members  of  the  southern
 parts  of  this  country,  have  felt  for
 sometime  the  need  for  such  a  Bil]  as
 this.  You  know  that  the  western
 ghats  lie  between  Travancore-Cochin
 and  the  rest  of  the  country,  along  the
 west  coast  of  India.  The  average  rain-
 fall  on  the  Travancore-Cochin  side  is
 2]  inches  while  the  average  rainfall
 on  the  Tamilnad  side  is  only  30
 inches.  The  result  is,  the  western
 part  of  India  wants  dewatering.  What
 Madras  wants.  is  water.  In  matters
 like  this,  it  is  essential  that  two
 States  or  more  than  two  States  must
 co-operate.  While  co-operating.  it  is
 necessary  that  there  should  be  a  body
 which  could  go  into  these  matters
 from  the  technical  point  of  view  ano
 offer,  as  far  as  possible,  very  impar-
 tial  advice,  an  advice  which  will  not
 lean  towards  one  side  or  the  other.

 In  matters  like  this;  I  must  press
 before  this  House  that  reason  must
 be  made  to  prevail.  As  far  as  our
 experience  in  the  southern  parts  of
 the  country  is  concerned,  reason  has
 prevailed  whenever  good,  technical
 points  of  view  were  put  forth  before
 the  authorities.

 Coming  specifically  to  certain  cases
 which  have  happened,  namely,  in



 2949  ‘River  Boards  Bill

 regard  to  the  Perisr  Project,  there
 have  been  differences  but  these  dif-
 ferences  have  -been  resolved  by
 agteement.  In  my  opinion,  it
 wil]  be  good  if  we  have  an  expert
 body  which  will  go  into  these
 matters  and  which  wil)  analyse  the
 facts.  Almost  always,  these  schemes
 are  of  benefit  to  both  the  States
 concerned.  Even  the  schemes  which
 are  pending  as  between  Madras  State
 and  Travancore-Cochin,  wil]  provide
 not  only  Travancore-Cochin  with  the
 much-needed  power  which  _  they
 want,  but  also  benefit  the  Madras
 State  with  the  provision  of  water.
 The  result  is,  both  the  States  will
 benefit  by  the  scheme.  So,  in  my
 opinion,  if  things  are  sought  to  be
 done  by  compulsion  and  by  law,  it  will
 always  leave  a  bad  taste  behind.  I
 would,  therefore,  suggest  that  a  Board
 like  the  one  suggested  in  the  Bill,
 which  will  go  into  these  matters
 impartially,  wil)  by  itself  be  a  large
 and  contributory  factor  towards  the
 agr2ements  being  arrived  at  between
 the  Strte:.  Per:onzlly,  I  do  not  think
 th:t  the  provisions  should  be  made
 compulsory.  If  compulsion  is  neces-
 sary  at  any  stage,  it  is  open  to  the
 Central  Government  to  come  forward
 with  a  single-clause  legislation.

 There  is  another  reason  for  my
 saying  that  these  things  cannot  be
 done  by  compulsion.  For  any  big
 project  to  come  into  being,  there  must
 be  a  large  amount  of  money  and
 both  the  States  concerned  must
 contribute  to  the  scheme  A  mere
 compulsion  by  a  Bil]  cannot  bring  a
 project  into  existence.  A  project  has
 to  be  completed  by  proper  co-opera-
 tion  on  the  part  of  the  States  con-
 cerned.  Not  only  that.  When  a
 project  concerns  two  or  more  States.
 it  requires  extraordinarily  large
 amounts  of  money.  The  _  projects
 which  cost  only  a  small  amount.  have
 been  taken  up  with  small  invest
 ments  and  have  been  completed.  So,
 very  smal]  projects  need  not  come
 up  before  ttese  Boards.  What  is
 contemplated  by  the  River  Boards  is
 that  they  should  take  up  big  river  or
 river-valley  projects.  Take,  for
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 instance,  Cauvery.  This  river  begins
 in  Coorg,  passes  through  Mysore  and
 then  passes  through  Tamilnad  So,  it
 passes  through  three  States.  Similar
 is  the  case  of  some  other  rivers.  When
 a  project  is  contemplated  to  harness
 the  waters  of  these  rivers,  a  com-
 prehensive  survey  of  al)  the  facilities
 available  in  al)  these  States  con-
 cerned  has  to  be  made,  so  that  the
 maximum  benefit  may  be  derived
 from  these  projects.  What  is  wanted,
 therefore,  is  more  of  co-operation
 and  not  compulsion  by  law.

 I  should  think  that  if  a  technical
 River  Board  as  the  one  contemplated
 in  this  Bill  goes  into  these  matters
 impartially  and  points  out  the
 details,  I  am  sure  the  States  concern-
 ed  wil?  see  light,  because  the  pro-
 ject  will  benefit  the  States.  The
 money  that  wil]  have  to  be  invested.
 wil)  be  paid  by  the  States  concern--
 ed  in  proper  proportions.  So,  I
 should  abhor  anything  which  wilt
 mean  compulsion  by  the  Cetre  on  the
 States.

 There  is  one  other,  matter  which  I
 should  like  to  point  out  There  have
 been  large  projects  which  have  been
 suggested  recently.  You  know  that  in
 the  olden  days,  Sir  Arthur  Cotton
 suggested  a  proposal  for  connecting
 the  Gange:  with  the  Cauvery.  It  is
 well  known  that  the  railways  are
 finding  it  difficult  to  transport  goods.
 If  long  waterways  are  made  avail-
 able,  they  will  surely  facilitate  goed;
 traffic  in  a  tremendous  way  and
 relieve  the  congestion  on  our  rail-
 ways,  especially  when  the  railways
 are  not  able  to  cope  with  the  increas-
 ing  goods  traffic.  The  Railway  Min-
 ister  has  also  made  a_  categorical
 statement  that  the  railways  will  not
 be  able  to  cope  up  with  the  gocds
 trafic  in  the  second  Five  Year  Plan.
 Waterways  are  coming  into  the
 Picture  in  respect  of  goods  traffic.  If
 waterways  are  made  available,  they
 could  bring  in  al]  the  States  or  at
 least  many  States,  and  I  am  sure
 that  they  will  benefit  al]  the  States
 through  which  the  waterways  pas
 thrauagh.  These  are  important  points
 of  view  which  are  brought  focqarad
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 (Sbit  T.  8.  A.  Chettiar]
 before  this  House  and  which  can  be
 Drought  forward  before  the  River
 Boards.  If  the  waterways  are  to  be
 worked  upon,  it  must  be  done  more
 by  way  of  agreement  than  by  way  of
 compulsion.  When  there  is  compul-
 sion,  there  is  an  emotional  outburst
 and  that  is  what  has  been  happening
 recently.  in  relation  to  the  formation
 of  linguistic  States.  For  nothing,  an
 emotional  clash  has  occured.  There-
 fore,  I  should  like  to  warn  the  Gov-
 ernment  that  they  should  not  do  any-
 thing  by  way  of  compulsion,  and  they
 should  only  collect  the  data  and  put
 the  facts  before  the  various  State
 Governments.  I  am  sure  every  Sate
 Government  is  interested  in  the
 development  of  its  own  State  and  in
 enriching  its  people.  When  proper
 facts  are  put  before  them,  I  am  sure
 that  the  States  concerned,  in  their
 enlightened  self-interest.  will  accept
 them

 I  think  that  the  Bill  as  it  is  will
 be  supported  and  that  no  amendment
 which  wil]  introduce  an  element  of
 compulsion  in  this  matter  will  be
 accepted  by  this  House

 Shri  N.  M.  Lingam  (Coimbatore):
 I  generally  agree  with  what  the
 previous  speaker  has  stated,  but  at
 the  same  time,  I  feel  that  the  amend-
 ments  tabled  by  Pandit  Thakur  Das
 Bhargava  are  worthy  of  considera-
 tion  by  this  House  Having  appoint
 ed  the  Boards  and  having  invested
 them  with  the  necessary  powers  to
 examine  the  schemes,  to  take  into
 account  the  various  viewpoints  of  the
 State  Governments,  et¢.,  to  create
 the  necessity  for  arbitration  is,  I
 think,  superfluous.

 Clause  25(3)  says  as  follows;
 “The  scheme  as  confirmed  or

 modified  under  _  sub-section  (2)
 shail  thereupon  become  fina)  and
 shall  be  called  the  approved
 scheme.”

 If  the  scheme  is  approved,  it  is  after
 the  views  of  the  States  have  been
 taken  into  consideration.  First  of
 all,  the  scheme  is  prepared  and  pub-
 ffxhed  in  consultation  with  the  State
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 Governments;  and,  it  is  finalised  after
 taking  into  conaideratian  al)  view-
 points.  After  it  has  become  final,  for
 any  State  Government  to  indulge  in
 dilatory  tactics  for  one  reason  or  the
 other  wil)  not  be  in  the  national
 interest  and  to  postpone  the  execu-
 tion  of  the  scheme  is  to  my  mind  not
 desirable.

 Clause  32  precisely  confirms  our
 worst  apprehensions  in  this  regard
 We  know  that  with  regard  to  the
 Periyar  scheme,  the  two  State  Gov-
 ernments  negotiated  between  them-
 selves.  But,  our  friends  know  what
 a  long  ‘ime  it  took  to  come  to  a  final
 decision  At  that  time  if  there  was
 a  board  like  this  to  settle  thé  dis-
 putes,  Madras  and  Travancore-Cochin
 would  have  prospered,  thousands  of
 industries  would  have  sprung  up  and
 the  common  man  would  have  been
 benefited  Now  we  have  lost  several
 precious  years.  In  many  areas  of  the
 country,  there  are  common  projects.
 So,  it  is  necessary  that  the  advisory
 board  should  be  there;  but,  though  it
 is  advisory,  it  should  be  invested  with
 Powers  to  see  that  schemes  which
 are  beneficial  to  the  regions  inter  se
 and  which  are  in  the  interests  of  the
 country  as  a  whole  are  taken  up  So,

 ‘I  strongly  support  the  amendments
 of  my  friend,  Pandit  Thakur  Das
 Bhargava.  There  is  no  need  to  have
 clause  32  which  wil)  enable  any  State
 Government  to  see  that  the  scheme
 is  not  implemented  for  one  reason
 or  other.

 Sbri  N.  R.  Mani&swamy  (Wandi-
 wash):  I  am  sorry  ६  have  to  oppése
 amendments  Nos.  9,  0  and  ]  moved
 by  my  hon.  friend.  Virtually  speak-
 ing  if  these  amendments  are  carried,
 it  would  mean  the  elimination  of
 clause  22.  The  entire  scheme  In-
 volves  consultation  and  negotiation
 and  finally  advising  the  respective
 State  Governments  and  the  Central
 Government.  In  case  there  is  no
 agreement  then  the  arbitration  clause
 comes  into  effect.  When  a  decision
 is  given  in  accordance  with  the  arbi-
 tration  clause,  it  becomes  firal  But
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 before  that,  two  chances  are  given  to
 the  States  to  negotiate  and_  settle
 their  entire  differences.

 As  a  matter  of  fact,  if  amendments
 9,  30  and  I%  are  allowed  to  be  Pass-
 ed,  then  virtually  the  scheme  as
 enunciated  in  this  entire  Bill  will
 have  to  be  given  a  clean  go-by.  Lat
 us  examine  clause  15.  Originally  I
 was  of  the  opinion  that  when  we
 have  constituted  a  board  and  a  deci-
 sion  has  been  given  by  the  board
 presided  over  by  a  High  Court  Judge
 or  a  Supreme  Court  Judge,  it  must
 ordinarily  be  taken  as  a  fina)  one.
 Now,  when  we  are  having  an  arbi-
 tration  clause,  it  looks  85  though
 there  is  a  super-board.  No  name  is
 given  to  this  arbitration,  but  still,
 according  to  me,  it  is  a  super-board
 in  the  sense  that  it  has  to  deal  with
 the  differences  that  might  arise
 between  two  States  in  the  execution
 of  any  particular  work.  My  other
 friend  here  gave  an_  illustration
 about  Periyar  river.  It  is  all  very
 well,  but  when  actually  matters  are
 referred  to  this  board  and  when  the
 board  gives  a  decision,  the  State
 Governments  may  not  agree  to  the
 scheme  and  may  say  that  it  must  be
 modified  to  conform,  to  certain  other
 requirements.  Any  decision  that  is
 given  by  this  board  wil]  ordinarily
 be  called  an  “approved  scheme”.  It
 is  not  that  the  scheme  has.  been
 approved  by  the  respective  State
 Governments  involved  in  the  dispute;
 it  is  an  “approved  scheme”  in  the
 sense  that  it  has  been  approved  by
 the  board.  So,  we  should  not  rely
 much  on  this  word  “approved”.  It  is
 just  like  calling  the  order  given  by  a
 judge  as  a  decree  or  a  judgment.  So,
 the  scheme  that  is  finally  approved
 by  the  beard  may  not  be  approved
 by  the  State  Governments.  When
 there  is  disagreement  as  regards  the
 scheme  approved  by  the  board,  but
 not  by  the  contesting  Governments.
 the  question  is  referred  to  arbitra-
 tion;  and  this,  I  call  a  superboard.
 When  that  super-~board  gives  a  fina]
 decision,  it  will  be  oblig’tory.  Other-
 wise,  we  will  be  entering  imto  an
 absurdity  in  this  sense:  If  it  is  made
 obligatory  and  compulsory  as  envi-
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 saged  by  amendments,  how  is  it  to  be
 implemented  or  enforced?  Where  is
 the  money  for  it?  From  where  can
 you  get  the  necessary  funds  for  im-
 plementing  the  entire  scheme,  in  case
 the  Governments  do  not  agfee  to  it?
 Therefore,  it  is  not  quite  -agreeable
 from  every  point  of  view.

 Shri  Nanda:  It  is  being  brought
 home  to  us  with  great  earnestness
 and  great  force  that  the  provisions
 of  the  Bill  involve  consultations  at
 severa]  stages,  references  to  the
 State  Governments  and  attempts.  to
 secure  agreement  from  them,  before
 any  firm  step  can  be  taken.  It  is
 also  being  suggested  that  in  the
 interest  of  the  expeditous  execution
 of  important  schemes,  we  should  cut
 short  what  is  considered  a  dilatory
 procedure  and  also  have  powers  to
 get  the  decision:;  of  the  board  imple-
 mented  by  the  Central  Government.

 I  wish  I  could  accept  the  amend
 ments  moved  by  my  hon.  friend,
 Pandit  Bhargava,  because  if  he  feels
 averase  to  delays,  I  do  so  much  more.-
 But,  if  we  stil)  stick  to  this  scheme,
 it  is  because  after  full  consideration
 of  the  pros  and  cons  of  the  matter
 we  have  come  to  the  conclusion  that
 the  very  object  of  prempt  execution
 of  such  schemes  will  be  secured  by
 this  rather  than  the  other  procedure
 That  is  a  qiestion  of  judgement  and
 delicate  issues  are  involved.  We  have
 weighed  them  and  come  to  this  con-
 clusion.

 Iet  us  examine  a  little  more  the
 implications  of  these  amendments.
 ln  the  first  instance.  the  sugges-
 tion  is  that  what  the  board  sub-
 mits  as  an  “approved  scheme”  should
 be  taken  as  final  and  there  should  be
 no  arbitration  on  that,  To  that  the
 answer  isthatthe  object  is  to  create

 a  feeling  in  the  minds  of  the  States
 that  no  haste  is  being  permitted  in  set-
 tlement  of  vital  issue  of  tremendous
 importance  to  each  area  and  that
 scope  exists  and  facilities  created  for
 a  very  close  consideration,  so  that
 nothing  occurs  which  might  be  con-
 etrued  as  a  hurried  settlement.  It  may
 be  asked.  ‘Are  not  the  boards  consider-
 ing  it  fully  with  all  the  experts  and
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 (Shri  Nanda]
 specialists?”  Yes;  I  may  point  out
 that  the  composition  of  the  board  is
 not  by:  agreement  with  the  States;  it  is
 only  by  coasultation  with  the  State
 Governments.  The  composition  of
 the  board  may  even  be  of  persons  to
 whose  names  one  State  or  another
 may  not  have  agreed.  But,  they  are
 all  specialists.  May  be  the  question
 may  arise  as  to  matters  which  call
 for  judicial  scrutiny,  ie.  where  the
 judicial  mind  has  to  be  applied.
 And  having  done  that,  then  the  Cen-
 tral  Government  wil]  feel  secure  that
 it  has  left  no  room  for  any  kind  of
 feeling  of  full  latitude  not  having
 been  permitted  for  a  free  and  full
 representation  of  the  case  of  the
 State.  We  have  provided  that  a
 person  with  a  judicial  mind  will
 come  into  the  picture  and  finally  settle
 the  matter.  I  think  the  further
 steps  will  be  very  much  facilitated
 by  that.

 Let  us  see  it  the  other  way,  In
 fact,  we  give  the  money  only  by  way
 of  loans;  the  money  actually  is  a  lia--
 bility  on  the  wroject  and  on  the
 State  finally;  they  have  to  pay  it
 back  and,  therefore,  they  are  very
 intimately  concerned  with  it—you
 carry  out  the  scheme  like  this,  then
 ultimately  how  do  we  carry  it  out?
 It  was  pointed  out  that  in  the  Bill,
 as  it  is,  there  is  the  binding  decision
 of  an  arbitrator.  How  do  we  get  it
 carried  out,  implemented?  It  means
 that  the  Central  Government  goes
 and  carries  out  the  project.  What
 does  that  mean?  It  means  two
 things.  One.  we  spent  the  money.
 The  directive,  in  any  case,  will  have
 to  be  issued.  But  how  do  we  carry
 out  any  scheme  in  a  State  without
 their  co-operation?  It  is  not  simply
 spending  money.  We  want  the  co-
 operation  of  the  State  in  sj  many
 other  matters.  Therefore,  it  is  our
 very  earnest  desire  to  avoid  any  such
 situation  developing.  If,  «mnfortun-
 ately,  a  situation  does  arise  and  the
 stage  is  reached  when  the  directive
 ha3  ६3  be  issued.  then  it  will  be  with
 a  great  sense  of  confidence,  of  at
 least  satisfication,  that  the  Govern-
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 ment  has  done  its  best  A  directive
 is  a  serious  matter  and  it  can  be  ap-
 plied  only  if  we  have  gone  through
 all  these  stages.  May  be  that  it  may
 look  too  dilatory  and  it  may  comsume
 too  much  time.  But  when  we  go  to
 the  last  point  of  issuing  a  directive,
 we  feel  that  the  time  has  not  been
 il}spent  because  then  the  Govern-
 ment  and  the  States,  everybody  will
 see  that  all  possible  stages  of  consulta-
 tion  have  been  gone  through  and
 there  has  been  no  hasty  decision  on
 the  matter.  That  will  enable  us  to
 carry  out  the  directive  properly.  But
 the  very  fact  that  there  have  been
 al}  these  stages  of  consultation  will
 avoid  that  stage  being  reached  when
 a  directive  has  to  be  issued.  It  is
 achieving  this  object  by  a  series  of
 steps  rather  than  by  a  single  step
 and  it  will  be,  in  the  long  run,  less
 dilatory  than  the  other  procedure

 In  the  matter  of  delays  so  far  as
 the  boards  are  concerned,  they  will
 not  take  more  time  than  wil]  other-
 wise  be  taken  because  of  the  techni-
 cal  nature  of  the  work.  There  will
 be  an  adequate  number  of  specialists
 put  there  so  that  they  can  carry  out
 the  work  expeditiously.  Then  I  do
 not  expect  that  there  will  be  many
 case:i  which  will  go  before  the  arbi-
 trators.  In  any  particular  case,  it
 won’t  be  the  whole  case  that  is  go-
 ing  to  the  arbitrator;  it  may  be  a
 narrow  point  here  and  there  It  will
 not  tzke  much  time  and  for  the  pui-
 poses  we  have  in  view,  this  is  the
 best  structure.  I  have  explained  that
 the  amendments  proposed  by  the
 hon.  Member,  although  they  are
 sound  in  their  intent,  are  unnecessary
 as  this  intention  is  carried  out
 through  the  various  provisions  of  this
 Bill  better,  more  effectively,  and  ulti-
 mately,  in  a  much  sounder  manner
 than  what  otherwise  would  be  the
 case.

 Mr.  Speaker:  The  question  is:
 Page  See

 after  line  19.  insert:
 “(3A)  The  execution  of  the

 approved  scheme  shall  be  obliga-
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 tory  on  the  Governments  inter-
 ested  and  the  Central  Govern-
 ment.’

 The  motioa  was  negatived,
 Mr.  Speaker:  The  Question  ia:

 Page  .
 after  line  27,  insert:

 “(@4A)  The  Governments  in-
 terested  shal]  be  bound  to  exe-
 cute  the  measures  and  to  pay  the
 amounts  of  costs  allocated."

 The  motion  was  negatived.
 Mr.  Speaker:  The  question  is:
 Page  5—
 after  line  31,  insert:

 “(§A)  In  case  of  failure  or
 neglect  to  execute  measures  ad~
 vised  by  the  Board  by  the  Gov-
 ermments  interested,  the  Board
 may  itself  execute  the  same  and
 recover  .the  costs  from  the  de
 faulting  Governments."

 The  motion  was  negatived.
 Mr.  Speaker:  The  question  Is:

 “That  clause  5  stand  part  of
 the  Bill"

 The  motion  was  adopted.
 Clause  5  was  added  to  the  Bilt

 Clauses  36  to  9  were  added  to
 the  Bill.

 Shet  T.  5.  A.  Chet&lar:  What  is  the
 need  for  the  boards  “to  acquire,  hold
 and  dispose  of  such  property"?  The
 officers  are  working  on  the  project
 Why  should  they  acquire  property?

 Mr.  Speaker:  Possibly,  it  may  be
 for  building  houses.

 Shri  Nanda:  The  wording  is  that
 the  Board  “may".

 Clanse  26—{Annua!  Report)
 Shri  K,  C.  Godhia:  I  beg  to  move:
 Page  7,  line  6--
 after  “report”  insert:

 “together  with  its  budget  for  the
 succeeding  year™.
 These  words  may  be  put  down

 there.  I  want  that  the  annua)  re-
 port  together  with  the  budget  should
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 be  placed  before  this  Parliament.  The
 reason  for  this  amendments  is  this.
 When  these  autonomous  bodies  are
 formed,  the  contro]  of  Parliament
 over  those  bodies,  practically  speak-
 ing,  vanishes.  Except  for  putting  a
 question  or  two  here  and  there,  we
 have  not  got  any  connection’  with
 them  and  we  do  not  know  bow  they
 work.  I  have  gone  through  the  re-
 port  of  so  many  autonomous  bodies
 and  I  fiid  that  they  are  not  even
 worth  the  paper  on  which  they  are
 printed.  Very  necessary  information
 which  ought  to  be  given  to  Parlia-
 ment  is  either  withheld  or  purposeiy
 kept  back  So  many  crores  of  rupees
 are  being  spent  on  the  autonomous
 boards  that  it  will  be  the  duty  of
 Par)iament  to  look  into  the  activities
 of  the  boards  and  those  activities  of
 the  boards  cannot  be  properly
 weighed  unless  we  just  know  what
 amount  of  money  they  spent  on  their
 achievements.  If  they  simply  put
 down  in  the  report  that  they  have
 done  so  much  and  if  we  do  not  mow
 how  many  officers  have  been  ap-
 pointed  in  the  past  and  what  amount
 of  money  has  been  spent  on  them.  we
 cannot  say  whether  they  are  work-
 ing  efficiently  or  not  In  order  to
 keep  the  Parliament  fully  aware  of
 their  efficiency,  it  is  necessary  that
 the  report  of  the  activities  of  the
 Board,  together  with  the  amount  of
 money  that  they  have  spent,  should
 be  put  down  before  this  Parliament.
 Accordingly,  I  have  put  down  the
 amendment  that  when  they  .  submit
 the  report  of  he  Board,  they  should
 also  submit  their  budget,  the  amount
 they  spent  over  their  activities.  I
 think  it  is  very  necessary  and  the
 House  wil)  see  that  unless  this  is  done
 they  would  not  be  exercising  the
 necessary  cantrol  and  they  would  not
 be  raising  the  efficiency  of  the  Board
 I  think  my  amendment  is  reasonable
 and  will  be  accepted  by  the  hon.
 Minister.

 Mr.  Speaker:  Amendment  moved:
 Page  7,  line  6--
 after  “report”  insert:

 “together  with  its
 the  succeeding  yesr.”

 budget  for
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 2  Noon

 Member  has  asked  for  is
 gute

 rea-
 sonable  but  it  has  already  pro-
 vided  for  in  other  clauses  of  the  BilL
 There  are  clauses  9  and  om  Clause
 9  relates  to  the  budget  of  the  Board
 Under  clause  77  the  Centra)  Govern-
 ment  bas  to  pay  moneys  to  the  Board
 after  appropriation  by  Parliament.

 Shri  Nanda:  What  the  \the  hon.

 Shri  EK.  0.  ‘Sodbia:  In  the  Budget
 the  Central  Government  puts  down
 a  lump  sum  of  money  for  such  and
 such  a  Board  and  Parliament  has  no
 opportunity  to  see  how  it  ts  being
 spent.  No  details  whatsoever  are
 given  about  that,  and  therefore,  the
 Minister’s  remark  that  the  provision
 in  clause  7  wil)  meet  the  object  that
 I  have  in  view  is  not  proper.

 Again,  in  clause  20,  it  is  only  the
 annua)  report  and  nothing  else.
 Therefore,  it  is  absolutely  necessary
 that  the  amendment  should  be  taken
 into  consideration  and  accepted.

 Shri  T.  5.  A.  Cdettias:  May  I  point
 out  that  what  the  hon.  Minister  said
 is  not  quite  correct?  The  budget  is
 provided  for  here,  that  is  true,  but
 that  is  in  that  whole  mass  of  the
 Demands  for  Grants  that  we  get,  and
 the  Speaker  knows  as  wel]  as  the
 hon.  Minister  that  even  the  Ministers
 do  not  know  what  is  contained  in  that
 big  book.  What  Shri  Sodhia  wants
 and  what  has  been  accepted  in  many
 ef  the  previous  Bills  that  have  been
 brought  before  the  House  is  that
 when  the  report  is  placed  before  the
 House’  the  accounts  also  may’  be
 given  “Accounts”  does  not  mean  the
 budget.  “Accounts”  means  the  amount
 of  money  spent.  If  you  see  clause  20,
 It  says:

 “The  Board  shal]  prepare,  in
 such  form  and  at  such  time  each
 year  as  may  be  prescribed,  an
 annua)  report........  oe

 It  does  not  refer  to  accounts  at
 al.  What  he  wants  is  annual  report
 and  accounts.
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 Shri  Nanda:  It  Is  done  In  the  report
 4tselt.

 Shri  T.  S.  A.  Chettiar:  That  is  just
 the  point.  If  you  are  prepared  to  give
 an  underteking,  whether  you  accept
 the  amendment  or  not,  that  the  report
 will  incorporate  the  accounts  also.  It
 is  a))  right.

 Mr,  Soea2ker:  What
 budget  that  he  wants?

 about  the

 Shri  T.  S.  A.  Chettiar:  Budget  is
 there.

 Shri  MKeshavaiengar:  (Bangalore
 north).  The  budget  is  presented  only
 to  the  Govéfnmént  That  may  also
 be  placed  before  Parliament.

 Shri  Nanda:  Any  details  that.  sre  re-
 quired  wil]  certainly  be  furnished
 through  the  annual  report  because  the
 Board  is  called  upon  to  prepare  the
 annual  report  in  such  form  and  such
 time  each  year  as  may  be  prescribed,
 so  that  we  can  include  any  details  that
 are  required  in  the  fgrm  according  to
 which  the  Board  bas  to  prepare  the
 annual  report

 Shri  KeSshavalengar:  The  budget
 may  be  presented  to  Parliament  along
 with  the  report.

 Shri  Nanda:  That  can  be  done.

 Shri  T.  S.  A.  Chettizr:
 make  it  under  the  rules?

 You  will

 Shri  Nanda:  But  it  is  not  necessary
 to  accept  the  amendment.

 Shri  T.  S.  A.  Chettiar:  It  is  al)  right
 if  the  Government  accept  that  they
 will  do  it  under  the  rules.

 Shri  Nanda:  Yes.

 Mr.  Speaker:  I  have  my  own
 doubts.  When  any  power  Is  entrust-
 ed  to  Government  wider  Entry  56  of
 list.I  t.e.  regulation  and  Develop-
 ment  ‘of  ibter-State  rivers  etc,  can
 the  Government  entrust  it  entirely
 to  some  other  body?  That  is  what  is
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 being  done  here,  and  even  the  budget
 is  not  tocome  before  Parliament.  What

 is  Parliament  to  do?  The  Motry  is
 there  and  Government  cap  atpoint  a
 Board.  Under  clause  22  there  ia  abso-
 lute  power  for  the  Board  to  decide,
 and  the  States  concerned  have  to
 accept  or  they  have  to  go  to  a  court
 of  law.  The  States  have  got  jurisdic-
 tion  over  the  canals  etc.,  in  their  own
 territory  but  with  respect  to  inter-
 State  rivers  it  is  the  duty  of  the  Cen-
 tral  Government,  but  then  if  we  give  it
 away  to  some  other  body  and  say  that
 it  will  decide,  where  is  the  Central
 Government  in  this  matter?  ३  would

 like  to  know.  Of  course,  the  Central
 Government  is  responsible  to  Parlia-
 ment,  but  Parliament  has  absolutely
 no  jurisdiction  in  this  matter.  Memb-
 ers  cannot  put  a  question.  The
 budget  is  not  given.  Tbe  decialons  are
 by  some  other  body  and  they  have  to
 be  executed  or  the  States  have  to  go
 to  a  court  of  law.  I  would  like  to
 know  how  Pariiament’s  jurisdiction
 can  be  taken  away  like  this.

 Shri  Nanda:  We  have  fully  con-
 sired  this  aspect  of  the  matter  that
 you  have  mentioned,  namely  what
 the  functions  and  the  powers  of  the
 Central  Government  are  in  this  case.
 The  duty  is  cast  on’  the  Central
 Government  to  make  arrapgements
 for  the  regulation  and  development  of
 inter-State  rivers  and  river  valleys.
 That  function  is  performed  not  neces-
 sarily  by  spending  any  money  of  its
 own.  If  it  is  done  by’  the  Central
 Government  and  if  it  incurs  an  ex-
 penditure  of  that  kind,  then  certainly
 it  will  be  for  Parliament  to  sanction.
 As  I  have  explained  in  another  con-
 text,  it  is  to  avoid  incurring  any
 expenditure  at  al]  that  we  have  not
 put  in  in  this  Bill  any  clause  saying
 that  the  Central  Government  will  do
 anything.  Therefore,  what  we  have
 said  here  is  that  the  arbitrator  says
 that  this  party  has  to  carry  out  this
 scheme  in  this  way.  and  then  it  is
 binding  on  the  parties  to  carry  out  the
 awards.  which  means  the  expenditure
 Is  to  be  incurred.  by  the  State  and
 not  by  the  Central  Government.
 Therefore  we  have  not  put  in  this
 Bill  any  clause  saying  that  the  Central
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 Government  will  itself  carry  out  any-
 thing.  Therefore,  the  question  of  any
 expenditure  by  the  Central.  Govern-
 ment  doe,  not  arise,  except  on  the
 functioning  of  the  Board.  That  is  all.
 And  for  that  provision  bas  been  made

 Mr.  Speaker:  The  questlon  is:

 Page  7,  line  6--
 after  “report”  insert:

 ‘together  with  its  budget  for  fie
 succeeding  year”

 The  motton  was  adopted.
 Mr.  Speaker:  The  question  is:
 “fiat  clause  20  stand  part  of  the

 Bill”
 The  motion  was  adopted.

 Clause  20  was  added  to  the  Bill.
 Clause  2l-—-—(Accounts  and  audit)
 Shri  T.SA.  Chettlar:  Usually  the

 accounts  of  these  organisations  which
 are  wholly  financed  by  the  Govern-
 ment  of  India  are  audited  by
 the  Auditor-General.  I  would  like  to
 know  what  is  meant  by  “in  such  form
 and  in  such  manner  as  may  be  pres
 nribed”,

 Shri  Nanda:  If  the  usual  thing  is
 that  it  would  be  the  Auditor-General,
 that  will  be  the  position.

 Shri  0.  छू.  Nerasimhan  (Kriahnos-
 giri):  Why  not  put  it  like  that?

 Sbri  Nanda:  It  can  be  put  We  can
 prescribe  it  like  that.

 Shri  T.  S  A.  Chettiar:  The  Consti-
 tution  prescribes  that  the  Auditor
 General  must  audit.

 Shri  Nanda:  Then  the  Constitution
 will  prevail

 Shri  T,  S.  A,  Coefttiar:  Then  why
 do  you  want  this  prescription?  I  think
 the  Government  are  taking  powers  to
 which  they  are  not  entitled  If  the
 Constitution  says  that  the  Auditor-
 Genera]  should  audit.  Government  has
 no  business  to  take  this  power.

 Shri  Nands:  It  only  deals  with  the
 manner,  not  the  authority.
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 Shr]  C.  ®.  Narasimhan:  But  the
 point  is  this  The  Constitution  vests
 the  power  with  the  Auditor-General.
 but  it  also  vests  power  with  Parlia-

 tment  to  change  it  by  law.  If  the  clause
 remains  as  it  is,  it  means  that  the
 audit  is  arranged  through  prescrip-
 ttion  under  the  rules.

 Shri  Nanda:  No  prescmption  here
 can  invalidate  a  provision  in  the
 Constitution.  It  is  only  a  PrescriPtion
 fo#a  purpose  which  is  something
 heyond  the  matter  mentioned  by  the
 hon.  Member  regarding  which  the
 Constitution  has  provided.

 Shri  C.  R.  Narasimhao:  May  I  just
 explain?  The  Constitution  vests  with
 Parliament  the  authority  to  make
 changes.  Therefore,  if  this  clause  is
 passed,  it  means  a  change  is  effected.
 that  is  to  say  ruJes  can  be  prescribed.

 ‘That  position  we  do  not  want.  We
 would  like  the  Auditor-Generai  to
 enjoy  the  position  which  he  would
 normally  enjoy,  rather  than  the  res-
 tricted  one  which  this  clause  wil]
 mean.

 Shri  T.  S.  A.  Chettiar:  I  think  the
 hon  Minister  may  clarify.  While
 generally  when  no  provision  is  made

 fm  a  law  the  audit  must  be  with  the
 Auditor-General,  Parliament  in_  its
 wisdom  may  introduce  legislation  to

 change  it,  and  im  (8B  cldt¥se  they  have
 sought  to  take  powers  to  say  that  the
 -accounts  of  the  Board  shal]  be  in
 ‘such  form  and  such  manner  as  may
 be  prescribed.  ‘In  such  manner”  wil)
 include  that  it  may  not-be  audited  by
 the  Auditor-General

 Shri  N.  M.  Lingam:  Quite  right
 Shri  T.  8.  A.  Cisttiar:  The  powers

 of  the  Auditor-Genera?  should  be
 kept  and  Government  should  not
 stand  in  the  way  of  the  provision  of
 the  Constitution  being  observed.  I

 _shouid  think  it  is  wrong  for  Govern-
 ment  to  take  such  powers  as  this  and
 take  off  this  audit  from  the  purview
 of  the  Auditor-General

 Stri  C.  R.  Necasinhap:  Rather,  this
 restricts  it.
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 Shrt  Neoda:  Let  me  explain  the
 Position  again.  Nothing  that  we  put
 here  is  going  to  take  away  any  power
 that  is  vested-in  anybody  by  the  Con-
 stitution.  It  goes  further  than  that,
 as  it  only  deals  with  some  matters
 other  than  what  the  Constituiion
 deals  with.  This  provision  relates
 only  to  the  manner  of  doing  the  thing
 and  the  time  of  doing  the  thing.  So,
 by  this  having  been  put  in  that  form,
 I  do  not  think  the  other  position  is
 affected  at  all.  In  any  case,  we  can
 make  this  clear  in  the  rules  and  cer-
 tainly,  the  rules  are  going  to  be
 placed  before  Parliament

 Shrt  N.  M.  Lingam:  When  we
 passed  the  Life  Insurance  Corporation
 Ac:.  we  said  definitely  that  the  Comp
 troller  and  Auditor-General  shouid
 not  audit  the  accounts.  So,  it  is  with-
 in  the  power  of  this  House  to  fix  the
 auditor  who  will  audit  the  accourts
 of  these  corporations.  In  fact,  this
 board  corresponds  to  a  corporation.
 Under  this  provision  which  reads:

 “The  accounts  of  the  Board  shal)
 be  audited  at  such  time  and  in
 such  mamneras  may  be  prescrib-
 ed."

 There  is  nothing  preventing  Govern-
 ment  from  appointing  a_  chartered
 accountant  or  somebody  other  than  the
 Comptroller  and  Auditor.General.  It
 is  true  that  the  assurance  of  the
 Minister  is  there.  that  he  wil]  speci-
 fically  provide  in  the  rules  that  the

 Comptroller  and  Auditor-General  shall
 audit,  But  is  it  not  more  salutary  to
 have  this  provision  In  the  Bill  itself,
 because  under  the  Bill  a,  It  stands,  it

 is  open  tn  Government  to  appoint  any
 other  auditor?

 Shri  Keshavaiengir:  If  what  the
 Minister  says  is  correct.  then  there

 is  no  need  at  al]  for  the  existence  of
 subclause  (2)  of  clause  21,  But  the
 very  existence  of  sub-clause  (2)  of
 clause  2l  is  very  significant  and  defi-
 nitely  points  out  that  the  accounts  of

 the  board  shal]  bé  audited  at  such
 time  and  in  such  manner  as  may  be
 prescribed,  in  other  words,  there
 Seems  to  be  a_  specia)  arrangement
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 for  diversion  of  the  ७5०७)  course  for
 audit.

 Shri  Nanda;  In  the  first  place,  the
 power  taken  here  in  regard  to  the
 accounts  refers  only  to  the  arrange-
 ments  for  office  and  other  ‘minor
 matters.  It  is  not  as  if  a  big  project
 is  being  carried  out  by  the  board.  We

 are  providing  here  for  the  accounts
 relating  to  the  estabjishment  etc,
 Therefore,  it  is  not  of  that  significance
 and  that  great  important  that  such
 a  fear  should  be  expressed.

 But  I  may  assure  the  House  that
 becaure  we  have  7५  objection  to  the
 Comptroller  and  Auditor-General
 coming  into  this  also,  in  the  rules  we
 shall  make  it  clear.

 Mr.  Speaker:  Article  49  of  the
 Constitution  reads:

 “The  Comptroller  and  Auditor
 General  shall  perform  such
 duties  and  exercise  such  powers
 in  relation  to  the  accounts  of  the
 Union  and  of  the  States  and  of
 any  other  authority  or  body  as
 may  be  prescribed  by  or  under  a
 law  made  by  Parliament....”

 What  hon.  Members  think  is  that  if
 an  autonomous  body  of  this  kind  is

 created....,.

 Shri  Nanda:  It  is  not  an  autono-
 mous  body.

 Mr.  Speaker:  It  is  a  body  which
 advises  us,  and  which  exercises
 jurlsdictlon  over  this  matter,  and
 gives  advice  etc,  to  the  States,  Why
 should  its  accounts  not  be  audited  by

 the  Comptroller  and  Auditor-Genera]?

 Shri  Nfindsa:  We  shal)  put  it  in  the
 rules.

 Shri  Reshavalengar:  What  harm  is
 there  in  specifying  it  in  the  statute
 itself?

 Shri  Nanda:  It  is  a  very  smali  kind
 of  establishment.
 4i9  LSD.
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 Shri  N.  M.  Lingam:  The  board  is
 not  purely  an  advisory  body.  Occas
 ions  may  arise  when  it  will  have  to
 execute  projects,  and  some  sums
 will  be  allotted  to  it.

 Mr,  Sepaker:  Why  should  we  rot
 say  that  the  Comptroller  and  Auditor-
 General  in  such  form  as  he  may  tbink
 proper.,..

 Shri  ९.  RB.  Narasimhan:  We  can  put
 in  the  words  ‘In  consultation  with
 him’.

 Mr.  Speaker:  We  can  say:

 “The  Board  shall  cause  to  be
 maintained  such  books  of  account
 and  other  books  in  relation  to  ite
 accounts  in  such  form  and  in  such

 manner  as  may  be  prescribed  or
 directed  by  the  Comptroller  and
 Auditor-General.".

 Shri  C.  BR.  Narasimhaa:  Or  we  can
 say,  prescribed  in  consultation  with

 the  Comptroller  and  Auditor-Gene
 ral.

 Shri  T.  S.  A.  Chettiar:  That  is  right
 in  that  case,  sub-clause  (2)  of  clause
 2l  need  not  be  there.

 Shrl  Nanda:  Then,  this  wil)  again
 have  to  go  to  the  Rajya  Sabha,  and

 all  that  We  shall  put  it  in  that  form
 in  the  mules.

 Shri  T.  S.  A.  Chettiar:  I  would  ike
 to  make  one  genera)  observation  that

 such  clauses  which  tend  to  take  away
 the  powers  of  the  Comptroller  and
 Auditor-General  may  not  be  intro-
 duced  into  Bills  in  future.  I  this
 case,  I  understand  that  this  will  be
 provided  for  in  the  rules,

 Mr.  Speaker:  Anyhow,  I  think  this
 Bil  goes  to  the  Rajya  Sabha,  because
 Government  have  given  notice  of  two
 amendments.

 Shri  Nanda:  We  are’  withdrawing
 those  amendments,  because  we  are
 only  changing  the  year  there
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 Mr.  Speaker:  The  Minister  has  said
 that  he  will  do  so  in  the  rules.  Here

 after,  the  desire  is  that  as  far  as
 possible,  the  Comptroller  and  Auditor-
 General’s  right  should  be  there—he  ७
 the  highest  auditing  functionary.

 The  question  is:
 “That  clause  2I  stand  part  of  the

 Bin".
 The  motion  wes  adepted.

 Clause  2l  was  added  to  the  Bitli.
 Ciause  22.—  (Arbitration)

 Pandit  Thakur  Das  Bhargava:  I  beg
 to  move:

 Page  7,  line  5—

 after  "interested"  insert:

 “or  between  the  Board  and  any
 one  or  more  Governments  _in-
 terested”.

 You  will  be  pleased  to  see  that  under
 clause  4  of  this  Bill,  we  have  pro-
 vided:

 “Every  Board  so_  established
 shall  be  a  body  corporate  having
 perpetual  succession  and  a  com-
 mon  seal,  and  shal)  by  the  snid
 name  sue  and  be  sued.”.

 Further,  it  has  got  funds  of  its
 own,  which  are  given  by  the  Gov-
 ernment  of  India  or  by  the  State
 Governments.

 Again,  under  clause  \5,  the  board
 has  been  empowered  to  prepare
 schemes;  after  preparing  any  such
 acheme,  the  board  shall  have  to  con-
 sult  the  Gove-nments  interested  and
 the  Central  Government  in  respect
 of  the  scheme,  and  after  considering
 their  suggestions,  if  any,  the  board
 may  confirm,  modify  or  reject  the
 same.  So,  the  final  scheme  or  the
 approved  scheme,  as  it  is  called,  is
 framed  by  this  board,  and  it  is  the
 board  which  is  really  responsible  for
 ita  ultimate  success.  The  board  can
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 give  advice  to  the  various  States;  it
 can  consult  them  if  it  likes.  But  the
 fina]  decision  ]s  that  of  the  board

 When  I  read  the  provision  for  arbi-
 tration,  however,  I  am  rather  con-
 fused.  First  of  all,  no  time-limit  is
 prescribed  within  which  the  interest
 ed  Governments  can  get  the  arbitra-
 tor  appointed.  It  may  be  that  the
 echeme  is  passed  today,  and  after
 two  years’  time,  the  interested  Gov-
 ernment  may  take  it  into  its  head
 to  go  to  the  Central  Government  for
 the  appointment  of  an_  arbitrator,
 because  no  time-limit  is  given  here.
 Moreover,  when  the  scheme  is  there,
 who  is  responsible  for  it?  It  is  the
 board  which  is  responsible  for  it.
 But  the  board  is  not  made  a  party
 to  the  arbitration.  The  two  interest-
 ed  Governments  may  perhaps  agree
 to  a  certain  course  of  action  or  to  a
 certain  advice,  and  they  may  _  also
 both  dislike  a  particular  advice
 But  the  expert  advice  is  there  from
 the  board,  and  the  board  gives  that
 advice.  Therefore,  it  is  the  board
 which  is  responsible  for  that  advice.

 Mr.  Speaker:  In  sub-clause  (l},  we
 find:

 “,...any  of  the  Governments
 interested  may,  in  such  form  and
 in  such  manner  as  may  be  pres
 czibed,  refer  the  matter  in  dispute
 to  arbitration.”.

 Possibly,  it  is  felt  that  the  words
 ‘in.  such  form  and  in  such  manner’
 include  also  ‘such  time’.

 Tbe  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Bath):  Yes,  ‘such
 time’  also.

 Pandit  Thakur  Das  Bbargaga:  You
 will  be  pleased  to  see  that  one  of  the
 matters  to  be  provided  for  in  the
 rules  under  clause  28  (l)  under  item
 (i)  is:

 "the  procedure  to  be  followed
 in  arbitration  proceedings  _  under
 this  Act.”.
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 At  the  same  time,  we  find  _  that
 unless  the  rivers  Board  is  a  party
 to  an  arbitration,  it  has  no  right  to  be
 heard.  Here,  the  only  bodies  which
 will  be  heard  by  the  arbitrator  wil]  be
 interested  paties  who  refer  this
 matter  to  arbitration  The  board  as
 such  will  have  no  right  to  be  heard;
 whereas  the  action  of  the  board  may
 come  into  question,  it  is  very  neces-
 sary  that  the  board  shal]  have  to  be
 there  to  defend  itself  and  to  say  that
 the  advice  given  was  perfectly  right,
 and  the  interested  Governments  have
 not  done  the  co  rect  thing.  The  body
 which  is  responsible  for  the  advice  is
 not  there;  at  the  same  time,  the  other
 parties  who  may  or  may  Not  agree  to
 the  advice  are  tliere.  I  think  such  3
 kind  of  arbitration  should  not  be
 ‘allowed.  As  a  matter  of  fact,  the
 board  being  a  permanent  body,  having
 its  own  independent  existence,  which
 can  be  sued  or  can  sue,  there,  is  no
 reason  why  the  board  should  not  be
 there  as  a  party  to  the  arbitration.
 After  all,  it  is  not  the  final  stage.  It
 is  only  a  preliminary  stage,  when
 things  are  in  a  hotch-potch.  Whea  a
 scheme  is  prepared,  it  cannot  be  re-
 graded  as  approved.  I  should  say  it
 is  just  an  inchoate  scheme  which  is  in
 its  prelimina:y  stages.  It  is  only  after
 the  arbitration  has  been  gone  through
 that  the  scheme  becomes  pucca.  That
 is  the  proper  stage  when  the  board
 should  be  there,  and  the  board  should
 be  able  to  represent  its  interests  and
 defend  its  action.  After  hearing  the
 board,  the  arbitrator  may  come  to  the
 judgment  that  both  the  _  interested
 Governments  are  wrong,  and  the  board
 is  right.  That  opportunity  should  be
 there.

 Therefore,  I  submit  that  nothing
 will  be  lost  if  these  words  also  are
 added  that  the  board  also  is  a  party  to
 the  arbitration  Without  such  a
 power  being  given  to  the  board,  I  do
 not  think  the  arbitration  will  be
 success  ful.

 As  regards  the  procedure,  it  will  be
 rather  straining  the  language  to  say  that
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 another  party,  a  third  party,  wil]  be
 allowed  to  go  before  that  body  to  be
 heard  there  The  procedure  only  re-
 lates  to  how  they  sign  the  agreement
 to  refer  and  how  they  wil)  not  sign
 and  so  an.  In  al)  arbitrations,  one
 must  know  who  are  the  parties  and
 how  they  will  proceed  In  such  cases,
 it  may  happen  that  some  evidence
 may  be  led  before  the  arbitrator  to
 prove  that  as  a  matter  of  fact,  the
 advice  given  is  perfectly  justified.  In
 a  matter  of  this  nature,  unless  the
 Board  is  a  party  represented  there,  I
 do  not  think  the  arbitrator  wil]  come
 to  a  sound  decision.

 Therefore,  it  is  absolutely  necessary,
 in  my  humble  opinion,  to  make  the
 Board  a  party.  As  I  have  envisaged.
 there  may  be  occasions  when  both  the
 interested  governments  might  agree
 and  the  Board  might  not  agree,  and
 the  Board's  decision  might  be  the
 more  co.rect  decision.  In  that  case,
 unless  the  Board  is  represented  there,
 there  will  be  a  judgment  by  default
 and  the  right  thing  will  not  be  done.
 Hence,  it  is  absolutely  necessary  that
 the  Board  should  be  a  party.  मु

 Mr.  Speaker:  Amendment  moved:

 Page  7,  line  5—
 after  “interested”  insert:
 "or  between  the  Board  and  any

 one  or  moze  Governments  in-
 terested”.

 Shri  Nanda:  I  do  not  agree—I  must
 say  humbly—with  the  hon.  Member
 regarding  this  particular  matter.  The
 Board  is  not  a  party.  The  Board  con-
 sists  of  some  _  specialists  who  have
 been  called  together  to  look  into  a
 ce.tain  scheme,  a  certain  proposal  oF
 certain  claims  of  parties,  and  it  gives
 its  advice  on  the  basis  of  a  technical
 examination  of  the  various  considera-
 tions  and  issues  And  having  done  its
 part  and  approved  a  scheme,  I  think
 the  Board’s  function  ends  there.  The
 parties  in  the  matter  are  the  States,
 one  State  or  another.  As  is  very
 clear,  one  or  the  other  State  will  come
 before  the  arbitrator  and  the  meterial
 thaz  is  collected  by  the  Board  will  be
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 [Sbri  Nanda)
 available  to  both  the  parties.  There
 could  be  further  specialists  or  techni-
 ca)  experts  who  could  come  and  plead
 before  the  arbitrator  But  it  will  be
 very  embarrassing  for  the  Board  to
 do  so.  The  Board  is  not  composed  of
 one  person;  there  are  a  number  of
 persons,  some  of  whom  are  part-time
 members  of  the  Board  and  some
 whole-time.  To  bring  them  before  the
 arbitrator  will  not  be  very  conduc-
 tive  to  the  healthy  functioning  of  the
 Board  itself.

 Pandit  Thakar  Das  Bhargava:
 They  can  sue  and  be  sued.

 Sbri  Nanda:,  For  payment  of
 salaries  and  other  things.

 Mr.  Speaker:  The  question  is:

 Page  7,  line  |5—
 after  “interested"  tnsert:

 “or  between  the  Board  and  any
 one  or  more  Governments  in-
 terested”.

 The  motion  was  negattred

 Mr.  Speaker:  The  question  is:

 “That  clause  22  stand  part  of
 the  Bill".

 The  motton  was  adopted.
 Clause  22  was  added  to  the  Bill.
 Clauses  23  to  27  were  added  to  the
 छा.

 Clause  28--  (Power  to  make  rules)

 Mr.  Speaker:  Now  we  come  to
 clause  28  There  ie  an  amendment
 tabled  by  Shri  हे,  ७,  Misra.  He  is
 absent  I  will  now  put  the  clause  tu
 the  vote  of  the  House.

 Tbe  question  is:
 “That  ciause  28  stand  part  of

 the  Bil”.
 The  motion  was  adopted.

 Clause  28  was  added  to  the  है]!
 Clause  29  was  added  to  the  Bitl.:
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 Clause  ,  the  Enacting  formula  and
 the  Title.

 Mr.  Speaker:  I  shal]  now  take  up
 clause  l,  the  Enacting  Formula  and
 the  Title  of  the  Bill.  There  is  one
 amendment  to  change  the  year  from
 1955"  to  “I956".  This  is  a  formal
 amendment.  Then  there  is  an  amend-
 ment  to  the  Enacting  Formula,  saying
 “for  ‘sixth'  substitute  ‘seventh’."  Let
 it  be  there.  It  will  be  corrected  even
 otherwise.  If  this  amendment  is
 adopted  here,  it  will  have  to  go  to
 Rajya  Sabha.

 Shri  Nanda:  I  do  not  press  that
 amendment.

 Mr,  Speaker:  It  will  be  corrected
 because  it  is  1956.  The  word  ‘sixth’
 will  also  be  corzected  to  ‘seventh’.

 The  question  is:
 ‘That  clause  l,  the  Enacting

 Formula  and  the’  Title  stand
 part  of  the  Bill”.

 The  motion  was  adopted.
 Clause  l,  the  Enacting  Formula
 ata  the  Title  were  added  to  the  Bill

 Sbrt  Nanda:  I  beg  to  move:

 “That  the  Bill  be  passed”.
 Mr,  Speaker:  Motion  moved:

 ‘That  the  Bill  be  passed”.

 Shri  TF.  8.  A.  Chettiar  and  Shri
 Ganml  rose—

 Mr.  Speaker:  Hon.  Members  who
 want  to  speak  can  do  so  on  the  other
 Bill.

 Shri  Ganga)  (Jhajar-Rewari):  I
 would  like  to  speak  on  this  Bi)]  be-
 cause  I  thhave  a  specia)  point  to  make.

 Sbr]  'T.  8.  A.  Chettiar:  The  point
 I  want  to  raise  relates  to  this  Bill
 only.

 Mr.  Speaker:  I  will  give  preference
 to  those  hon.  Members  who  took
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 part  in  the  debate  so  far  and  assist-
 ed  us.

 Shri  T.  5.  A.  Chettiar:  I  would
 like  to  refer  in  this  connection  to  a
 matter  that  has  been  pending.  for
 some  time.  It  is  unfortunate  that
 certain  matters  connected  with  irri-
 gation  projects  which  ©  concern  the
 Western  Ghats  are  matters  of  dispute
 between  Madras  and  _  Travancoree
 Cochin.  It  is  also  unfortunate  that
 Travancore-Cochin  does  not  have  a
 representative  government  today,  and
 so  is  under  the  rule  of  the  President.
 In  the  absence  of  a  representative
 government,  the  Adviser's  Govern-
 ment,  as  we  used  to  cal!  it,  is  usual-
 ly  a  Caretaker  Government.  It  is
 more  unfortunate  that  the  possibili-
 ties  of  the  formation  of  a_  stable
 government  in  Travancore-Cochin
 seem  to  be  remote  in  the  present
 situation,

 In  these  circumstances,  I  would
 like  to  suggest  that  the  irrigation
 projects  called  Perambiculam  and
 Edaki  and  some  others  which,  by
 their  very  nature,  can  only  be  cv-
 operative  projects  between  these
 two  States,  and  which,  I  am  _  sure,
 ure  going  to  benefit  more  than  one
 State  may  be  referred  to  the  River
 Board  contemplated  under  this  Bill.
 The  Government  have  got  a  bit  of
 work  to  do  just  after  the  passing  of
 this  Bill.  I  would  suggest  that  it  is
 not  necessary  under  clause  4  (l)  for
 any  State  Government  to  even  make
 a  reference  The  Central  Govern-
 ment  themselves  can  initiate  things
 suo  motu  and  take  action  under
 clause  4  qy  in  this  matter  imme-
 diately  so  that  those  vast  tracts
 which  have  no  water  supply  and  elec-
 tricity  can  be  helped.

 What  =  Travefcore-Cochin  needs
 foday  is  power  for  development  of  im-
 dustries.  By  proper  inquiry  into
 this  matter,  the  needs  of  both  Travan.
 core-Cochin  and  Madras  can  be  met.
 I  would  suggest  that  these  matters
 may  be  taken  up’  immediately.

 Shr]  Sansa):  I  would  like  to  invite
 the  attention  of  the  hon.  Minister  to
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 the  fact  of  the  absence  of  the  defi-
 nition  of  ‘river’  in  the  Bil).  Perhaps

 is  well  known
 But  I  am_  faced  in  my  constituency
 with  a  very  peculiar  situation  We
 have  a  so-called  river  which  is
 desert  during  ten  months  of  the  year,
 but  it  becomes  a  torrentia)  river  for
 about  two  months  Just  now,  it  ia  a
 torrential:  river,  so  much  so  that  we
 are  not  able  to  reach  a  very  imp0t-
 tant  part  of  the  tebsil.

 Shri  Nanda:  What  is  the  name  of
 the  river?

 Sbrt  Banssi:  River  Sahibi.
 Shrt  Nanda:  Is  it  an  _  inter-State

 river?

 Shri  Bansal:  Yes.  If  I  take  the
 hon.  Minister  to  my  constituency  in
 summer,  he  wil]  see  that  #  is  noth-
 ing  but  a  stretch  of  desert  spreading
 from  the  eastern  portion  of*  Rajas-
 than  right  up  to  the  border  of  the
 Rewari  tehsil.  But  in  the’  rainy
 season,  right  from  the  eastern  part  of
 Rajasthan,  mostly  in  the  A)war
 State,  to  the  Rewari  tehsil,  aj)  the
 flood  water  accumulates  and  in  that
 way,  havoc  is  caused  to  a  large  por-
 tion  of  my  area.  हे

 I  am  sure  the  hon.  Minister  is
 aware  of  the  fact  that  on  account  of
 torrential  rains  in  some  parts  of  the
 Gurgaon  district,  heavy  damage  has
 been  caused  to  a  large  number  of
 villages.

 The  short  point  I  am  trying  to
 make  is  that  such  rivers  also  should
 be  covered  by  this  Bill.  In  fact,  as
 far  back  as  4}  years  Bg,  I  brought
 to  the  notice  of  our  Food  Minister
 that  we  must  have  some  sort  of  an
 Inter-State  Board  for  this  region,
 that  is,  PEPSU,  Rajasthan  and
 Punjab.  Unfortunately,  my  _  consti-
 tuency  is  on  the  border  of  two  other
 States.  We  have  the  source  of  this
 river  Sahibi  in  Rajasthan.  It  goes
 through  part  of  PEPSU  and  then
 comes  to  my  constituency.
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 [Shri  Bansal]
 Another  difficulty  of  that  area  is

 that  it  is  a  slightiy  raised  plateau  if
 you  see  from  the  Punjab  end  with
 the  result  that  although  we  have
 spent  crores  and  crores  of  rupees  on
 the  Bhakra-Nangal  irrigation  project,
 not  an  ounce  of  water  can  be  taken
 to  that  part  of  my  constituency  and
 the  only  source  from  where  water
 can  go  there  is  from  damming  that
 Sahibi  river  in  some  place.  The  un-
 fortunate  position  is  that  the  Alwar
 State,  at  that  time,  tried  to  bund
 most  of  the  waters  with  the  result
 that  the  river  completely  gets  dried

 Mr.  Speaker:  Are  we  now  going
 into  any  particular  case,  regulating
 any  particular  river  and  suggesting
 that  Government  should  take  action?

 Shri  Bansal:  What  I  am  trying  to
 suggest  is  that  even  these  moribund
 rivers  should  be  considered  when
 forming  these  Boards.  That  is  my
 short  point  and  I  am  sure  the  hon.
 Minister  will  take  this  into  consi-
 deration.

 Shri  Achntban  (Crangannore):  Sir,
 I  welcome  this  Bill.  I  hope  this  Bil)
 will  have  many  advantages  for  the
 country  especialiy  after  reorgadisa-
 tion.  In  fact,  Shri  Chettia>  was  refer-
 Ting  to  the  disputes  between  ‘Madras:
 and  Travancore-Cochin.  Practicsl'y,
 it  is  not  very  much  of  8  serious
 thing.  If  both  the  Governments  take
 up  the  question  in  a  co-0+,¢rative
 way,  the  difficulties  of  both  Govern-
 ments  will  be  solved

 He  was  saying  that  ther2  may  be  a
 possibility  of  not  haviag  a  stahle
 Government  even  after  the  general
 elections  in  Kerala  and  so  Madrés
 may  have  to  suffer  after  one  or  two
 years.  It  ३59  far-fetched  pre-
 sumption  and  there  is  no  founda-
 tion  for  it.  I  say  iet  the  Rive:  Boards
 be  estahlished  wherever  necessary;
 and  if  there  are  disputes  they  may
 be  taken  up  later  so  that  fui)  advart-
 age  may  be  made  of  this.

 Shri  Nanda:  I  have  nothing  more
 to  say.  i  will  certainly  tal:  action
 on  suitable  occasions.
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 Mr.  Speaker:  The  question  is;
 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 INTERSTATE  WATER  DISPUTES
 BILL

 The  Minister  of  Ptanning  and  है
 gation  and  Power  (Shri  Nanda):  Sir,
 [I  beg  to  move*:

 “That  the  Bill  to  provide  for
 the  adjudication  of  disputes  rela-
 ting  to  waters  of  inter-State
 sivers  and  river  valleys,  as  pas-
 sed  by  Rajya  Sabha,  be  taken
 into  consideration.”
 On  the  29th  of  September  last  year,

 this  House  adopted  a  motion  for  the
 reference  of  this  Bil!  to  a  Jost  Con!-
 mittee  for  submitting  ils  report  by
 the  2ist  November.  As  the  iiu.cse
 knows,  the  Joint  Committee  after
 taking  into  consideration  al]  the  sug-
 gestions  made  in  both  Houses  of
 Parliament,  arrived  at  decisions  on
 all  points  except  one  which  I  will
 explain  shortly.

 There  is  a  minute  of  dissent  also
 regarding  one  point.  I  wil)  explain
 very  briefly  the  changes  that  were
 made  in  the  original]  Bill  by  the  Joint
 Committee  There  are  not  many
 changes;  one  or  two  are  of  signific-
 ance  and  the  rest  are  only  verbal
 changes,

 A  change  is  made  in  clause  4  with
 a  particular  object.  In  the  clause,  as
 it  stood  originally,  the  Centra  Gov-
 ernment  had  the  discretion  to  refer
 a  matter  to  the  Tribunal  or  not  to
 tefer  it  The  word  used  was  ‘may’,
 The  Joint  Committee  thought  that
 the  Central  Government  should  have
 no  such  discretion  and  that  if  a  Gov-
 ernment  seeks  the  good  offices  of  the
 Tribunal,  they  should  be  made  avaii-
 able  to  it,  so  that  a  change  was  made
 in  that.  But,  at  the  same  time,  it  was
 provided  that  it  should  not  be  obli-
 gatory  on  the  Central  Government  at
 once  to  refer  a  dispute  to  the  Tri-
 bunal  without  having  exercised  ita
 own  function  of  trying  to  bring  about

 *Moved  with  the  reconunendation  of  the  President.
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 an  agreement  between  the  parties
 Therefore  a  provision  has  been  made
 ‘that  the  Central)  Government  wili
 have  the  opportunity  of  trying  to
 bring  about  an  amicable  understand-
 ing  by  negotiations.

 In  this  Bil),  as  in  the  other  one
 which  we  have  just  passed,  the  ques-
 tion  was  whether  the  Centra]  Gov-
 ernment  should  have  the  power  to
 make  recommendations  regarding  the.
 appointment  of  assessors.  The  Joint
 Committee,  in  this  case  a)so,  thought
 that  the  Tribunal  should  be  free  to
 choose  its  assessors  whenever  it  thinks
 fit  and  the  choice  of  assessors  should
 not  depend  on  the  recommendation
 of  the  Centra]  Government.  In  _  this
 case  also  they  thought  that  the  num-
 ber  of  assessors  should  not  be  less
 than  2.  This  is  covered  by  clause  ry

 In  clause  6,  there  is  a  sma)]  amend-
 ment  that  the  decision  of  the  Tribunal
 should  be  published  in  the  Gazette  of
 India.

 These  are  two  changes  made  by  the
 Joint  Comr;ittee  to  which  I  thought  I
 should  dzaw  the  attention  of  the  hon.
 Members  of  this  House.  There  is  no-
 thing  else  of  any  great  importance
 and  in  the  Rajya  Sabha  they  did  not
 make  any  substantial  change

 Mr,  Speaker:  Motion  moved:
 ‘That  the  Bill  to  provide  for

 the  adjudication  of  disputes  rela-
 ting  to  waters  of  inter-State
 rivers  and  river  valleys,  as  pas-
 sed  by  Rajya  Sabha,  be  taken
 into  consideration.”

 Shri  L.  N.  Mishra  (Darbhangacum
 Bhagalpur):  I  rise  to  support  the  Bill.
 I  am  sorry  the  Bi)]  has  been  delayed
 for  over  6  or  7  months.  I!  support  the
 छा)  because  of  the  fact  that  it  will
 help  us  to  exploit  our  water  resources.
 You  know  our  water  resources  are
 plentiful,  yet  we  did  not  take  full  ad-
 vantage  of  our  resources.  Till  very
 recently,  that  is  till  the  beginning  of
 the  First  Five  Year  Plan,  we  were
 not  able  to  utilise  more  than  534  per
 cent.  of  our  total  water  resources
 except  the  river  Cauvery  of  which  we
 utilised  about  60  per  cent.  There  are
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 very  few  rivers  which  we  exploited.
 There  is  the  river  Brahmaputra  of
 which  we  hardly  utilised  one  per  cent.
 The  first  Five  Year  Plan  took  advant-
 age  of  the  situation  and  laid  much
 stress  upon  the  water  resources  and
 they  have  tried  to  utilise  it  to  some
 extent.  But  there  have  been  some  sort
 of  impediments  in  the  full  utilisation
 of  the  waters  and  this  Bill  seeks  to
 end  one  of  these  impediments.

 Other  impediments  or  difficulties,
 one  can  understand.  But  this  diffi-
 culty  arising  out  of  parochial  consi-
 derations  or  narrow  interests  of  some
 States  c2nnot  be  understood.  India
 is  one  united  India  and  a}  the  natura)
 resources  are  to  be  utilised  for  the
 development  of  that  great  country.
 But,  there  are  more  than  half  a  dozen
 water  disputes  where  progress  has
 been  held  up  and  projects  cannot  be
 taken  up  because  the  interested  States
 would  not  agree.  I  will  come  to  some.
 of  these  disputes  later.

 There  bas  be  difficulties  of  fin-
 ance,  We  can  solve  the  financial
 difficulty.  There  is  the  difficulty  of
 statistics;  we  can  solve  this  too.  We
 had  no  organisation;  we  are  having
 organisations.  There  is  shortage  of
 technica]  personnel;  we  are  trying  to
 make  that  good.  But  these  disputes
 can  be  settled  only  if  the  Centre
 takes  some  more  power  in  its  hands
 and  tries  to  solve  them.

 So  far  as  the  River  Boards  Bill
 was  concerned,  I  may  say,  we  have
 supported  that  Bill;  al)  right.
 But,  I  am  not  very  optimistic  about
 that  Bill  since  I  fee)  that  for  the
 first  0  or  5  years  we  would  have
 to  press  hard  for  the  utilisation  of
 the  ‘water  resources.  We  have  seen
 the  debates  on  the  S  R  Bill.  Some-
 times  we  felt  that  we  were  nothing
 but  parochialists;  we  believe  in  our
 State  interests  and  not  in  the  deve-
 lopment  of  the  whole  country.  There
 is  interest  of  Bengal,  Bihar,  Maha-
 rashtra  and  al]  that;  we  have  seen
 that.  Therefore,  we  should  not  ima-
 @ine  the  States  always  to  be  so  good
 as  to  agree  or  accept  877  the  advice
 given  by  the  River  Boards.
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 {Shri  L,  N.  Mishra]
 So  far  as  the  Inter-State  Water

 Disputes  Bil]  is  concerned,  I  think  we
 should  try  and  have  more  control
 over  the  States  in  the  future  We
 know  that  in  our  country  there  are
 very  recently  or  even  today  several
 water  disputes  and  I  wish  to  draw
 your  attention  to  some  of  them.

 There  is  the  Periyar  Hydro-electric
 Scheme,  where  the  dispute  is  between
 the  Government  of  Madras  and  the
 Government  of  TravancoreCochin.
 The  second  is  Mekadatu  Hydro-elec-
 tric  Scheme  where  the  dispute  is  bet-
 ween  Madras  and  Mysore  and  it  has
 been  pending  for  20  years  and  yet
 not  been  resolved.  The  third  is  the
 Araniyar  Project.  The  fourth  is  the
 Rajoti  Hunda  Project,  between
 Hyderabad  and  Andhra.  The  fifth  is
 the  Sikru  Hydro-electric  Scheme,  the
 dispute  being  betwee:  Andhra  and
 Orissa.  The  sixth  is  the  Vamsadhara
 Project  and  the  dispute  is  between
 Andhra  and  Orissa.  The  seventh  ia
 the  Tungabhadra'  between  three
 ‘States,  Madras  ,  Andhra  and  Mysore
 These  water  disputes  have  arisen  not
 oaly  in  our  own  country,  but  there
 are  also  instances  in  foreign  countries.
 I  may  refer  at  least  to  one  or  two
 such  countries,  Australia  and  Ame-
 rica,  where  the  disputes  were  between
 the  States  of  New  South  Wales,  Victo-
 ria  and  South  Australia  over  the
 Murry  River  water,  and  between  the
 States  of  Colarado,  Nevada,  New
 Mexico,  Arizona,  California  ete.  over
 the  Colarado  River  water.

 Whenever  there  is  development  in
 the  country  and  when  fresh  efforts
 are  made  to  utilise  the  water  resour-
 ces,  there  are  differences  and  clashes
 of  interests.  It  has  been  found  that
 3070९  machinery  to  meet  the  situa-
 tion  bas  been  necessary  in  such  cases.
 Here  is  the  machinery  that  this  Bi)]
 seeks  to  provide,  and  I  fee)  that  this
 will  go  a  long  way  to  resolve  the,
 Problems.  But  I  do  fee]  that  the  time
 is  not  yet  ripe  to  give  full  autonomy
 to  the  States  in  the  matter  of  water
 Fesourcves.
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 Till  ‘1919,  water  was  a  Centra]  sub-
 ject.  After  1919,  it  became  a  pro-
 vincial  subject  under  reserved  list
 and  under  the  935  Act  it  became  a
 provincia}  subject.  Our  Constitution
 gives  still  more  powers  to  the  States.
 But  we  must  see  that  the  develop-
 ment  of  the  nation  does  not  suffer  on
 account  of  these  vested  interests  or
 Clash  fF  interests  of  the  States.  One
 instance  of  this  is  the  river  Kashai
 in  Bihar  to  which  West  Bengal  took
 some  objection  and  there  have  been
 some  differences  between  Bihar  and
 West  Bengal.  There  is  Gandak  also;
 although  there  is  no  difference  bet-
 ween  Bihar  and  U.  P.  on  other  issues,
 some  dispute  or  differences  may  arise
 on  account  of  this

 In  these  two  Bills  Government
 should  have  some  machinery  so  that
 it  can,  if  persuasion  fails,  have  re-
 course  to  some  other  measure  also  to
 force  the  State  Governments  to  rise
 equa)  to  the  occasion  and  help  the
 Union  Government  in  utijising  the
 water  resources  to  the  full.  In  the
 flood  contro]  measures  we  have  suc-
 ceeded,  but  there  have  been  instances
 where  a  few  State  Governments  have
 not  fully  co-operated  and  they  have
 not  set  up  any  adequate  machinery
 for  the  collection  of  data,  etc.  There-
 fore,  I  fee)  that  this  exploitation  of
 the  water  resources  is  of  the  utmost
 importance  for  our  country  and  we
 cannot  have  it  unless  and  unti]  the
 Central  Government  has  better  con-
 trol]  of  the  water  resources  of  the
 country.  Therefore,  Ifee]  that  for  ten
 or  fifteen  years’  time  we  should  explore
 some  avenues  by  which  we  _  could
 have  more  contro]  over  the  States  in
 this  matter.

 Pandit  C.  N.  Malviya  (Raisen):
 I  welcome  this  Bil]  because  I  have
 been  feeling  that  on  account  of  the
 want  of  this  machinery  many  of  our
 projects  could  not  be  successful,  and
 different  States  on  account  of  differ-
 ent  narrow  considerations  could  not
 co-operate  fully  with  the  schemes
 that  were  incorporated  in  the  Five
 Year  Plan.
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 I  am  one  of  those  who  strongly
 believe  in  the  unity  of  India  and,
 therefore,  I  have  been  advocating  a
 proposition  that  in  the  Constitution
 there  should  be  only  two  Lists—
 Union  List  and  Concurrent  List  Un
 fortunately  the  experience  has  been
 that  the  different  States  are  not  co
 ordinating  and  co-operating,  and  I
 am  glad  that  this  Bill  has  come  now.
 Although  it  is  late,  I  should  say  that
 it  is  better  late  than  never.

 I  am  also  of  the  view  that  the  Cen-
 tral]  Government  has  been  slow  in
 controlling  and  supervising  the  works
 that  are  going  on  under  the  Five
 Year  Plan.  I  hope  that  the  Central
 Government  will  fully  utilise  thia
 Bill  whe”  it  is  passed  and  will  not
 devote  much  of  their  time  in  arriv-
 ing  at  negotiations  There  is  a  pro-
 vision  here  that  before  appointing
 a  tribunal,  there  should  be  an  effort
 for  negotiations.  It  is  a  welcome
 idea.  We  must  try  for  negotiations,
 but  we  should  not  allow  prolonged
 Negotiations.  It  is  not  proper  to  ac-
 cept  any  other  idea  whereby  any
 time  limit  may  be  fixed  although  the
 time  limit  has  been  proposed  by
 means  of  an  amendment’  whereby
 the  negotiations  may  not  be  prolong-
 ed  Sometimes  when  the  matter  be-
 comes  technical,  it  is  not  possible  to
 arrive  at  negotiations.  Supposing
 two  States  are  interested  and  one  of
 them  thinks  that  by  means  of  7९६९०
 tiations  its  interests  wil]  suffer,  then
 it  it  may  prolong  the  negotiations
 Supposing  we  put  some  time  limit,
 say,  three  months  or  six  months  or
 one  year,  it  may  be  passed  very
 easily.  Therefore,  I  do  not  support
 any  time  limit,  but  at  the  same  time
 Iam  sure  that  the  Minister  of  Plan-
 ning  wi)l  take  care  that  the  nego
 tiations  are  not  projonged.

 There  will  be  a  tribunal  in  which
 there  wil]  be  one  person.  I  fully
 support  the  idea  that  the  member  of
 the  tribuna]  may  be  a  Judge  of  the
 Supreme  Court—either  an  existing
 Judge  or  one  who  has  been  a  Judge
 of  the  Supreme  Court—because  we
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 have  to  utilise  such  personnel  At  the
 same  time  there  is  the  provision  for
 the  appointment  of  assessors.  In
 clause  4,  sub-clause  (3)  it  is  stated
 “The  Tribunal  may  appoint  two  or
 more  persons  as  assessors  to  advise  it
 in  the  proceeding  before  it”.  The
 word  used  is  “may”  and  I  want  that
 the  Government  should  accept  an
 amendment  here  and  substitute  it  by
 the  word  “shall”.  Unfortunately
 there  is  no  such  amendment  given
 in  this  list,  but  if  such  an  amendment
 is  incorporated  here,  then  it  will  mean
 that  the  appointment  of  the  assessors
 will  be  compulsory  and  it  wil]  there
 fore  be  advantageous.  Only  one
 Judge  sitting  as  a  Tribunal  wil)  be
 assisted  by  two  other  persons  and
 that  wil]  be  a  sort  of  a  collective  de-
 cision.  I  believe  that  generally  it  is
 the  case  that  once  the  individua)]  gets
 some  sort  of  leaning  towards  fulAlling
 his  interests,  then  he  is  not  able  to
 do  justice  fully.  Therefore,  I  do  not
 support  the  idea  that  there  should  be
 compulsorily  more  than  one  member
 on  the  Tribunal,  but  I  am  sure  it  will
 be  approved  that  there  should  be
 compulsorily  at  least  two  assessors
 who  should  be  appointed  by  the  Tri-
 bunal.

 With  these  suggestions  I  welcome
 this  Bil).

 Shri  B.  Y¥.  Weddy:  (Karimnagar):
 It  is  long  overdue  We  have  been
 waiting  for  this  since  a  long  time.
 There  were  a  number  of  disputes  to
 be  settled.  A  number  of  problems
 may  arise  again,  in  view  of  the
 reorganisation  of  States,  with  regard
 to  the  share  of  the  water  and  fixa-
 tion  of  the  quantum  to  the  different
 States.  Such  a  Bill  is  necessary  to
 settle  these  disputes.  Otherwise,
 things  drag  on  for  years.  together.
 It  happened  in  the  past.  In  Hydere-
 bad  State,  we  had  a  bitter  experi-
 ence  with  regard  to  this  problem
 The  disputes  relating  to  the  waters
 of  Tungabhadra  took  decades  to  be
 settled;  there  was  a  dispute  between
 Hyderabad  State  and  the  other
 States.
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 {Shri  8.  ¥.  Reddy]
 We  have  got  two  important  rivers

 passing  through  our  State;  they  pase
 through  a  number  of  States—-not
 two  or  three  but  four  or  five  States
 That  is  why,  when  others  did  not
 agree  to  come  to  an  agreement,  the
 dispute  drags  on  for  decades  or  even
 centuries  together.

 Take,  for  instance,  the  Godavary
 river,  It  passes  through  Bombay,
 Hyderabad,  Andhra—formerly,  Mad-
 ras--and  even’  Madhya  Pradesh
 State.  Agreement  could  not  be
 reached  about  the  sharing  of  the
 waters  of  this  river  for  a  number  of
 years.  So,  the  project  for  the  utili-
 sation  of  the.  waters  of  this  river
 could  not  be  taken  up.  Later  on,
 agreement  was  reached  but  it  was
 too  late.  The  time  has  changed.
 The  project  was  to  be  taken  up  but
 on  account  of  certain  changed  con-
 ditions—I  refer  to  the  Police  Action
 in  Hyderabad—it  could  not  be  taken
 up.  After  Police  Action,  the  first
 phase  of  the  project  was  taken  up.
 In  the  Second  Plan,  we  do  not  find
 any  mention  about  the  second  phase
 of  the  project;  the  second  phase  is  a
 very  important  phase  in  the  whole
 scheme.  We  suffered  a  iot  and  that
 is  why  I  say  that  I  welcome  this  Bill
 as  being  necessary  for  the  settlement
 of  disputes.

 There  are  certain  defects  in  this
 Bill  and  I  have  moved  _  certain
 amendments  to  remove  those  defects.
 Clause  4  refers  to  negotiated  settle
 ments  How  long  will  this  negotiat-
 ed  settlement  take?  It  may  drag  on
 for  years.  Even  with  regard  to
 Tungabhadra  High  Level  Canal,  it
 has  taken  two  years  to  settle  the
 dispute  We  have  this  bitter  experi-
 ence.  Only  at  a  fatter  stage,  after
 two  years,  a_  settlement  could  be
 effected  IY  we  keep  that  provision
 without  any  time-limit,  I  am  afraid
 that  it  will  take  years  together  for
 any  settlement.  Some  _  time-limit
 must  be  put  in  here

 The  second  thing  is  about’  the
 number  of  judges  in.  the  proposed
 tribunal.  Only  one  judge  is  provid-
 ed  I  think  it  is  not  enough.  There
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 may  be  small  disputes;  there  may  be
 important  disputes  involving  a  num-
 ber  of  States  and  big  issues.  If  you
 hand  over  such  disputes  to  a  tribu-
 nal  of  one  judge  only,  then  people
 will  lose  confidence.  Besides,  full
 justice  may  not  be  done.  One  person
 may  not  be  able  to  give  a_  correct
 judgment  in  such  cases.  If  there  are
 no  important  problems,  one  judge
 will  do.  If  we  say  ‘one  or  more
 persons’,  then  more  judges  could  be
 appointed  in  cases  where  necessary.
 We  should  not  bind  our  hands  and
 feet  by  saying  that  the  tribunal
 shall  consist  of  one  person  only.  It
 should  be  flexible.  If  we  change  it
 to  ‘one  or  more  persons’,  it  is  fiexi-
 ble.  I  appeal  to  the  hon.  Minister  to
 make  this  change.

 There  are  other  amendments  also
 and  I  shall  move  them  at  the  appro-
 priate  stage.

 Pandit  Thakur  Das  _  Bhargava
 (Gurgaon):  I  want  to  make  one  or
 two  observations  in  relation  to  this
 Bill.

 Clause  i  of  this  Bill  reads  as
 follows:

 “Notwithstanding  anything  con~
 tained  in  any  other  law,  neither
 the  Supreme  Court  nor  any
 other  court  shall  have  or  exer-
 cise  jurisdiction  in  respect  of  any
 water  dispute  which  may  be
 referred  to  a  Tribunal  under  this
 Act."
 I  read  article  ‘136  of  the  Constitu-

 tion  and  it  reads  thus:

 “Notwithstanding  anything  in
 this  Chapter,  the  Supreme  Court
 may,  in  its  discretion,  gfant
 specia)  leave  to  appeal  from  any
 judgment,  decree,  determination,
 sentence  or  order  in  any  cause
 or  matter  passed  or  made  by  any
 court  or  tribunal  in  the  terri-
 tory  of  India"

 I  think  there  is  contradiction  bet-
 ween  the  two.  The  words  used  in
 the  Constitution  are  very  weighty.
 The  Supreme  Court  has  got  the  last
 word  in  respect  of  every  cause  or
 matter  which  is  decided  by  any



 2985  Bihar  and  West  Bengal  7]  AUGUST  956  (Transfer  of  Territories)  2986

 court  in  India  Clause  ]l  says,  on
 the  contrary,  that  the  Supreme
 Court  wil)  have  no_  jurisdiction.
 Therefore,  |  do  not  know  how  far
 we  are  justified  in  enacting  this
 clause  il.

 7  PM.
 The  Deputy  Minter  of  Irrigation

 and  Power  (Shrt  Hathi):  To  cut  the
 matter  short.  may  I  draw  your
 attention,  Sir,  to  article  262  (2)
 which  says:

 “Notwithstanding  anything  in
 this  Constitution,  Parliament  may
 by  law  provide  that  neither
 the  Supreme  Court  nor  any
 other  court  shal]  exercise  juris-
 diction  in  respect  of  any  such
 dispute  or  complaint  as  is  refer-
 red  to  in  clause  (l)."
 Clause  (l)  of  article  262  says:

 “Parliament  may  by  law  pro-
 vide  for  the  adjudication  of  any
 dispute  or  complaint  with  respect
 to  the  use,  distribution  or  con-
 tro)  of  the  waters  of,  or  in,  any
 inter-State  river  or  river  valley.”

 @andi¢t  Thakur  Das  Bhargava:
 What  is  that  article?

 Mr.  Speaker:  Article  262—Disputes
 relating  to  waters.  The  hon.  Mem-
 ber  may  resume  his  seat  and  Seisure-
 ly  look  into  it.  In  the  meantime  I
 wil]  cal]  the  hon.  Minister  in  the
 Ministry  of  Home  Affairs  to  present
 a  report  of  the  Joint  Committee.

 BIHAR  AND  WEST  BENGAL
 (TRANSFER  OF  TERRITORIES)

 BILL

 PRESENTATION  OF  REPORT*  OF  JOINT
 CoransItTes

 Tbe  Minister  in  the  Ministry  of
 Home  Affairs  (Sbri  Datar):  Sir,  on
 behalf  of  Pandit  G.  B.  Pant  I  beg  to
 present  the  Report  of  the  Joint  Com-
 mittee  on  the  Bil]  to  provide  for  the
 transfer  of  certain  territories  from

 Bill

 Bihar  to  West  Bengal  and  for  mattera
 connected  therewith

 Shr}  Sebodb  Basda  (Midnapore-
 Jhargram-——Reserved--Sch.  Tribes):
 Sir,  I  wish  to  raise  a  point  of  order.
 I  am  a  member  of  the  Joint  Com-
 mittee.  Yesterday,  during  the  final
 Sitting  of  the  Joint  Committee  on
 the  Bihar  and  West  Benga)  (Transfer
 of  Territories)  Bill,  the  report  was
 adopted  unanimously.  No  member
 of  the  Committee  objected  or  called
 for  a  vote  to  be  taken.  Having
 accepted  the  report  without  any
 objection,  I  submit,  members  of  the
 Joint  Committee  are  barred  from
 submitting  any  minute  of  dissent.

 Shri  K.  K.  @am  (Diamond  Har-
 bour):  Yesterday,  when  extension  of
 time  was  given,  we  were  given  to
 understand  by  the  hon.  Minister  that
 there  has  been  a  certain  minute  of
 dissent  and  they  want  to  reconsider
 the  thing  I  want  to  know  whether
 there  has  been  any  materia)  altera-
 tions  since  then  or  whether  it  re-
 mains  what  it  was  yesterday.

 Shri  Datar:  It  remains  as  it  is.

 Sbrimati  Renn  =  Chakravartty
 (Basirhat):  While  what  the  _  hon.
 Member  has  stated  is  substantially
 true,  certain  members  did  move  some
 amendments  and  they  were  defeated.
 Therefore,  they  have  every  right  to
 submit  a  note  or  dissent.

 Mr.  Speaker:  Now  we  are  not  decid-
 ing  a)]  those  things.  I  thought  a  point
 of  order  was  raised  regarding  the  sub-
 mission  of  the  report.  It  was  fixed
 that  the  report  would  be  submitted
 yesterday,  but  I  understand  Sate  in
 the  evening,  when  the  hon.  Deputy-
 Speaker  was  here  in  the  Chair,  a  mo-
 tion  was  made  for  extension  of  time
 til]  today  and  the  motion  was  adopted
 by  the  House  Therefore,  there  is  no
 more  point  of  order  When  the  Bil)
 comes  up.  then  the  hon.  Members  may
 say  whether  minutes  of  dissent  ought

 ec.  2,  dated  3I-8-§$6,  pp.  671-727"
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 (Mr.  Speaker]
 to  be  looked  into  or  not  to  be  looked
 into

 Shr]  K.  K.  Basn:  I  did  not  support
 the  point  of  order  raised.  I  only
 wanted  to  know  the  facts.

 Mr.  Speaker:  The  hon.  Minister  says
 that  there  is  no  substantial  alteration.

 Now,  Pandit  Thakur  Das  Bhargava
 May  continue

 INTER-STATE  WATER  DISPUTES
 BILL—contd

 Pandit  Thaker  Das  S&bargava
 (Gurgaon):  Sir,  I  am  thankful  to  you
 for  granting  me  some  time  to  consi-
 der  the  reply  given  by  the  hon.
 Minister.  I  regret  that  I  made  a  mis
 take  in  referring  to  this  matter  and
 I  feel  a  study  of  article  262  is  quite
 sufBcient  to  assure  me  that  the  Bill
 is  certainly  justifled.  Article  262  by
 itself  is  a  refily  to  the  argument
 which  I  made  under  article  34

 Then  I  have  got  a  very  small  point
 to  make.  ‘The  previous  speaker  has
 stated  that  some  time-limit  must  be
 fixed.  I  know  of  a  case  in  Palwal
 Tehsil  in  which  it  has  taken  about  32
 years  for  the  Punjab  Government  and
 the  U.P.  Government  to  come  to  any
 terms  in  respect  of  a  jheel  of  water
 which  accumulates  there  and  _  the
 health  of  the  whole  town  is  ruined.
 But  still  both  the  Governments  have
 not  been  able  to  come  together  and  32
 years  have  passed.  I  would  request
 the  hon.  Minister  to  fix  some  time-
 limit—one  year,  two  years  or  three
 years,  whichever  is  suitable  to  him.
 If  any  thing  comes  to  the  notice  of
 the  Government,  the  Government
 should  see  that  within  a  reasonable
 time  the  matter  is  referred  to  a  tribu-
 nal  and  some  decision  arrived  at.

 [Mr.  Drerury-Spxaxex  in  the  Chair)
 1-05,  p.m.

 At  the  same  time,  to  cut  the  matter
 short—I  do  not  want  to  take  much
 time  of  the  House—I  would  also  refer
 to  my  amendments  numbers  l,  2  and
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 8.  I  would  cespectfully  submit  that
 when  the  question  is  as  to  what  is
 the  dispute,  then  we  ought  to  under-
 stand  the  foundation  for  the  dispute.
 Clause  3  of  the  Bill  says:

 “If  it  appears  to  the  Government
 of  any  State  that  a  water  dis
 pute  with  the  Government  of
 another  State  has  arisen  or  is
 likely  to  arise  by  reason  of  the
 fact  that  the  interests  of  the
 State,  or  of  any  of  the  Inhabi-
 tants  thereof,...."

 I  am  happy  that  these  words  are
 being  used.

 ‘....in  the  waters  of  an  inter-
 State  river  or  river  valley  have
 been.  or  are  likely  to  be,  affect
 ed  prejudicially  by—
 (a)  any  executive  action  or  le-

 gislation  taken  or  passed,  or
 proposed  to  be  taken  or
 passed,  by  the  other  State;

 tants  thereof,......

 By  executive  action  I  understand
 some  order  which  the  Government  of
 a  State  considers  legally  justified  and
 which  is  objected  to  by  some  other
 State.  This  provision  is  there,  but  I
 understand  that  the  Government  may
 not  pass  any  executive  order  and,  at
 the  same  time,  may  do  some  act  or
 May  omit  to  do  some  act  which  pre-
 judicially  affects  the  rights  of  another
 State.  I  am  anxious  that  water  dis-
 putes  of  this  nature,  whatever  cause
 they  may  be  due  to,  whether  due  to
 executive  action  or  no  executive  ac-
 tion  or  due  to  an  act  of  omission  by
 «  State,  should  also  be  a  _  subject
 matter  for  decision  by  a  tribunal]  of
 shis  nature,  so  that  as  many  disputes
 us  possible  may  come  within  the  pur
 view  of  this  clause  3  and  there  may
 be  a  decision  thereon.

 Similarly  in  (b).  of  clause  3  it  is
 said:

 “the  failure  of  the  other  State
 or  any  authority  therein  to  exer-
 cise  any  of  their  powers  with
 respect  to  the  use,  distribution  or
 control  of  such  waters;  or”
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 Now,  it  may  happen  that  some  af
 the  inhabitants  of  a  State  may  cause
 obstruction  in  the  flow  of  water  so
 that  water  may  not  flow  to  the  other
 State  In  a  contingency  like  this  I
 do  not  think  that  the  dispute  which
 arises  there  will]  be  amenable  to  the
 jurisdiction  of  the  Central  Govern-
 ment  if  you  do  not  insert  the  words
 “or  inhabitants  thereof”.  I  am  glad
 that  clause  3  says  “or  any  of  the  in-
 habitants  thereof”.-  It  is  not  only  a
 question  of  inter-State  disputes.  As
 a  matter  of  fact,  even  the  inhabitants
 are  prejudiced.  If  it  is  due  to  the
 act  of  a  number  of  people  or  the  in-
 habitants  of  the  State,  such  cases
 must  also  come  within  the  purview
 of  clause  3.

 Again,  in  sub-clause  (c)  I  find  one
 significant  omission.  Sub-clause  (c)
 says:

 “the  failure  of  the  other  State
 to  implement  the  terms  of  any
 agreement  relating  to  the  use,  dis-
 tribution  or  control  of  such
 waters.”

 I  can  understand  that  it  may  be
 due  to  the  total  failure  of  the  State
 to  act  up  to  its  profession  or  promise.
 In  that  case  the  dispute  wil]  be  such
 as  will  come  under  clause  3.  But
 supposing  the  State  chooses  to  inter-
 pret  the  clauses  of  the  agreement  in
 some  manner  which  is  not  acceptable
 to  the  other  State  and  the  question
 becomes  one  of  interpretation  of  the
 terms  of  the  agreement,  in  that  con-
 tingency  the  dispute  would  not  come
 within  the  purview  of  this  clause
 though  the  Central  Government,  the
 other  Governments  and  the  Parlia-
 ment  are  al]  anxious  that  al]  such
 disputes  may  be  settled  Therefore,
 unless  the  words  are  ample  enough
 to  include  such  cases  I  am  afraid  we
 wlll  not  be  able  to  take  advantage
 of  this  law.

 I  should,  therefore,  think  that  the
 provisions  of  this  clause  should  be  as
 wide  as  possible  so  that  al]  matters
 in  dispute  may  be  referrable  to  a
 tribunal  and  there  may  be  no  such
 bickering  between  the  States  as  may
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 occasion  bitterness,  and  not  allow
 people  to  take  full  advantage  of  the
 inter-State  rivers,

 Bbri  D.  C.  Sharmaz  (Hoshiarpur):
 Mr.  Deputy-Speaker,  Sir,  when  the
 history  of  Free  India  comes  to  be
 written,  I  think  a  very.  glorious
 chapter  in  it  wil]  be  about  the  river
 valley  projects  of  our  country,  and
 without  inviting  any  kind  of  adverse
 comments  I  can  say  that  most  of  the
 credit  for  that  will  go  to  our  hon.
 Minister  for  Planning.  I  think,  Sir,
 this  Bill  aims  at  putting  our  river
 valley  projects  on  a  sounder,  more
 stable  and  better  footing.  Therefore,
 i  welcome  this  Bill.  But,  as  was
 pointed  out  by  my  esteemed  friend
 Shri  L,  N.  Mishra,  this  Bi)]  is  a  very
 ead  commentary  upon  the  parochia-
 fism  which  our  States  practise  and  it
 as  good  that  our  Centra]  Govern-
 ment  has  stepped  in  to  correct  that
 parochialism.  You,  Sir,  are  interest-
 @g  in  the  Bhakra-Nangal  project  as
 an  inhabitant  of  the  new  State  of
 Punjab  which  is  coming  into  being.
 You  know  how  the  execution  of
 that  project  was  held  up  by  a  tiny
 State  which  was  a  princely  State  at
 that  time.  The  idea  of  executing
 that  project  came  to  our  administra-
 tors  many  years  ago,  but  one  small
 State,  a  princely  State,  at  that  time.
 would  not  give  its  consent  to  the
 implementation  of  that  project  which
 la  now  going  to  bring  such  a  great
 dea]  of  prosperity  to  the  new  State
 of  Punjab  and  also  Rajasthan.  I
 ‘would,  therefore,  think  that  this  Bill]
 Is  going  to  do  a  great  deal  of  good
 to  our  countrymen  at  large.

 This  Bill  is  a  move  in  the  right
 direction,  If  the  States  do  not  give,
 or  if  they  fail  to  give,  a  good  account
 of  themselves,  I  think  the  Central
 Government  has  the  right  to  step  in
 and  keep  up  the  balance.  Without
 rainimising  the  importance  of  provin
 eta}  autonomy,  I  would  say  that  the
 Centra!  Government  should  step  in
 more  often  so'that  the  foundations  of
 India’s  prosperity  can  be  jatd  much
 more  quickly  than  even  now.  There-
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 {tari  0.  on  Sharma]
 fore,  I  think  that  this  Bill  is  a  big
 move  in  the  right  direction.

 I  would  now  like  to  offer  most
 respectfully  a  few  suggestions  to  the
 hon.  s;Minister  for  his  consideration.
 There  are  many  points  of  interroga-
 tion  in  this  Bill,  With  the  limited
 understanding  that  I  have,  I  do  not
 know  how  those  Questions  are  going
 to  be  solved.  For  instance,  it  is
 said  in  the  Bill  that  the  disputes  will
 be  referred  to  the  Tribiinal  when
 negotiations  have  failed.  It  is  an
 admirable  principle  and  I  do  not
 want  to  quarrel  with  this  principle.
 But  I  want  to  know  at  what  stage
 the  negotiations  wil]  start,  what  wil]
 be  the  subject  of  negotiation,  ow
 long  the  negotiations  will  go  on  and
 when  the  Government  will  come  to
 a  conclusion  that  the  stage  of  nego-
 tiation  has  passed  and  the  stage  of
 arbitration  has  begun.  I  think  these
 are  very  big  questions,  and  they  re-
 main  a  big  question  mark,  and  they

 left  to  the

 a cy
 ग  I  think  that  when  more
 than  one  State  is  involved  in  a  dis-
 pute  it  is  not  right  to  refer  the  mat-
 ter  to  a  single-man  Tribunal.  We
 have  seen  the  consequences  of  a  one-
 man  Tribunal  already.  We  have  been
 referring  some  of  the  linguistic  dis-
 putes  to  one-man  Tribunals,  in  re-
 cent  years)  Without  saying  anything
 unfavourabie  about  those  hon.  mem-
 bers  who  are  presiding  over’  those
 Tribunals,  I  must  say  that  those  one-
 man  Tribunals  have  not  commanded
 as  much  confidence  as  they  should.
 I  do  not  say  that  there  is  something
 inherently  wrong  in  one-man  Tribu-
 nals,  but  constituted  as  we  are,  I
 would  say  that  provision  should  be
 made  for  a  bigger  Tribunal.  If  one
 man  could  decide  the  disputes  which
 arise  between  one  State  and  another,
 then,  there  need  not  be  any  Tribunal
 at  all  and  the  whole  thing  could  be
 settled  by  means  of  negotiation.
 Only  when  disputes  are  deep  and
 far-reaching  and  ticklish  in  character,
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 we  appoint  a  Tribunal,  and  so,  I  would
 suggest  that  the  number  of  persons
 who  constitute  the  Tribtna)  should
 be  increased.  Of  course,  there  is  pro-
 vision  for  assessors  and  they  may  be
 helpful  for  technical  purposes  and
 they  may  supply  the  technical  know-
 ledge  which  is  needed  by  a  Judge
 But  then,  an  increase  in  the  number
 of  persons  on  the  Tribunal  will  make
 for  easier  acceptance  of  the  decision,
 apart  from  a  speedier  decision.

 Now,  clause  5(3)  says  as  follows

 “If  ywpon  consideration  of  the
 decision  of  the  Tribunal,  the
 Central  Government  or  any
 State  Government  is  of  opinion.
 that  anything  therein  contained
 requires  explanation  or  that  guid-
 ance  is  needed  pon  any  point  not
 originally  referred  to  the  Tribunal,
 the  Central  Gqvernment  or  the
 State  Government,  as  the  case  may
 be,  may,  within  three  months  from
 the  date  of  the  decision,  again
 refer  the  matter  to  the  Tribu-

 WA
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 would  say  that  if  things  are  going
 to  be  done  in  such  a  manner,  the
 whole  purpose  of  this  Bil!  will  be
 defeated  I  think  we  should  give  the
 right  kind  of  reference  to  the  Tribu-
 nal.  After  the  decision  is  received,
 the  Government  concerned  should
 act  upon  the  decision.  But  here,  the
 finality  itself  is  left  in  doubt  It  is
 said  that  if  any  matter  has  not  been
 referred  to  the  Tribunal  originally,  it
 can  be  referred  to  the  Tribunal  sub-
 sequently.  Therefore,  the  T'ribunal
 is  given  a  kind  of  continuous  juris-
 diction.  This  wi)l  make  for  laxity  ८६१
 any  decision  that  may  be  taken  by
 the  Tribunal.  I  think  that  the  mat-
 ters  of  dispute  should  be  referred  to
 the  Tribunal  in  a  firm,  and  decisive
 and  authoritative  manner  and_  the
 decision  of  the  Tribunal  should  also
 be  firm  and  authoritative.  It  should
 not  be  as  if  the  Tribunal  wil!  never
 come  to  a  decision  or  that  a  matter
 should  be  referred  again  and  again
 to  the  Tribunal.
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 Again,  clause  3  of  the  Bill  is,  to
 my  mind,  very  difficult  to  understand.
 When  I  read  this  Bil]  I  thought  of  a
 book  where  the  chapter  headings  are
 given  but  the  chapters  are  yet  to  be
 written.  I  would  ask  the  House  to
 read  clause  23.  Most  of  the  import-
 ant  things  which  oan  be  referred  to
 the  Tribuna?  are  left  vague  What
 is  going  to  be  the  form  of  the  com-
 plaint,  what  is  going  to  be  the  mar
 ner  in  which  the  complaint  is  to  be
 made--a!]  these  are  not  clear.  I
 think  the  hon.  Minister  should  have
 told  us  what  kind  of  complaints  are
 going  to  be  made  within  the  purview
 of  this  Tribunal  and  in  what  manner
 those  complaints  are  going  to  be
 made.  The  complaints  may  be  made
 in  a  frivolous  manner  or  in  a  vexa-
 tious  manner.  Such  complaints  ao
 occur.  !  thought  that  there  wowd
 have  been  some  kind  of  finality  about
 these  very  vital  matters.  But,  they
 are  vague.  I  would  humbly  suggest
 to  the  hon.  Minister  to  give

 WA
 firm  decision  in  this  matter.

 WA It  is  said  here:

 “(b)  the  matters  in  respect  of
 which  a  Tribuna]  may  be  vested
 with  the  powers  of  a  Civil  Court;”
 These  matters  should  have  been

 specified  in  the  Bill  and  should  nor
 have  left  to  the  rules  We  can  leave
 to  rules  only  procedural  matters  of  a
 minor  kind.  Here  we  find  that  rules
 are  going  to  be  made  with  reference
 to  vital  matters  which  form  the  core
 and  pith  of  this  Bi)l.  It  is  not  a  smal)
 thing;  it  is  a  big  thing.  It  is  in  re-
 gard  to  a  Tribunal  which  is  goimg
 to  adjudicate  between  States  and
 here  the  procedure  has  got  to  be
 specified.

 Of  course,  I  have  nothing  to  say
 about  the  remuneration,  allowances
 or  fees  payable  to  the  presiding  off-
 cer  of  the  Tribunal,  although  we
 would  have  very  much  liked  to  know
 what  salary  and  allowances  he  will
 get  and  whether  he  wil]  draw  the
 same  salary  etc.  as  before,

 It  has  been  said  that  the  rules
 which  will  be  framed  will  be  laid
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 on  the  Table  of  the  House  for  44
 days.  Clause  3  deals  with  very
 vital  matters  and  the  rules  made
 under  this  clause  are  not  going’  to
 be  of  a  routine  nature;  they  are  of  a
 basic  and  fundamental  _:.ature
 Therefore,  the  rules  should  be  laid  on
 the  Table  at  least  for  30  days,  as
 they  are  very  important

 As  I  said  at  the  beginning,  I  wel-
 come  this  Bi))  and  I  congratulate  the
 Minister  for  having  brought  it  be-
 fore  the  House  But  I  would  ask  hm
 respectfully  to  answer  some  of  the
 questions  raised  with  regard]  to  thls
 Bill,  so  that  this  Bil]  can  be  passed
 with  the  utmost  serenity  of  mind.

 Shri  K.  हू,  Basu  (Diamond  Har-
 bour):  Sir,  this  Bil]  naturaily  has
 the  genera)  support  of  the.  entire
 House,  as  revealed  by  the  sPcecnes
 delivered  here.  You  will  appreciate
 the  importance  of  the  rivers  in  the
 economic  and  social]  life  of  the
 people.  Practically  civilisation  has
 developed  along  the  rivers  for  ages
 and  more  30,  with  the  new  techno-
 logical]  developments  in  the  different
 parts  of  the  country,  rivers  are  play-
 ing  and  are  bound  to  play  a  very  im-
 portant  role  in  the  reconstruction  of
 the  country.

 As  Professor  Sharma  has  said  when
 the  history  of  new  India  is  going.  to
 be  written,  roads  and  river
 valleys  wil)  find  a  very  pro-
 minent  place  By  and  largs,  we  sre
 for  the  development  of  the  <ver
 valleys  and  for  new  schemes  to  hr
 ness  the  waters  of  the  rivers  The
 rivers  have  been  the  cause  of  pros
 perity  on  many  occasions,  but,  they
 have  also  been  the  cause  of  sorrow.
 My  friend,  Mr.  L.  N.  Mr:ara,  knews
 the  fate  of  the  people  il¥iny  ro"nd
 about  the  river  Kosi,  But  today
 science  has  given  us  the  power  ta
 contro]  and  utilise  the  waters  for  the
 benefit  of  the  community  and  the
 nation.  Therefore,  we  feel  that  al)
 efforts  should  be  made  by  _  the
 Government  and  the  lIeg.sialure  0
 remove  the.  unnecessary  _  bickerings
 and  troubles  which  preven:  the  ft]
 utilisation  of  the  nativaa)l  resources
 available  in  plenty  in  sur  country.
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 Shri  K.  K.  Basu)
 .Previous  speakers  hav2  Cwinted

 out  the  sorry  consequence.  «f  delay-
 lng  many  schemes  which.  if  taken  up
 ar  time  and  completed,  .vouid  have
 naturally  augmented  the  weaith  of
 the  community  and  tim:  prosoer:t7  of
 the  country.  So,  we  fee’  that  w.is
 rérticular  Bil)  is  bound  to
 play  a  very  important  70९  in  pre-
 venting  future  disputes  that  might
 arise  between  the  respective  States.
 However  much  we  might  try  to  bring
 unity,  differences  of  opinion  are
 bound  to  exist  among  the  various
 States,  and  therefore,  a  machinery
 should  be  found  out  to  settle  the
 disputes  quickly.  We  are  glad  to
 know  that  Government  has  waked
 up,  however  late  it  may  be,  and
 brought  forward  this  particular
 legislation.

 One  point  I  would  like  to  empha
 sise  is  this.  In  clause  (3)  there  are
 three  categories--(a),  (b)  and(c)—
 of  matters  of  dispute.  I  would  like
 to  know  from  the  Minister  whether,
 when  they  are  appointing  a  judicial
 authority  to  determine  the  dispute,
 they  will  take  into  consideration  the
 mutual  economic  use  of  the  water-
 ways  and  the  prosperity  of  the  parti-
 cular  areas.  Suppose  there  is  a  ri-
 ver  flowing  through  two  States  A
 and  B.  Today  B  may  be  industrial-
 ly  more  advanced  and  naturally  it  may
 want  to  utilise  the  water  resources.
 But  A  may  not  be  economically  so
 well-organised  and  it  may  want  to
 use  the  water  resources  later  on.  How
 are  you  going  to  determine  the  atti-
 tude  that  A  may  take?  Clause  3(a)
 says:

 “(a)  any  executive  action  or
 legislation  taken  or  passed,  or
 proposed  to  be  taken  or  passed,
 by  the  other  State".

 Therefore,  these  things  should  be
 taken  into  consideration  especially
 when  in  our  country  there  are  un-
 eve:  developments  of  different  re-
 gions  In  one  area,  the  waters  of  the
 rivers  may  be  wasted  and  allowed  to
 flow  into  the  sea;  in  the  adjoining
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 area,  which  may  be  industrially  ad-
 vanced,  they  might  like  to  utilise  the
 waters  for  generating  power.  In
 Yugoslavia,  through  canals  they  want
 to  harness  three  or  four  rivers  and
 utilise  the  waterways  for  the  gene-
 ration  of  electrical  energy.  There-
 fore,  the  needs  of  a  particular  State
 which  may  be  industrially  advanced
 may  have  to  be  considered  for  the
 time  being,  but,  if  not  in  immediate
 future,  at  least  later  on,  the  adjoin-
 ing  State  might  also  want  to  utilise
 the  waterways.  So,  one  State  should
 not  be  allowed  to  behave  in  a  manner
 which  is  detrimental  to  the  other
 State.  These  factors  also  should  be
 taken  into  consideration.

 Iwoking  at  the  over-al}  picture  of
 the  economic  planning  of  the  coun-
 try,  we  have  the  second  Five  Year
 Plan  and  we  expect  to  have  some
 more  plans  also.  I  fee)  that,  when
 the  judicial  authority  is  appointed,
 unless  the  terms  of  reference  and  the
 scope  are  very  much  particularised,
 the  judicia]  authority  might  take  a
 legalistic  view  of  the  matter,  which
 might  ultimately  prove  to  be  against
 the  economic  development  of  the  par-
 ticular  area.  I  wil]  not  go  into  tnis
 matter  in  detail,  because  the  Minister
 himself  has  been  for  a  number  of
 years  familiar  with  the  problems  of
 the  different  regions  of  the  counsry,
 so  far  as  the  utilisation  of  the  waters
 of  rivers  flowing  through  a  number  of
 States  is  concerned.

 Regarding  the  constitution  of  the
 tribunal,  I  for  myself  would  like  to
 restrict  this  tribunal  to  the  present
 Judges  of  the  Supreme  Court  and  not
 allow  "have  been  Judges”  to  be  ap-
 Pointed.  I  am  very  much  against
 the  appointment  of  retired  Judges,
 because  the  people,  at  least,  have  a
 feellng  that  those  Judges  who  are
 very  friendly  with  certain  persens
 may  get  the  superannuation  aPpoint-
 ment.  Therefore,  I  suggest  that  sit-
 ting  judges  ef  the  Supreme  Court
 should  be  appointed.  If  I  am  not
 incorrect,  I  think  in  the  Goveramend
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 of  India  Act,  ‘1935,  there  was  a  pro-
 vision  that  whenever  any  river  dis-
 pute  or  similar  disputé  arises,  the
 Chairman  of  the  board  should  be  a
 Federal]  Court  judge.

 Then,  the  permissive  provision  for
 appointment  of  assessors  to  the  tri-
 buna]  are  not  correct  because  I  fee)
 that  the  judges,  however  trained  they
 may  be  in  determination  of  a  parti-
 cular  dispute,  do  not  have  the  techni-
 cal  knowledge  to  decide  a  river  dis~
 pute  without  going  into  the  technical
 aspect  of  the  matter.  It  is  quite  true
 that  if  it  is  only  to  interpret  an  agree
 ment,  as  provided  in  sub-clause  (c)
 of  clause  3,  then  it  may  be  easy  for
 them  because  it  is  more  or  less  based
 on  certain  principles  and  they  have
 got  only  to  determine  what  is  the
 meaning  of  a  particular  expression.
 But  if  they  have  to  determine  whether
 the  action  which  a  particular  State
 has  taken  is  such,  that  it  prejudicial-
 ly  affects  the  position  or  the  k-enefit
 that  is  being  enjoyed  in  respect  of
 that  particular  river  by  anot!:er  ad-
 joining  State,  I  am  afraid  their
 knowledge  wil)  not  be  suffieient  I
 remember  one  of  the  most  eminent
 juristis  in  India,  who  was  a  member
 of  the  partition  council  of  Bengal
 when  it  was  divided  during  the
 partition  days,  having  actually  con-
 fessed  in  the  course  of  the  sitting
 of  his  colossal  igtiorance  of  the  topo-
 eraphy  of  Bengal.  I  do  not  want  to
 name  him  because  he  was  a  lawyer  of
 some  standing  and  he  was  also  the
 Supreme  Court  judge  of  India  for
 some  time.  He  was  an  inent  jurist
 of  international  fame.

 Dr.  Lanka  Sundaram  (Visakhapat-
 nam):  If  it  is  so,  why  do  you  want
 the  Supreme  Court  Judges  to  be
 there?

 Sbri  K.  K.  @asa:  The  provision
 for  assessor  is  there.  What  I  want

 is  that  this  provision  should  be  per-
 missive  Whenever  a  tribunal  is  ap-
 pointed,  there  must  be  at  least  two
 assessors  who  are  technica]  men,  who
 know  the  problem  I  understand
 that  in  the  course  of  discussion  some
 49  L.S.D.
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 of  our  friends  have  moved  some
 amendments  in  respect  of  this  clause.
 Government  may  consider  them.  I
 think  the  Minister  will  see  that  these
 differences  do  not  stand  in  the  way  of
 further  development  and  reconstruc-
 tion  of  the  country  and  the  Govern-
 ment  will  try  to,  utilize  all  the  avai}
 able  natura)  resources  for  the  deve-
 lopment  of  the  different  areas  of  the
 country  for  the  re-building  of  India,
 which  al]  of  us  very  much  wish.

 Dr  Rama  Rao  (Kakinada):  I
 welcome  this  Bil]  and  I  need  not  take
 much  time  on  a  Bil)  for  which  there
 is  universal  support.  We,  Andhras,
 are  rich  in  rivers  and,  therefore,  rich
 in  disputes  alsa  On  the  one  hand,
 we  have  at  present  a  dispute  with
 Orissa  Fortunately,  only  a  few  days
 ago  they  have  come  to  some  kind  of
 an  understanding  The  Vamsadhara
 project  is  under  discussion  for  a  long
 time  If  it  is  undertaken,  a  gmail
 area  in  Orissa  will  be  inundated
 They  obstructed  it  for  a  long  time.
 It  should  be  possible  for  the  Central
 Govet*ment  to  come  to  the  rescue  of
 Andhra.  It  may  inundate  a  little
 area  as  a  dam  has  to  be  constructed
 lower  down.  it  is  for  the  third
 party,  for  the  Centra]  Government,  to
 consider  whether  it  is  worthwhile
 having  a  large  area  to  be  irrigated
 with  a  loss  of  a  sma)]  area  or  because
 one  State  suffers  smal]  inundation  so
 the  benefit  of  this  project  should  be
 timited  very  much  for  the  other
 State.

 It  is  good  that  a  machinery  is  be-
 ing  developed  to  settle  the  disputes.
 If  you  see  the  new  map  of  Madhya
 Pradesh  you  wil]  find  that  it  extends
 almost  from  Delhi  to  Andhra.  It
 touches  even  the  Godavari.  At  pre-
 sent  we  have  no  dispute  with  them
 because  we  have  no  projects  in  that
 area.  But  there  may  be  potential
 disputes  I  hope  there  won't  be  dis-
 putes  in  that  area.

 Dr.  Lanka  ह 2,  It  is  a  ques-
 tion  of  the  tentacles  of  the  octopus
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 Dr.  Rama  Rao:  If  any  _  dispute
 arises  when  any  project  is  under
 taken,  they  will  be  in  a  strong  posi-
 tion.  There  is,  therefore,  particular
 Treason  for  us,  Andhras,  to  welcome
 this  Bill.  I  have  already  mentioned
 the  possible  difficulties  which  may  be
 encountered  when  there  is  a  project
 on  the  Godavari  river.  We  have  our
 troubles  with  Tungabhadra.  There-
 fore,  I  conclude  this  portion  by  say-
 ing:  I  welcome  this  Bill

 My  hon.  friend  has  already  pointed
 out  the  necessity  for  a  time  limit.
 After  the  dispute  has  been  brought  to
 the  notice  of  the  Central  Government,
 there  must  be  some  time  limit  within
 which  negotiations  should  take  place.
 Therefore,  we  have  given  an  amend-
 ment  to  limit  the  time  to  six  months.

 Regarding  judges,  my  hon.  friend
 Mr.  Basu  has  already  mentioned  that
 retired  judges  may  be  left  to  their
 avocations  and  active  judges  alone  be
 appointed  The  Bil]  also  partly  ag-
 trees  with  it.  As  far  as  High  Court
 judges  are  concerned,  Government
 wants  judges  who  are  in  service  But
 I  do  not  know  why  they  are  gartial
 to  the  superannuated  judges  of  the
 Supreme  Court.  If  anything,  Sup-
 reme  Court  Judges  may  be  older  than
 the  High  Court  judges  after  retire-
 ment.

 Shri?  N.  6  Chatterjee  (Hooghly):
 Always.

 Dr.  Esma  Rao:  This  dispute-
 about  waters  is  a  thing  that  concerns
 millions  of  people  probably  for  cen-
 turies  Therefore,  we  ought  to  have
 judges  who  are  im  service.

 Then,  there  may  be  issues  which
 are  complicated  and  require
 consideration  by  more  than  one  per-
 son.  In  such  cases,  the  Chief  Justice
 must  have  the  power  to  appoint  more
 than  one  person  as  arbitrator.  It  may
 be  just  like  the  decision  of  a  full
 bench.  They  have  to  decide  issues
 like  the  division  of  the  percentage  of
 waters,  whether  a  river  can  be  ob-
 atructed  higher  up  etc  So,  if  the
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 Chief  Justice  thinks  that  the  matter
 is  of  sufficient  importance,  he  must
 have  the  power  to  appoint  more  than
 one  Judge.  Here  it  is  stated  “a
 person".  The  Chief  Justice’s  hands
 should  not  be  tied  like  this.

 There  is  only  one  more  matter.
 Clause  8  of  the  InterState  Water
 Disputes  Bil]  says:

 “Notwithstanding  anything  con-
 tained  in  section  3  or  section  5,
 no  reference  shall  be  made  to  a
 Tribunal  of  any  dispute  that  may
 arise  regarding  any  matter  which
 may  be  referred  to  arbitration
 under  the  River  Boards  Act,
 1955."

 Here  my  trouble  is  this  If  the
 matter  has  not  been  referred  to  ar-
 bitration,  there  is  no  difficulty.  Here
 we  are  excluding  matters  which  may
 have  been  referred  to  arbitration.  It
 would  ultimately  be  referred  to  arbi-
 tration.  But  I  have  my  own  doubts
 whether  this  prevents  reference  of
 matters  to  the  Tribunal  when  they
 are  referred  to  arbitration.  If  it  is
 a  matter  which  has  been  referred  to
 arbitration,  then  I  understand  it.  But
 here  it  says  ‘“which»  may  be  refer-
 red".  How  do  we  know  that  it  will
 be  referred?  Therefore,  that  may
 be  clarified.

 Lastly,  Icome  to  the  rules.  It  says
 that  the  Central  Government,  after
 consultation  with  the  State  Govern-
 ments,  may  make  rules  We  _  have
 given  an  amendment  that  the  rules
 must  be  framed  within  three  months.
 I  do  not  say  that  our  minister  for  irri-
 gation  and  Power  is  very  slow.  But
 we  have  some  experience  about  these
 rules.  The  Minera)  Concession  Re-
 gulation  Act  was  passed  in  948  and
 the  rules  were  laid  on  the  Table  of
 the  House  three  days  ago.  The  Mines
 Act  was  passed  in  1952,  but  the
 rules  were  framed  after  three  years,
 the  regulations  have  to  be  framed.
 Therefore,  we  want  to  put  a  time-
 limit  of  three  months  for  the  rules
 to  be  framed.
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 Shri  Achuthan  (Crangannur):
 The  whole  House  bas  welcomed  this
 measure,  and  in  fact,  this  Bill  along
 with  the  River  Boards  Bill,  has  been
 long  overdue.  With  the  reorganised
 States  coming  into  being  there  wil]  be
 more  scope  for  inter-State  water  dis-
 putes.  Even  today  when  this  Bill
 was  taken  up  for  clause  by  clause
 consideration,  hon.  Members  from
 Madras  State  were  referring  to  dis-
 putes  between  Madras  and  the  pre-
 sent  State  of  Travancore-Cochin
 which  after  a  few  months  will  become
 Kerala  State.  Some  part  of  the  ri-.
 vers  now  flowing  in  Travancore-
 Cochin  now  may  go  to  Madras  after
 the  seven  taluks  are  transferred  to  it.
 So,  there  are  possibilities  of  disputes
 arising  between  State  and  State  with
 regard  to  the  flow  of  water,  construc-
 tion,  embankments,  levy  and  other
 matters.  Previously  also  the  State
 Governments  themselves  tried  to  refer
 the  matter  to  arbitration  as  was  the
 case  between  Madras  and  Travancore-
 Cocbin,  but  it  is  better  that  a  statutory
 provision  is  made  by  Parliament  by
 which  the  parties  to  the  dispute  may
 apply  to  the  Central  Government  and
 the  Centra!  Government,  if  it  finds
 that  negotiations  are  futile,  can  ap-
 point  a  tribunal  consisting  of  a  Sup-
 reme  or  High  Court  judge

 The  States  are  waiting  even  now
 to  bring  their  disputes  before  this
 body  and  so_  the  endeavour  of  the
 Government  must  to  see  that,  as  Dr.
 Rama  Rao  pointed  out,  rules  are  fram-
 ed  early  and  placed  before  Parlia-
 ment  and  action  taken.  Then  only
 can  we  solve  or  prosecute  the  many
 schemes  or  the  many  inter-State  mat
 ters  of  a  varied  nature,  starting  from
 levying  and  ending  with  the  irriga-
 tion  project,  which  are  pending.
 Even  in  the  local  press  statements

 -and  counter-statements  are  being
 made  and  Government  have  to  make
 statements  and  give  out  press  relea-
 ses.  With  regard  to  Periyar  and
 Perambikulam,  even  though  there
 was  no  basis,  there  were  reports  that
 the  Madras  Government  was  encree-
 ching  on  Travancore-Cochin  waters,
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 and  the  Travancore-Cochin  Govern-
 ment  had  to  investigate  and  issue  a
 statement  that  it  was  not  sa

 Shri  V.  P.  Nayar  (Chirayinki)):  7६
 might  happen  during  the  Advisers
 regime

 Shri  Achuthan:  I  do  not  know.  As
 far  as  we  know  during  the  last  three
 or  four  months  he  did  not  Zo  egainst
 our  interests.  Practically  what  inte-
 rest  has  he  other  than  to  do  justice?

 With  regard  to  the  suggestion  by
 Dr  Kama  Rao  about  there  being
 more  members  in  the  tribunal,  I  do
 not  know  whether  there  is  much  subs-~
 tance  in  it.  Supposing  a  very  com-
 plicated  and  serious  matter  referring
 to  a  number  of  States  which  would
 affect  considerably  the  _  irrigationa)
 facil:ties  of  a  State,  arises,  then  a
 State  may  have  suspicion  or  may
 think  that  it  would  be  better  to  have
 three  or  two  persons  in  the  tribuna)
 instead  of  one  person.  But  when  the
 matter  is  technical  and  the  advices
 are  there  and  al]  materials  are  before
 the  person  concemed  who  is  of  the
 status  of  a  High  Court  Judge....

 Dr.  Rama  Rao:  The  amendment  is
 only  permissive,  and  just  for  such
 matters  as  you  are  refecring  to.

 Shri  Achuthan:  But  I  do  not  think
 there  will  be  such  a  case  which  wil]
 require  a_  Bench  of  three  or  five
 Judges.  It  is  not  sucha  matter.  The
 States  themselves  can  settle  the  mat-
 ter,  but  because  smal]  disputes  wil)
 be  here  and  there,  we  sey  there  may
 be  a  tribunal  and  the  parties  shall
 abide  by  its  decision  and  carry  it  out.
 Some  Preliminary  discussions  and
 Negotiations  wi)]  take  place  either  by
 the  States  themselves  or  on  the  inter-
 vention  of  the  Central  Government,
 and  finally  it  will  come  before  the
 tribunal.  I  have  no  objection  to  mak
 ing  it  permissive  to  the  Centra]  Gov-
 ernment  to  have  more  than  ane  per-
 son  on  the  tribunal.



 3003  Inter  State

 Or,  Canka  Sundamam:  I  welcome
 this  Bill  in  principle.  I  fee]  that  we
 have  arrived  at  a  stage  in  this  cowr
 try  when  the  Central  Government
 must  intervene  between  the  State
 Governments  to  resolve  disputes  of
 this  character.

 We  in  Andhra  have  got  a  series  of
 rivers  which  fiow  from  out  of  States
 other  than  Andhra.  We  _  have  the
 Machkund  project,  a  very  important
 project  now.  and  we  have  got  the
 Ramapadasagar  project  in  embryo,
 and  this  river  Godavari  traverses  from
 Maharashtra  into  Andhra  We  have
 the  most  amazing  and  important  ex-
 ample  of  the  Tungabhadra  project--
 one  of  the  tributaries  of  the  Krishna
 river.  I  would  not  be  willing  to  go
 into  the  details  regarding  the  Tunga-
 bhadra  river,  but.I  am  sure  everyone
 in  this  House  knows  because  it  is  a
 matter  of  constant  discussion  in  this
 House  that  we  in  Andhra  have  a
 number  of  difficulties  about  the  man-
 ner  in  which  this  Tungabhadra  “pro-
 ject  is  sought  to  be  controlled  and
 directed.  With  the  result  I  fee)  that
 whenever  any’  State  Government,
 whether  it  is  Andhra  or  non-Andhra
 for  that  matter--and  there  are  a
 score  of  State  Governments  in  this
 country—brings  it  to  the  notice  of  the
 Centre,  there  should  be  some  sort  of
 a  tribuna]  appointed  to  adjudicate  on
 the  disputes  between  one  State  and
 another.  With  the  result  I  say,  and
 I  say  it  very  sincerely,  that  I  con-
 gratulate  the  Minister  in  charge  of
 this  Bill  for  having  brought  it  for-
 ward  before  us,  making  a  third  party
 available  for  adjudication  whenever
 there  is  a  sort  of  dispute  or  disagree-
 ment.  But  my  difficulty  is  that  clau-
 ses  6  and  ll  apparently  are  slightly
 inconsistent.  Clause  6  says:

 “The  Central  Government  shall
 publish  the  decision  of  the  Tri-
 bunal  in  the  Officia])  Gazette  and
 the  decision  shal)  be  fal  and
 binding  on  the  parties  to  the  dis-
 pute  and  shall  be  given  effect  to
 by  them.”
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 And  clause  ll  says:
 “Notwithstanding  anything  con-

 tained  in  any  other  law,  neither
 the  Supreme  Court  nor  any  other
 court  shal]  have  or  exercise  juris-
 diction  in  respect  of  any  water
 dispute  which  may  be  referred  to

 a  Tribuna)]  under  this  Act.”
 The  whole  question  is:  why  do  you

 want  to  make  it  summary  as  a  proce-
 dure?  What  are  the  difficulties  of  the
 Government  in  allowing  some  sort  of
 appeal]  to  lie  with  a  higher  tribunal?
 «Shri  Nanda:  It  is  barred  by  the

 Constitution  itself.
 Dr.  Lanka  Sundaram:  For  example

 in  the  case  of  an  ad  hoc  tribuna)  ap-
 pointed  by  the  Government  of  India  to
 resolve  disputes  between  Andhra  and
 Orissa  with  regard  to  the  Machkund
 project,  or  between  Mysore  and  An-
 dhra  with  regard  to  the  Tungabha-
 dra  project,  why  should  they  be  so
 hidebound  as  to  prevent  a  sort  of  fur-
 ther  appeal  lying?  I  would  like  to
 have  a  cogent  answer  from  the  hon
 Minister  because  I  feel....

 Shri  V.  P.  Nayar:  Coastitution-
 bound.

 Dr.  Lanka  Sundaram:  The  Consti-
 tution  must  be  changed  We  _  have
 changed  it  often  enough.  To-day  we
 are  on  the  Ninth  Amendment  Bil),
 and  goodness  knows  before  even  this
 House  is  dissolved  how  many  more
 amendments  wil]  be  brought  for-~
 ward

 The  question  is:  why  are  they
 hide-bound?  Why  do  we  want  to  put
 this  proposition  in  a  straight  jacket.
 I  personally  fee]  that  there  is  a  lot
 in  what  my  friend  Dr.  Rama  Rao
 said  a  few  minutes  ago  Clause  22
 (2)  provides:

 “The  arbitrator  sha])  be  a  per-
 son  to  be  appointed  in  this  be-
 half  by  the  Chief  Justice  of  India
 from  among  persons  who  are,  or
 have  been,  Judges  of  the
 Supreme  Court  or  are  Judges  of
 a  High  Court.”

 £  fee)  this  is  a  matter  which  is  of
 technical  importance.  It  is  a  matter
 involving  water  rights,  a  matter  in-
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 volving  engineering  skills.  Why  do
 you  always  only  bring  in  the  Supreme
 Court  or  the  High  Court  Judges?
 Why  do  you  not  bring  in  engineers?
 Why  can  you  not  say  that  the  retired
 chief  engineers  of  State  Governments
 or  engineering  consultants  of  the  Gov-
 ernment  of  India  wil]  have  a  similar
 Position  as  that  of  the  judges  of  the
 Supreme  Court  or  the  High  Court  or
 judges  who  have  been  on  the  Supreme
 Court  or  on  the  High  Courts?

 Shri  Kasliwai  (Kotah-Jbalawar):
 They  wil)  be  assessors.

 Dr.  Lanka  Sandaram:  Some  of  us
 have  had  experience  of  being  asses-
 sors  On  sO  many  committees,  and  we
 kmow  that  assessors  do  not  have  the
 same  rights  as  members  of  the  com-
 mittee  or  commission  or  tribunal,  for
 that  matter.  I  speak  with  a  certain
 amount  of  confidence  because  I  have
 been  an  assessor  more  than  a  dozen
 times  on  the  Union  Public  Service
 Commission.

 The  whole  point  here  is  this.  Ins-
 tead  of  merely  making  it  a  justicia
 ble  or  legal  issue,  why  do  you  not
 make  it  a  technica)  issue,  an  issue
 which  wil]  certainly  be  appreciated
 by  the  disputants?  Why  do  you  not
 Say,  as  I  said  just  a  few  minutes  ago,
 that  retired  engineers  or  irrigation
 engineers  of  the  State  Governments
 or  from  the  Central  Water  Power
 Commision  wil!  be  appointed  as  m  em
 bers  of  these  tribunals?

 I  am  sure  my  hon.  friend  Shri  Nanda
 will  not  possibly  argue  with  me  con-
 tra  when  I  say  this,  because  I  feel
 these  are  matters  involving  technical
 considerations,  the  apportionment  of
 the  waters  of  rivers,  the  manner  in
 which  the  rivers  are  managed,  the
 manner  in  which  the  distribution  is
 made  between  one  State  and  another
 or  matters  of  dispute  as  regards,  sha))
 we  say,  irrigational  and  other  facili-
 ties.  So,  I  feelthat  this  Bi!)  is  slight-
 ly  defective,  and  I  am  sure  even  at
 this  stage,  the  Minister  can  bring
 forward  an  amendment--and  I  hope
 the  entire  House  wi)!  be  with  him  in
 this—to  equip  the  so-called  tribunal
 with  technica!  knowledge  and  experi-
 ence.
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 I  think  every  time  you  bring  in  a
 Supreme  Court  judge  or  a  High
 Court  judgs«,  sitting  or  retired.—and
 you,  Mr.  Deputy-Speaker,  had  the
 very  great  distinction  of  being  a
 High  Court  judge  at  one  time  in  your
 life—you  know  that  the  _  technical
 competence  is  not  available.  I  am
 anxious  to  give  Government  the  ac-
 cessory  of  technical  knowledge.  I
 hope  the  Minister  would  not  possibly
 grudge  this  request  on  the  part  of
 this  House,  that  this  Bill  should  be
 amended  in  such  a  manner  that  at
 least  there  is  scope  available  for  tech-
 nica)  men  being  brought  on  these
 tribunals.

 I  think  that  in  this  country,  the
 picture  of  the  rivers  traversing  the
 length  and  breadth  of  the  country,
 passing  through  different  State  terri-
 tories  and  disemboguing  into  the  sea
 eventually,  brings  to  our  mind  some~
 thing  like  what  is  called  the  Danube
 Commission,  for  example,  in  Central
 Europe,  in  the  inter-war  period.
 Even  today,  there  is  a  Danube  Com-
 mission,  if  I  am  not  mistaken.  The
 Danube  Commission  is  truly  inter-
 nationa)  in  character  Why  do  you
 not  allow  the  State  Governments  al-
 so  to  be  participants  in  the  discus-
 sion  or  the  investigation  of  the  dis
 putes  concerned?  Why  do  you  sim-
 ply  take  it  to  the  rarefied  atmosphere
 of  lega)  quibbling?  I  am  sure  the
 Minister  wil]  agree  with  me  when  I
 say  that  I  have  the  highest  regard
 for  the  High  Court  and  the  Supreme
 Court  in  particular.  But  the  point
 is  this,  How  can  they  be  technically
 competent  to  dispose  of  these  dis-
 putes,  because  I  fee]  that  the  entire
 objective  of  this  Bill  is  to  secure  a
 settlement  of  disputes,  of  an  honoura-
 Ble  and  enduring  character,  in  a  Man-
 ner  in  which  both  disputants  wi!)
 be  bound  by  it?  How  can  you  hope
 to  get  it?

 Some  of  us  have  appeared  before
 judges  of  the  Supreme  Court.  I
 speak  with  a  certain  amount  of  per-
 sonal  knowledge  and  _  assurance.
 What  do  they  know,  for  that  matter,
 apart  from  the  interpretation  of  sta
 tutes,  about  a  question  like  the  indus-
 trial  disputes,  or  a  question  like  the
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 river  disputes?  You  can_  certainly
 say,  and  I  am  sure  every  Member  of
 this  House  wil]  certainly  say,  and  I
 am  prepared  to  counter  that  argument,
 that  after  all,  it  is  a  matter  of  Jaw.

 But  here  is  a  matter  of  the  life
 and  living  of  the  community,  of  the
 entire  nation,  a  nation  which  is  divi-
 ded  into  various  States  which  are
 constituents  af  the  Republic  of  India,
 a  community  which  has  got  very
 strong  views  about  its  rights.)  Some
 of  us  in  Andhra,--and  I  am  glad  I
 am  able  to  bear  out  the  statement
 made  very’  generally  by  my  hon.
 friend  Dr.  Rama  Rao—have  got  vety
 strong  points  about  the  Tungabhadra
 project  I  am  sure  this  House  does
 not  know  the  details  in  full.  But  }
 mow  the  controversy  about  the  high
 leve)  cana)  of  the  Tungabhadra  pro-
 ject.  How  are  you  going  to  deter-
 mine  it?

 Shri  Nanda:  We  have  done  it  al-
 ready.

 Dr.  Lanka  Sundaram:  No.  You  have
 not  I  say  so  with  a  certain  amount
 of  confidence.  I  am  sure  my  _  hon.
 friend  Shri  Nanda  wil]  give  me  this
 point,  that  we  are  stil]  very  sore
 about  it.  I  am  not  indulging  in  ex
 pletives,  when  I  say  that  we  ask  him
 to  remember  that  Andhra  is  not  satis-
 fied  as  to  the  manner  in  which  the
 Tungabhadra  project  has  been  sought
 to  be  managed.  I  may  he  wrong.  1
 am  prepared  to  give  him  the  point.
 But  why  do  you  make  it  a  purely
 justiciable  or  lega)  issue?  Why  do
 you  not  make  it  a  competent,  tech-
 nica)  and  practical  issue?  I  would
 like  to  have  an  answer  from  my  hon.
 friend  I  am  prepared  to  listen  to
 him.  I  am  prepared  to  yield  the
 ground  at  this  very  moment,  if  he
 could  give  me  an  answer  to  this  point.
 Why  can  he  not  make  this  a  techni-
 cst.  competent  and  practica)  issue?

 I  am  afraid,  as  far  as  we  Andhtas
 are  concerned—you,  Sir,  will  appre-
 ciate  this,  because  you  have  got  a
 number  of  rivers  traversing  from
 north  to  south—we  have  a  number
 of  rivers  which  cut  across  inter-State
 boundaries.  I  hope  I  am  not  exag-
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 gerating  when  I  say  that  Andhra  has
 got  more  rivers  than  any  other  State
 in  India,  the  Vamsadhara  from  the
 north,  then  the  Sarada,  then  the
 Varaha,  then  the  Godavari,  the  great
 might  river  of  India,  then  the
 Krishna,  another  great  mighty  river,
 the  Pennar  and  so  many  others,  some
 of  them  00  per  cent  perennial,  and
 some  of  them  not  so  perennial;  and
 they  traverse  the  entire  length  and
 breadth  of  the  country  from  the
 north  to  the  south.  We  have  got
 disputes  I  am  not  talking  as  an
 Andhra  alone.  I  give  this  assurance
 to  my  hon.  friends  here.  But
 the  point  is  this.  How  are  you
 going  to  settle  it,  by  making  it  a  jus-
 ticiable  issue,  by  making  it  a  matter
 for  lega)  quibbling?  I  regret  to  say
 that  this  should  not  be  the  attitude
 of  the  Government  of  India.

 I  again  say  with  reference  to  clauses
 4  and  tl  of  this  Bill.  that  my  _  hon.
 friend  should  see  that  7007-68»)  peo-
 ple  are  available  on  the  tribunals.  I
 foope  he  himself  wil)  bring  forward
 an  amendment.  If  you  wil?  permit
 me,  I  am  certainly  willing  fo  table
 the  amendment  right  now,  to  help
 him  to  arrive  at  a  formula,  which
 sha]]  be  acceptable  to  the  county  as  a
 whole,  and  which  wil]  be  workable  as
 well  I  regret  to  say  that  making  ‘t
 purely  a  matter  for  forensic  eloquence
 will  not  solve  this  problem.

 As  I  said  at  the  outset,  I  welcome
 this  Bill  I  feel  that  something  like
 this  should  have  been  brought  for-
 ward  even  four  or  five  years  ago,
 since  the  Parliament  was  brought  into
 existence.  I  am  glad  that  Shri  Nanda
 has  brought  forward  this  Bill.  But
 let  fim  make  it  a  purely  enduring
 Proposition,  so  that  the  entire  country
 wil]  be  behind  him.  There,  are  no
 politics  in  this  particular  छा).  I  am
 thoroughly  convinced  of  it,  and  I  am
 sure  everyone  of  my  colleagues  in
 this  House  wil]  bear  me  out  on  this
 point.  This  must  be  a_  proposition
 which  will  enable  every  part  of  the
 country  to  have  the  right  to  live  and
 live  properly,

 In  the  light  of  what  happened yes-
 terday.  when  we  passed  and  gave  the
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 send-off  to  that  great  nnportant  enor-
 mous  Bili.called  the  States  Reorga-
 nisation  Bill,  the  time  has  come  when
 a  machinery  should  be  available  for
 the  proper  apportionment...

 Mr.  Depaty-Speaker:  Was  it  a
 send-off  or  a  welcome?

 Dr  Lanka  Sundaram:  A  send-off
 o  the  other  House,  if  I  may  say  so.

 After  all,  with  all  the  rights  and
 wrongs  with  which  this  House  is
 endowed,  I  think  there  is  the  other
 Place,  which.  if  you  would  allow  mé@
 to  say  so,  is  very  much  in  the  pie
 ture—I  am  speaking  only  in  terme
 of  procedure

 What  I  mean  to  say  is  that  this  is
 a  Bil)  which  is  intended  to  give  fair
 shares  for  all,  for  every  part  of  this
 country,  with  the  result  that  you
 cannot  make  it  a  purely  legal  or
 forensic  proposition.

 I  am  sure  my  hon.  friend  the  Minis-
 ter  of  Irrigation  and  Power  wil]  not
 obiect  to  this  suggestion  that  be
 should  bring  forward  an  amendment--
 I  make  a  very  sincere  appea?  to  him
 in  the  cause  of  the  country;  I  am  not
 making  a  pastissn  approach  at  a)l—
 for  enabling  technical  people,  that  is,
 People  who  are  irrigation  eningeers,
 to  act  on  these  tribunals.  I  do  not
 know  what  his  objection  is.  I  would
 like  to  hear  him,  if  he  wants  to  say
 anything  now  interrupting  me.

 Mr.  Deputy-Speaker:  No  immedi-
 ate  answer  is  needed.

 Dr.  Lanka  Sundaram:  You  know
 that  the  procedure  is  available  to
 every  Member  of  this  House....

 Mr.  Deputy-Speeker:  The  Minis-
 ter  would  reply  at  the  end.  So,  the
 hon.  Member  should  not  expect  an
 immediate  reply  now.

 Dr.  Lanka  Sandaram:  It  is  a  very
 important  and  serious  ‘problem,  which
 has  not  cropped  so  far  since  this  Bi)?
 was  taken  up.  The  point  I  am  making
 is  this.  J  am  prepared  to  yield  the
 ground  to  him  to  tell  me  what  objec-
 tion  he  has  got—personally,  as  far  as
 he  is  concerned,  as  a  Minister—to
 allow  or  to  bring  forward  an  irrige-
 tion  engineer  into  these  tribunals.
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 Shri  Nanda:  I  shall  give  the  ans-

 wer;  it  cannot  be  a  simple  yes  or
 no.

 Dr.  Lanka  Saaderam:  I  am  glad
 that  my  hon.  friend’s  mind  is  work-
 ing  and  I  hope  it  will  continue  to
 work.

 I  would  say,  in  fine,  that  this  is  a
 very  important  Bil).  It  is  a  Bill  whien
 is  absolutely  necessary  for  the  well-
 being  of  the  country.  If  is  a_  Bill
 dealing  with  the  manner  in  which  the
 waters  of  the  great  rivers,  the  water-
 ways  of  this  country,  are  to  be  pro-
 perly  apportioned  and  I  am  most
 anxious  that  the  administrative  and
 tMrechincal  approach—-I  am  using  the
 word  vely  generically—wbich  the
 Government  want  to  adopt  im  res-
 pect  of  this  Bill  will  be  such  that  it
 will  not  only  be  technidally  compe-
 tent  to  deal  with  these  problems,  but
 it  will  be  able  to  give  satis-
 faction  to  all  the  disputants  to  any
 particular  waterway  in  this  great
 country.

 Shri  Nauada:  Sir,  I  have  listened
 with  due  attention  to  al]  the  observa-
 tions  and  suggestions  made  regard-
 ing  this  Bill  and  also  the  amend-
 ments  that  have  been  suggested.  I,
 however,  fee]  that  I  would  not  be  in

 8  position  to  accept  any  of  the  amend-
 ments  and  I  shall  explain  the
 reasons.

 Taking  up  first  the  remarks  of  the
 hon.  Member  who  spoke  Iast.  He  was
 very  keen  to  have  an  immediate  reply
 to  liis  suggestion  and  I  sha))  take  the
 earliest  opportunity  to  make  that
 reply.  In  the  course  of  my  day  to
 day  duties  I  have  “to  work  with
 engineers.  I  know  them  fully  well;
 I  have  great  regard  for  them  not  only
 as  engineers,  but  I  believe  some  of
 them  are  very  good  administrators
 also  and  they  can  be  trusted  to  per-
 form  various  duties  and  discharge
 high  responsibilities.  Therefore,  if  I
 say  that  I  am  not  inclined  to  favour
 this  suggestion  it  is  not  because  I
 have  any  doubt  regarding  the  capa-
 city  or  integrity  of  our  engineers.  I



 3Orl  Inter  State

 {Shri  Nanda]
 shall  explain  why  this  does  not  fit  in
 here.

 The  hon.  Member  wil]  possibly  re-
 member—if  he  was  here  during  the
 earlier  part  of  the  proceeding—that
 there  has  been  a  keen  insistence  on
 having  not  one  judge  but  more
 judges,  not  High  Court  Judges,  but
 Judges  of  the  Supreme  Court,  not
 retired  Judges,  but  serving  Judges
 This  is  the  importance  that  they
 attach  to  the  judiciary.

 Dr.  Lanka  Sandaram:  Clause  ¢  (2)
 says  “persons  who  are,  or  have
 been”,  That  means  retired  people

 Shri  Hathi:  That  does  not  apply
 to  High  Court  Judges.  The  idea  is  to
 have  existing  High  Court  Judges. =

 Dr.  Lanka  Samdaram:  Hardly  any
 difference—tweedledum  and  _  tweed-
 ledee!

 Mr.  Deputy-Speaker  The  hon
 Member  in  the  course  of  his  speech
 has  made  every  point  very.  clear.
 Now  he  should  listen  to  the  reply:

 Dr.  Lanka  Sundaram:  On  a  point
 of  personal  explanation.  You  have
 known  me  for  the  past  four  and  a
 half  years.  I  am  not  interested  in
 obstructing  the  Minister.  The  point

 Mr.  Depity-Speaker:  The  House
 realises  that  the  hon.  Member  feels
 very  keenly  so  far  as  this  Bill  is  con-
 cerned.

 Dr.  Lanka  Sundaram:  Every  Bil).
 You  have  watched  me  for  four  and  a
 half  years.  The  language  is  clear—
 from  among  persons  who  are,  or  have
 been,  Judges  of  the  Supreme  Court
 or  are  Judges  of  a  High  Court.  It  is
 for  you  to  give  the  ruling  whether
 the  language  iis  clear,  clubbing  hoth
 the  High  Court  and  the  Supreme
 Court  together,  or  not.  I  am  _  pre-
 pared  to  abide  by  your  decision.

 Mr.  Depaty-Speaker:  No  ques-
 tion  of  my  giving  a_  decision  in  this
 case.
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 Shr]  Nanda:  ¥  was  answering  the
 main  question,  leaving  aside  for  the
 moment  the  question  of  the  language,
 which  also  is  very  clear.  I  was  aeal-
 ing  with  the  principal  issye  raised  by
 the  hon.  Member.

 He  made  an  appeal  on  behalf  of
 the  whole  country  and  on  behalf  of
 all  hon.  Members  here.  I  am  quite
 sure  that  if  he  were  to  consult  our
 friends  here  as  to  whether  they  would
 give  up  this  provision  which  makes
 it  obligatory  to  have  a  Judge  of  the
 Supreme  Court  or  a  High  Court  in
 favour  of  an  engineer,  ngne  of  them
 would  agree.  I  see  several  hon.
 Members  shaking  their  heads.

 An  hes,  Member:
 agreeable.

 We  are  not

 Mr.  Deputy-Spesker:  Parliament’s
 decisions  are  not  taken  by  the  shak-
 ing  of  heads!

 Shri  Nanda:  I  have  no  _  other
 method  of  approach  to  the  wnole
 country.  By  what  other  method  could
 I  ascertain  the  will  of  the  country.
 The  country  is  represented  here  by  the
 presence  of  these  Members.  So,
 sensing  the  opinion  of  the  Members
 here  and  also  knowing  the  mind  of  the
 States  in  the  matter,  this  provision
 is  acceptable  to  everybody.  If,  how-
 ever,  I  were  to  take  this  matter  Yack
 to  the  States  saying  that  these  mat-
 ters  will  not  be  referred  to  a  Tribu-
 nal  consisting  of  Judges,  but  that  the
 Tribunal  should  be  composed  of  some
 engineers  or  administrators,  I  am
 sure  that  al]  the  States  would  say
 ‘no’.  That  is  my  reading  of  what  the
 States’  mind  is  in  the  matter.  There-
 fore,  having  due  regard  to  the  opi
 nions  of  the  States—and  this  is  a  mat-
 ter  which  vitally  affects  the  States—
 I  think  that  any  departure  from  the
 method  adopted  here  will  not  be
 acceptable

 Moreover,  what  the  hon  Member
 desires  is  being  furnished  in  some
 other  way,  in  some  other  place.  I  do
 not  know  whether  the  hon  Mem-
 ber  was  present  here  during  the  pro-
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 ceedings  in  connection  with  the
 earlier  Bi)l,  the  River  Boards  Bill.
 There  it  is  that  technical  questions
 come  in.  Schemes  are  made  there...

 Dr.  Lanka  Sandaryam:  May  I  inter-
 rupt  the  hon.  Minister?  Will  he
 give  me  an  assurance  that  the  asses-
 sors  to  be  appointed  under  sub-clause
 (3)  of  clause  4  will  be  technica)
 People?  I  would  be  satisfied  with
 that.

 !

 507  T.  8,  Vittal  Rao  (Khammam):
 One  of  the  assessors  will  be  a  tech-
 nical  man.

 Dr.  Lanka  Sundaram:  Wil]  he
 make  it  obligatory  that  one  of  the
 assessors  wil]  be  a  technical  man
 say,  an  irrigation  engineer.

 Shri  Nanda:  Certainly,  that  ia  the
 intention.

 Mr.  Deputy-Speaker:  When  they
 have  to  tender  advice,  it  is  for  the
 Tribunal  to  see  what  sort  of  advice
 is  sought  in  a  particular  case.

 Shri  Nanda:  If  for  example,  a  re-
 ference  to  a  Tribunal  is  only  the  inter-
 pretation  of  an  agreement,  the  terms
 of  an  agreement,  or  whether  an
 agreement  has  been  implemented  or
 not,  it  may  be  that  the  kind  of  help
 that  the  Tribunal  requires  is  not  thnt
 of  an  engineer;  it  may  be  something
 else.  Supposing  it  is  a  question  about
 pollution  of  water,  then  a  man  who
 knows  sanitary  engineering  may  be
 required.  As  to  whether  the  technical
 aspects  are  being  fully  looked  after
 or  not,  my  answer  is  that  those
 are  going  to  be  considered  in  very
 great  detail  by  the  Boards  and  the
 Board  wil)  have,  if  he  will  kindly
 Tefer  to  the  relevant  clause  there,
 specialists,  experts  and  technicians  of
 al]  kinds.  The  Boards  will  be  very
 properly  manned.  Questions  as  to
 whether  an  agreement  has  _  been
 {mplemented  or  not,  or  some  State
 has  not  carried  out  its  part,  or  re-
 fuses  to  do  or  has  done  some  thing
 in  excess,  al}  these  are  matters
 which  are  mainly  in  the  domain  of
 judicia)  determination  This  provision
 I  may  cespectfully  state  is  quite  ade-
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 quate  and  appropriate  for  the  pur-
 Pose.

 Dr.  Lanka  Sandaram:  Wil)  the
 hon.  Minister  explain  the  qualiftca-
 lions  of  the  assessors  to  be  appvinted
 under  sub-clause  (3)  of  clauS@  4—
 who  are  to  be  the  assessors,  what  are
 their  qualifications?  I  am  imterested
 in  it.

 Shri  Nanda:  The  intention  cer-
 tainly  is  to  enable  the  Tribuna)  te
 have  the  help  of  assessors  who  wii.
 have  the  relevant,  appropriate  techni-
 cal  qualifications,  having  regard  to  tne
 nature  of  the  dispute  before  them—
 which  may  be  in  many  cases  an  en-
 gineering  dispute,  may  be  somethine
 eise  also.  Therefore,  we  canno:  tie
 down  the  Tribunal  as  to  who  we
 assessors  wil]  be.  I  may  remind  the
 hon.  Member  that  we  _  had  in  the
 origina)  Bil)  a  provision  that  the
 Centra]  Government  may  make  a  re-
 commendation,  but  that  also,  at  the
 instance  of  the  Joint  Committee,  was
 deleted.  ‘Leave  this  matter  to  the
 discretion  of  the  Tribuna)’—that  is
 what  they  said,  and  rightly  so.

 Dealing  further  with  the  same  ques-
 tion,  of  the  composition  of  the  Tri-
 bunal,  I  entirely  agree  with  Mem-
 bers  that  if  possible,  we  might  have
 provided  for  more  than  one  member
 That  was  our  intention  and  originat
 idea.  But  I  may  inform  hon.  Mem-
 bers  that  the  Supreme  Court  took  a
 very  different  view.  They  said  that
 if  it  was  not  one.  the  number  would
 have  to  be  three,  and  they  indicated
 that  they  would  not  be  in  a  position
 to  give  three.  They  asked—what  is
 the  use  of  your  asking  for  three  ix
 such  cases?  Therefore,  lét  us  try  on
 this  basis.

 As  regards  the  question  of  the  sta
 tus  of  the  Judges,  that  also  has  arisen
 because  of  the  advice  of  the  Supreme
 Court.  We  had  originally  put  it  in  the
 way  in  which  hon.  Member;  wan‘ed
 it  to  be  put.  The  origina)  wording
 was  exactly  that.  But  we  have  been
 told  to  change  {t  and,  therefore,  we
 have  had  to  change  the  provision
 accordingly.
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 {Shri  Nandaj
 There  was  another  point  made  that

 instead  of  the  wording  that  the  Tri-
 bunal  ‘may’  appoint  two  or  more,  it

 should  be  that  it  ‘must’?  appoint
 That  @so  we  leave  to  the  Tribunal
 After  all,  we  trust  the  judgment  of
 the  Tribunal  in  such  very  big  mat-
 ters.  We  can  also  trust  them  to  ses
 whether  there  is  need  for  assessors
 or  not.  It  may  be  just  a  matter  cf
 interpreting  a  particular  sentence  in

 a  whole  agreement.  For  that,  there
 will  not  be  any  need  of  assessors.

 Now  remain  the  amendments
 tabled  by  my  hon.  friend,  Pandit
 Thakur  Das  Bhargava.  We  gave  very
 close  consideration  to  them  jyester-
 day.  This  is  not  so  much  a  matter
 of  judgment  of  the  Minister  as_  the
 advice  of  the  legal]  advisers,  We  were
 told  on  all  these  points  that  it  was
 not  necessary  to  make  these  changes,
 that  the  wordings  as  they  stood  cover-
 ed  all  these  intentions.  ‘Executive
 action’  includes  omission.  So  ‘omis-
 sion’  is  covered  under  the  werding.
 Failure  to  implement  wouid  be  am
 omission.  So  far  as  the  inhabitants
 are  concerned,  in  this  case  ‘it  is  really
 the  State  which  is  to  act  on  behaif  of
 these  inhabitants.  Therefore,  these
 suggestions,  though  perfectly  al!  righy
 90  far  as  the  merits  of  the  things  are
 concerned,  are  not  necessary  to  make
 them  clear  in  a  legal  sense.  because
 the  existing  wording  of  this  clause
 covers  all  those  points.

 One  more  point,  as  to  the  negotia-
 tions,  remains,  It  is  asked:  Why
 should  we  not  limit  the  period  to  six
 months?  It  should  not  be  protonged
 beyond  that.  That  is  the  sugse:sticn
 I  certainly  agree  that  negotiations
 should  not  be  unduly  prolonged.  Bur
 these  negotiations  are  in  the  hands
 of  the  Central  Government,  and  the
 Central  Goverrwwent  are  veund  by
 something  which  is  not  in  this  Bih
 ut  which  is  in  the  Pian.  The  Pian's
 targets  have  to  be  achieved.  Sup-
 pose  a  certain  action  is  to  be  taken
 for  supply  of  water  for  irrigation  as
 well  as  for  power.  Now  it  will  be
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 the  anxiety  of  the  Central  Govern.
 ment  not  to  take  six  months.  One  hon.
 Member—I  think  it  was  Pandit
 C.  N.  Malviya—opposed  the  stiputa-
 tion  of  the  period  of  six  months  for
 this  reasen,  that  it  would  become  a
 routine  thing;  the  State  would  say.
 ‘we  have  got  six  months’.  I  do  not
 want  to  give  them  six  months.  It
 May  have  to  be  done  in  ३8  days’  07  a
 month

 ‘Shri  B.  Y.  Reddy:
 exceed  six  months.

 It  shouid  not

 Shri  Nanda:  Then  it  becomes  di-
 ficult.  When  there  is  a  period  gi-
 ven,  it  may  be  that  all  that  is  needed
 to  be  done  cannot  be  completed  with-
 in  the  maximum  peftjod.  There  may
 be  something  outside  the  control  of
 the  Central  Government.  The  Cen-
 tral  Government  are  taking  up  this
 Bi  with  acertain  purpose.  The  pur~
 pose  is  to  expedite  the  making  and
 framing  of  schemes  and  their  imple-
 mentation.

 Therefore,  let  the  Central  Govern-
 ment  be  trusted  to  do  that,  keeping
 in  view  the  cons:deration  that  the  in-
 tentions  and  objec‘s  of  our  FiveYear
 Plan,  which  will  have  to  embrace  all
 these  schemes,  will  be  carried  out  in
 good  time.  it  may  be  that  in  some
 exceptional  case  negotiations  on  some
 complicated  technical  matters  may
 arise  which  require  investigation,  by
 a  team  of  engineers,  of  experts.  This
 investigation  may  possibly  be  so  com-
 plicated  that  it  may  take  more  than
 six  months.

 Dr.  Lanka  Sandaram:  My  question
 is:  where  are  the  exDPerts,  apart
 from  the  Judges?

 Sbri  Nanda:  That  is  in  connection
 with  the  earlier  thing.  But  if  the
 question  arises  here,  the  experts  will
 be  of  the  Government.  if  it  is  neces-
 sary  to  have  experts  here,  they  will
 be  government  experts.

 I  have  answered  all  the  points.
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 Mr.  Depaty-Speaker:  The  question
 is:

 “That  the  Bill  to  provide  for
 the  adjudication  of  disputes  relat-
 ing  to  waters  of  inter-State
 rivers  and  river  valleys.  as  pass~
 ed  by  Rajya  Sabha,  be  taken  into
 consideration”.

 The  motion  was  adopted.
 Clause  2  was  added  to  the  छाप.

 Cassone  3.—{(Compiaints  by  State
 Governments  as  to  water  disputes)
 Pandit  Thakur  Das  Bhargava:  I

 beg  to  move:
 a  Page  2—
 for  lines  2  and  13,  substitute:
 “fa)  any  act,  omission  or

 legislation  enacted  or  proposed
 to  be  enacted  by  the  other  State;
 or”.

 (ii)  Page  2,  line  5—
 before  "to  exercise”  issert:
 “or  inhabitants  thereof”.
 (i.)  Page  2,  line  7—
 after  “to  implement"  insert:

 “or  wrong  implementation  of".
 I  have  already  indicated  the  lines

 on  which  I  thought  these  amendments
 were  necessary.  I  formally  move
 them  now.

 Mr.  Depaty-Speaker:  I  shall  now
 put  these  amendments  to  the  vote  of
 the  House.

 The  question  is:
 Page  2—

 for  lines  2  and  l3,  substitute:
 “(a)  any  act,  omission  or  legis-

 lation  enacted  or  propysed  to  be
 enacted  by  the  other  State;  or”.

 The  motion  was  negatived.
 Mir.  Depnty-Speaker:  The  question

 is:

 Page  2,  line  5—

 before  “to  exervise"  insert:
 “or  inhabitants  thereof”.
 The  motion  was  negatived.
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 Mr.  Depaty-Spesker:
 tion  is:

 The  ques

 Page  2,  line  7—
 after  “to  implement”  insert:

 “or  wrong  implementation  of”.

 The  motion  was  negatived
 Mr.  Depaty-Speaker:

 tion  is:
 The  ques-

 “That  Clause  3  stand  part  of
 the  Bil)”.

 The  motion  was  adopted

 Clause  3  was  added  to  the  Bilt

 Ctwase  4—(Constitution  of  Tribunal)
 Shri  B,  Y¥.  Reddy:  I  beg  to  move:
 (i)  Page  2,  line  29~—
 for  “one  person”  substitute:

 “one  or  more  pezsons".
 (i)  Page  2,  line  26—
 after  “shall”  insert:

 “within  a  period  which  shal!
 not  exceed  six  months  from  the
 date  of  receiving  such  request
 from  any  State  Government".
 (ii!)  Page  2,  line  3l—

 omit  “or  have  been".

 Shri  Nanda:  I  do  not  accept  these
 amendments.

 Mr.  Deputy-Speaker:  The  question
 is:

 ‘Page  2,  line  29—
 for  “one  person"  substitute:  ,

 “one  or  more  persons”
 The  motion  was  negatived.

 Mr.  DeputySpeaker:  The  question
 is:

 Page  2,  line  26--

 after  “shal!”  insevt:
 “within  a  period  which  shall

 not  exceed  six  months  from  the
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 date  of  receiving  such  request
 from  any  State  Government”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:
 Page  2,  line  3i—

 omit  “or  have  been”
 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  4  stand  part  of
 the  Gill".

 The  motion  was  adopted.
 Clause  4  was  added  to  tke  छाप,
 Clauses  5  to  72  were  added  to

 the  Bili.

 Clanse  3.—(Power  to  make  rutes)
 Dr.  Rama  E2o:  I  beg  to  move:

 Page  4,  line  29—
 add  at  the  end:

 “within  three  months  after
 obtaining  the  President’s  assent”
 I  have  already  explained  this

 amendment.
 Mr.  Deputy  -Spesker:  The  question

 is:

 Page  4,  line  29--
 add  at  the  end:

 “within  three  months  after
 obtaining  the  President’s  assent”.

 The  motion  was  negatived.
 Mr.  Depu€y-Speaker:  The  Question

 fs:
 ‘That  clause  l3  stand  part  of

 the  Bill”.
 The  motion  was  adopted

 Clause  3  was  added  to  the  Bill
 Clause  1,  the  Enacting  Fornula  and

 the  Title  were  added  to  the  Biil.

 ]  AUGUST  956  Motor  Veh:  3020
 (Amendment)  Bil?

 Shri  Nanda:  Sir,  I  beg  to  move:
 ‘That  the  Bill  be  passed.”

 Mr.  Deputy-Speaker:  The  question
 ie:

 ‘That  the  Bill  be  passed”.
 The  motion  was  adopted.

 MOTOR  VEHICLES  (AMENDMENT)
 BILL

 The  Deputy  Minister  of  Raitwaya
 and  Transpert  (Shri  Alagesan):  Sir,
 I  beg  to  move*.  “That  the  Bil)  fur-
 ther  to  amend  the  Motor’  Vehicles
 Act,  939  be  referred  to  a  Joint  Com-
 mittee  of  the  Houses  consisting  of  45
 members;  30  from  this  House,  name-
 ty,  Shri  K.  L.  More,  Shri  Fulsinhji  8.
 Dabhi,  Shri  M.  L.  Dwivedi,  Shri  C.  ७.
 Shah,  Shri  T.  N.  Viswanatha  Reddy,
 Shri  Amarnath  Vidyalankar,  Shri  M.
 K.  Shivananjappa,  Shri  Rohanlal
 Chaturvedi,  Shri  Krishnacharya
 Joshi,  Shri  Suriya  Prashad,  Shri  Ram
 Sahai  Tiwari,  Shri  Basanta  Kumar
 Das,  Shri  Bhupendranath  Mishra,
 Shri  Sitanatb  Brohmo-Choudhury,
 Sardar  Iqba])  Singh,  Shri  7.  S.  Avi-
 nashilingam  Chettiar,  Shri  Raghunath
 Singh,  Shri  Shree  Narayan  Das,
 Shrimati  Sushama  Sen,  Shri  Ramesh-
 war  Sahu,  Shri  R.  R.  Morarka,  Shri
 T.  B.  Vittal  Rao,  Shri  K.  Anandan
 Nambiar,  Shri  K.  S.  Raghavachari,
 Shri  Y.  Gadilingana  Gowd,  Shri  U.
 M.  Trivedi,  Shri  Giriraj
 Saran  Singh,  Shri  Bahadur  Singh,
 Shri  Uma  Charan  Patnaik  and  the
 Mover  and  L5  members  from  Rajya
 Sabha;  ,

 that  in  order  to  constitute  a  sitting
 of  the  Joint  Committee  the  quorum
 shal]  be  one-third  of  the  tota]  num-
 ber  of  members  of  the  Joint  Commit
 tee;

 that  the  Committee  shall  make  a
 report  to  this  House  by  the  20th  Nov-
 ember,  ‘1956;

 that  in  other  respects  the  Rules  of
 Procedure  of  this  House  relating  to
 Parliamentary  Committees  will  apply
 with  such  variations  and  modifications
 as  the  Speaker  may  make;  and’

 *Moved  with  the  recommendation  of  the  President
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 that  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha  do
 join  the  said  Joint  Committee  and
 communicate  to  this  House  the  names
 of  members  to  be  appointed  by  Rajya
 Sabha  to  the  Joint  Committee.”

 The  proposa)  to  amend  the  Motor
 Vehicles  Act  of  939  has  undergone
 several  vicissitudes  and  has  a  long
 history  behind  it,  The  Motor  Vehi-
 cles  Act,  1939,  except  for  Chapter  VIII
 relating  to  the  compulsory  insurance
 of  motor  vehicles  against  third  party
 risks,  which  came  into  force  on  the
 lst  July,  +1946,  has  been  in  force  since
 July  939  in  Part  A  and  C  States  and
 since  tst  April,  ‘1951,  in  Part  B  States.

 As  war  broke  out  soon  after  the
 Act  had  come  into  force,  it  could  not
 be  given  a  fair  trial  under  normal
 conditions.  Nevertheless,  it  did  sue
 ceed  in  bringing  about  improved
 standards  of  driving  and  road  safety
 and  some  measure  of  regulation  of  the
 competitive  ‘smal]  owners’  of  trans-
 port  vehicles.  Shortly  after  the  con-
 clusion  of  the  war  it  was  found  neces-
 sary  to  amend  the  Act  generally  to
 remove  the  defects  revealed  in  prac-
 tice  and,  in  particular,  to  give  effect
 to  the  then  agreed  policy  between  the
 Centre  and  the  Provinces  which  had
 gradually  been  evolved  for  the  better
 co-ordination  of  land  transport  gene-
 rally,  and  of  road  rai)  transport,  in
 particular.  An  amending  Bill  was
 accordingly  intzoduced  in  the  Central
 Legislative  Assembly  in  946  and  it
 reached  the  stage  of  report  by  a  Se-
 lect  Committee  Its  further  progress
 was  halted  for  a  time  by  the  consti-
 tutiona]  changes  leading  to  Indepen-
 dence.  Subsequently,  other  develop-
 ments  in  the  shape  of  the  initiative
 taken  by  some  State  Governments  in
 nationalising  sections  of  road  _  trans-
 port  made  it  n  ry  to  reconsid
 amendments  to  the  Act.  With  the
 finalisation  of  the  Second  Five  Year
 Plan,  the  trend  of  road  _  transport
 development  has  become  more  clear
 and  the  amending  has  not  come  a
 day  too  soon,

 The  Bill  before  the  House  is  the
 result  of  prolonged  consultations  and
 discussions  with  the  State  Gowvern-
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 ments  and  at  meetings  of  the  Trans-
 port  Advisory  Counci!  during  which
 it  was  found  possible  to  reach  a  large
 measure  of  agreement  on  most  of  the
 propasals.  The  views  of  certain  im-
 portant  associations  of  road  transport
 operators  and  of  users  of  motor  vehi-
 cles,  have  also  been  taken  into  con-
 sideration.  The  present  Bil?  also  in-
 corporates  most  of  the  provisions
 contained  in  the  Bil]  as  revised  by
 the  Select  Committee  of  the  Central
 Legislature  in  946  as  these  provi-
 sions  were  put  in  to  remove  the  de-
 fects  that  were  revealed  in  the  course
 of  working  of  the  Act  over  a  period
 of  years.

 The  Bill  has  been  before  the  House
 for  nearly  nine  months.  Along  with
 the  text,  fairly  eleborate  notes  on  the
 clauses  have  been  circulated  which
 I  hope,  will  be  of  use  to  the  House
 when  detailed  consideration  of  the
 clauses  is  taken  up.  I  would,  how-
 ever,  like  to  take  this  opportunity  to
 explain  some  of  the  more  salient  fea-
 tures  of  the  Billi.

 The  most  impartant  feature  of  the
 Bili  is  Chapter  IV-A_  which  incor
 porates  certain  specia]  provisions  re-
 lating  to  the  State  Transport  Under-
 takings  The  Motor  Vehicles  Act,  as
 it  stands  at  present,  contains  no  pro-
 visions  to  facilitate  the  introduction
 or  expansion  of  nationalised  transport
 services  Some  States  have  amended
 the  Act  with  3059  effect  only  ०
 promoted  separate  legislation  to  im-
 plement  their  schemes  of  nationalisa-
 tion  of  road  transport.  The  creation
 of  monopoly  rights  for  their  State
 undertakings  which  such  legislation
 sought  to  achieve  was  in  some  cases
 successfully  challanged  by  the  private
 interests  affected,  on  constitutional
 grounds.  The  uncertainty  regarding
 the  amount  of  compensation  to  be
 paid  to  displaced  private  operators
 together  with  the  provision  under  the
 Constitution  as  it  stood  then  which
 made  the  quantum  of  compensation  a
 justiciable  issue,  also  gave  rise  to
 difficuities  and  discontent.  Wl'h  the
 amendment  of  the  constitutiona]  pro-
 visions  relating  to  the  creation  of
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 [Sbri  Alagesan)
 State  monoPolies  and  the  payment  of  Provided  always  that  the
 compensation  for  interests  aquired  by  amount  of  compensation  shall  in
 the  State,  the  way  is  now  clear  to  no  case  be  less  than  Rs.  200/-,  Nd
 have  a  uniform  law  throughout  the  compensation  will  also  be  pay-
 country  in  these  respecta  able  for  non-renewal  of  a  permit

 and  this  is  being  laid  down  speci-
 The  broad  concept  of  the  new

 Chapter  is  as  follows:—
 It  will  be  seen  that  the  formula

 ‘a)  A  scheme  for  introducing  that  has  been  adopted  has  the
 a  nationalised  transport  service  advantage  of  simplicity  as  it
 for  passengers  or  goods  should  leaves  no  room  for  any  dispute  or
 receive  the  approval  of  the  State  controversy  regarding  the  quan-
 Government  tum  of  compensation  payable  io

 displaced  operators.  I  may  add
 that  the  U.P.  Government  have  a}
 ready  enacted  legislation  on  these

 (b)  When  a  scheme  has  been
 so  approved,  the  State  under-
 takings  shall  apply  to  the  Trans
 port  Authority  concerned  in  the  nes
 prescribed  manner  for  a  permit  No  provision  is  being.  made  for  the
 in  respect  of  any  route  or  areas  acquisition  of  assets  by  the  State
 or  the  whole  of  the  State,  as  the  undertakings  or  the  payment  of  com-
 case  may  be,  to  the  exclusion  of  pensation  therefor.  It  was  originally
 every  other  person,  The  Trans-  the  intention  to  include  in  the  amend-
 port  Authority  shall  then  gant  ing  Bil)  certaim  provisions  laying
 the  necessary  pemnit  to  the  vehi-  down,
 cles  of  the  hationalised  sez-vice  (i)  the  procedure  to  be  adopted and  for  this  purpose  may  cancel  in  case  the  State  undertak-
 or  modify  or  attach  conditions  to
 the  pernits  of  the  existing  opera-  assets  of  a  private  operator, tors  on  the  routes  where  the  (i)  the  manner  of  det nationalised  service  is  proposed  t  tin

 e
 erminins

 to  be  operated.  the  compensation  to  be  paid
 for  such  assets,  and

 (c)  Where  an  existing  permit  (iii)  the  principles  on  which
 is  cancelled  during  its  currency  such  compensation  should  be
 or  the  terms  thereof  are  modi-  based.
 fied  so  as  to  curtail  the  number  of  Gove  pritwerctihowevertadvic’ vehicles  or  routes  covered  by  it.  re  ’  ‘

 ed  that  while  it  would  be  in  order  for it  shall  be  obligatory  on  the  State  i
 Transport  undertakings  to  pay  to  pean  g  legislate

 i
 his-aghe  fe

 the  permit-holders  compensation  See  GE  manner  wnic  Cone
 :  pensation  is  to  be  given  and  the  prin- for  cessation  of  business.  This  1  ]

 compensation  is  to  be  based  ciples  “herecdyit  hadino  Power  Au  jay
 the  unexpired  period  of  validity  down  the  procedure  for  acquisition

 :  as  in  such  cases,  the  acquisition 07  be)  pena
 t

 and  scalculated  ae  would  be  for  the  purPese  of  Sta‘e  and

 ings  decide  to  acquire  the

 zollows:  not  the  Union.
 (i)  For  every  complete  month  In  view  of  this  advice,  it  is  pro-

 or  part  of  a  month  exclud-  posed  to  leave  the  question  of  acqui-
 ing  5  days  of  the  unex-  sition  of.assets  entirely  to  the  State
 Pired  period  of  the  permit  Governments.

 Rs.  i00  The  next  important  amendment
 (2)  For  part  of  a  month  not  relates  to  the  question  of  inter-State

 exceeding  25  days  of  the  traffic.  The  present  law  provides  that
 unexpired  period  of  a  per-  a  permit  granted  in  any  State  shal)
 mit......  Rs,  50.  not  be  valid  in  any  other  State  un-
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 ‘ess  countersigned  by  the  State  Trans
 port  Authority  of  that  other  State.
 Though  some  of  the  States  have  en-
 tered  into  mutual]  agreements  permit-
 ting  the  operation  of  a  specified  num-
 ber  of  vehicles  on  inter-State  routes,

 ‘the  position  is  \msatisfactory  in  a
 number  of  States.  The  negotiations
 between  the  States  have  been  gene-
 rally  of  a  prolonged  character  and
 have  often  failed  to  produce  any
 agreement.  Instances  are  not  rare  of
 transport  vehicles  having  to  stop  at
 the  border  of  a  State  in  the  absence
 of  any  mutua)  agreement  and  pas-
 sengers  and  goods  have  to  he  trans-
 ferred  to  vehicles  plying  within  the
 other  States.

 From  the  point  of  the  economy  of
 the  country  as  a  whole,  it  is  of  the
 utmost  importance  that  there  should
 be  maximum  freedom  of  movement
 for  traffic  from  one  State  to  another
 At  the  meeting  of  the  Transport  Ad-
 visory  Council  held  in  February  1956,
 the  States  have  generally  approved
 certain  mode)  principles  on  the  hasis
 of  which  inter-State  agreements
 can  be  _  negotiated.  The  ac-
 ceptance  by  States  of  these  model
 principles  will,  it  is  hoped,  facllitate
 the  conclusion  of  agreements  where
 such  agreeenents  do  not  exist.  Never-
 theless,  it  seems  desirable  (and  this
 view  has  been  endorsed  by  the  Trens-
 port  Advisory  Counci3}  that  the
 Centre  should  have  reserve  powers
 to  set  up  inter-State  Transport  Autho-
 rities  for  the  regulation  of  traffic  on
 inter-State  routes.  These  powers  are
 intended  to  be  used  only  where  a
 deadlock  has  arisen  and  mutual
 agreement  is  not  possible.  Further,
 it  is  felt  that  a  provision  of  this
 nature  will  be  useful  as  a_  ready
 means  for  the  statutory  implementa-
 tion  of  any  decisions  which  the
 Zonal  Councils  envisaged  in  the
 States  Reorganisation  ‘Bill,  which  haa
 been  passed  only  yesterday  by  this
 House  with  such  unanimous  consent
 nnd  universa]  acclaim,  may  take  for
 the  development  of  inter-State  tra-
 ffic.  The  relevant  provisions  for  the
 eetting  up  of  inter-State  Transport
 Authorities  have  been  incorporated
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 in  the  Bil]  under’  clause  57.  This
 clause  also  envisages  the  setting  up
 of  a  Centra)  Transport  Authority  to
 co-ordinate  and  regulate  the  activi-
 ties  of  Inter-State  Transport  Authori-
 ties.

 The  Study  Group  on
 Planning'  in  their  report  submitted
 last  year  had  drawn  attention  to
 the  fact  that  while  in  the  U.SA.  and
 the  UK.  nearly  four-@ifths  of  the
 goods  vehicles  operating  on  the  roads
 were  private  carriers,  that  is,  owned
 by  industry  and  a  establishments
 moving  their  own  goods,  in  India,
 the  proportion  of  private  carriers  to
 the  total  number  of  goods  vehicles
 was  only  about  23  per  cent.  One  of
 the  factors  which  has  jed  to  this  lop-
 sided  development  is  the  provision
 under  the  present  law  which  requires
 the  owners  of  a  private  carrier  to
 obtain  the  countersignature  of  the
 Regiona)  Transport  Authority  of  any
 area  outside  the  jurisdiction  of  the
 Regiona)  Transport  Authority  which
 has  issued  the  permit,  if  he  desires
 to  extend  his  operations  into  that
 area.  In  States  which  are  divided
 into  several  regions  for  the  purposes
 of  the  Act.  this  involves  obtaining
 countersignatures  in  many  cases  even
 for  moving  from  one  district  to  an-
 other  within  the  State.  In  principle,
 there  is  not  much  of  a  justification
 for  denying  to  the  private  lorry
 owner  the  same  freedom  of  move-
 ment  that  the  owner  of  a_  private
 motor  car  enjoys.  But  the  State
 Governments  are  not  in  favour  of
 giving  complete  freedom  of  move-
 ment  3)]  over  the  cvuntry  to  private
 carriers.  As  a  first  step,  however,
 towards  securing  greater  freedom  of
 movement  for  private  carriers  it
 has  been’  agreed  that  provision
 should  be  made  in  the  Bill  that
 where  movement  over  more  than  one
 region  within  a  State’  is  desired,
 permits  granted  by  the  State  Trans-
 port  Authority  shall  be  valid  for
 such  movement  without  the  counter-
 signature  of  any  other  Authority.
 The  State  Transport  Authority  will,
 of  course,  be  free  to  screen  appli-
 cations  for  such  permits  before
 issuing  them.

 Transport
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 {Sbri  Atagesa]
 Repr:sentations  have  been  Tfe-

 peatedly  made  by  Associations  of
 transport  operators  against  the
 practice  followed  by  many  trans-
 port  authorities  in  States,  alk
 legedly  at  the  instance  of  the  State
 Governments,  of  granting  temporary
 permits  for  short  periods  to  regular
 transport  operators  in  order  to  avoid
 possible  claims  to  compensation  for
 loss  of  business  in  the  event  of
 nationalisation.  Under  these  condi-
 tions,  private  operators  are  natural-
 ly  reluctant  to  invest  the  capital
 Necessary  for  operating  road  _  ser-
 vices.

 To  remove  apprehensions  and  to
 create  conditions  under  which  pri-
 vate  enterprise  can  develop  on  routes
 and  areas  where  nationalisation  is
 not  contemplated  immediately,  pro-
 vision  has  been  made  in  the  Bil]  to
 re-enact  sub-section  (l)  of  section
 58  laying  down  the  period  of  vali-
 dity  of  a  regular  permit  as  not  less
 than  three  and  not  more  than  five
 years  and  making  it  clear  by  an
 amendment  to  section  62  that  no
 temporary  permit  should  be  issued
 under  that  section  in  respect  of  any
 route  or  area  for  regular  operation
 except  for  such  short  periods  as  may
 be  necessary  for  a  decision  to  be
 given  on  a  pending  application  for  a
 regular  permit.  It  is  hoped  that
 when  these  amendments  become  law,
 private  operators  will  have  a  reason-
 ably  sufficient  security  of  tenure  to
 enable  them  to  function  smoothly
 and  develop  their  operations.

 Another  import  feature  of  the
 Bill  is  with  reference  to  the  co-ordi-
 nation  of  all  forms  of  transport.  The
 present  Act  provides  for  the  co-ordi-
 nation  of  road  and  rail  transport
 only.  This’  has  been  expanded  td
 include  other  means  of  transport  as
 well  as  like  inland  waterways.  Such
 co-ordination,  I  need  hardly  em-
 phasise,  assumes  special  significance
 in  the  context  of  the  mounting
 transport  needs  of  the  Second  Plan.

 I  do  not  propose  to  take  up  the
 time  of  the  House  much  longer  ex-
 cept  to  mention  briefly  that  the  de-
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 finitions  in  Chapter  I  of  the  Act  are
 being  recast  so  as  to  classify  motor
 vehicles  according  to  construction
 into  light,  medium  and  heavy  vehi-
 cles  and  according  to  use  as  pubdiic
 service  vehicles,  goods  vehicles,  etc
 A  new  Chapter  II-A  is  being  added
 to  provide  fer  a  system  of  licensing
 conductors  in  the  same  way  as
 drivers  are  being  licensed  at  pre-
 sent.  The  minimwn  basic  provisions
 only  have  been  included  and  matters
 of  detail  have  been  left  to  be  pres-
 cribed  by  the  State  Governments
 under  their  own  rule-making  powers.
 Provision  is  being  made  in  Chapter
 VIII  for  State  Governments  to  appoint
 Motor  Accidents  Claims  Tribunals  to.
 determine  and  award  damages  with  a
 view  to  helping  persons  of  limited
 means  in  preferring  claims  on  account
 of  injury  or  death  without  the  neces-
 sity  of  obtaining  a  court  decree  for
 enforcing  their  claims  against  the
 insurance  companies.  The  Chapter
 rejating  to  offences,  penalties  and
 procedure  is  being  extensively  revised
 so  as  to  provide  adequately  deterrent
 penalties  for  offences  against  the  pro
 visions  of  the  Act.

 I  think  I  have  referred  to  most  of
 the  important  provisions  of  the  Bill.
 I  have  refrained  from  referring  to  the
 other  provisions  of  the  Bill  because
 they  relate  more  to  matters  of  detail.
 But  I  would  like  to  mention  that  they
 mark  a  definite  improvement  over
 the  existing  Act  as  they  are  intended
 to  provide  for  better  contro!  and
 regulation  and  bring  about  greater
 efficiency  in  operation

 Now,  I  would  like  to  say  something
 about  what  might  appear  to  the  House
 as  ah  important  omission  in  the  Bill,
 namely,  provisions  relating  to  hours
 of  work,  conditions  of  employment,
 etc.  of  workers  employed  in  the  road
 transport  industry.  The  Motor  Vehi-
 cles  Act  at  present  includes  only  one
 section—section  65—which  restricts
 the  hours  of  work  of  drivers.  The
 question  whether  the  Act  should  be
 enlarged  to  cover  other’  matters  relat-
 ing  to  employment  has  been  considered
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 and  it  wes  agreed  that  it  would  be
 mote  appropriate  to  undertake
 separate  legislation  on.  the  subject,
 rather  than  enlarge  the  scope  of  the
 Act  which  is  primarily  concerned  with
 the  safety  aspects  of  motor  vehicles.
 I  may  mention  here  that  the  Labour
 Ministry  are  already  seized  of  the
 matter  and  are  having  under  their
 consideration  proposals  for  the  enact-
 ment  of  suitable  legislation.

 In  conclusion,  I  should  like  to  clari-
 fy  the  policy  of  Government  with
 regard  to  road  transport  development
 duzing  the  Second  Five  Year  Pian.
 Both  Government  and  the  Planning
 Commission  have  given  a  great  deal
 of  thought  to  this  and  arrived
 at  the  following  conclusions  which
 take  into  account  the  capacity
 of  toth  private  and  public  sectors  to
 provide  the  necessary  transport.
 Private  interests  who  have  been  ope-
 rating  road  motor  transport  wete
 assailed  by  misgivings  and  fears  with
 reference  to  the.  nationalisation  poli-
 cies  of  the  State  Governments.

 I  do  not  want  0  be  apologetic
 about  the  nationalised  road  transport
 undertakings  of  the  various  State
 Governments  which  have  played  a
 very  useful  part  in  meeting  the  grow-
 ing  transport  needs  of  the  country.
 Naticnalisation  in  the  fleld  of  road
 transport  has  come  to  stay  and  nobody
 can  wish  it  away.  But  at  the  same-
 time,  I  do  not  want  private  interests
 to  be  scared  away  by  this  develop-
 ment.  Government  have  now  clearly
 laid  down  that  there  will  be  no
 nationalisation  of  ‘goods  Campa
 services  during  the  next  five  years.
 Even  with  regard  to  natianalisstion
 of  passenger  tcansport  services,  it  has
 been  recommended  to  the  State  Gov-
 ernments  that  they  should  suitably
 phase:  their  programmes  for  expansion
 and  simultaneously  a  very  Jiiperal
 Policy  should  be  pursued  with  regpect
 to  Sivensing  of  goods  vehicles  and  also.
 of  pawenger  vehictes  in  areas  lying
 outside  the  pfeposeq  nationalisation
 sachennes.  The  State  Governments
 bave  also  been  informed  that  their

 4I9  LS.D.
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 schemnes  fox  nationalised  road  trans-
 port  have  .keepn  -approved  on  the
 understanding  that  Coyperations  under
 the.  Road  Transport  Corporation  Act,
 1950,  wherein  the  Railways  and,  if
 possible,  private  operators  could
 parfcipate,  should  be  set  up  for  rm-
 ning.  the  Dationglised  undertakings
 Further,  the  expansion  of  the.  national~
 ised  sector  in  road  transpart  is  limit-
 ed  by  the  funds  made  available  in  the
 Second  Plan.  With  this  clarification
 of  Governments’  position,  I  hope  all
 uncertainties  and  doubts  would  be
 removed  and  the  private  operators
 who  even  now  provide  aimost  the
 entire  goods  transport  services  and
 about  @ree-feurths  -of  the  passenger
 services  would  expand  further  with
 confidence  and  enthusiasm

 Mr.  Depaty-Speéker:  Motion  moved;

 “That  the  Bil]  further  to  amend  the
 Motor  Vehicles  Act,  939  be  referred
 to  a  Joint  Committee  of  the  Houses
 consisting  of  45  members;  30  from  this
 House,  aamely;  Shri  K.  L.  More,
 Shri  Fulsinhji  8.  Dabhi,  Shri  M.  L.
 Dwivedi,  Shri  C.  C.  Shah,  Shri  T.  N.
 Vishwanatha  Reddy,  Shri  Amarnath
 Vidyalankar,  Shri  M.  K.  Shivanan-
 jappa,  Shri  Rohanlal  Chaturvedi,
 Shri  Krishnachazya  |  Joshi,  Shri
 Suriya  Prasad,  Shri  Ram  Sahai
 Tiwari,  Shri  Basanta  Kumar
 Das,  Shri  Bhypendranath  Mishra,
 Sardar  Iqbal  Singh,  Sho
 Sitanath  Brehmo  Chaudhary,  Shri
 T.  S.  Avinashilingam  Chettiar,  Sbri
 Raghunath  Singh,  Shri  Shree  Narayan
 Das,  Shrimati  Sushama  Sen,  Sbri
 Ratheshwar  Sahy,  ShriR.R.  Morarka,
 Shri  T.  8.  Vittal  Rao,  Shri  उ,  Ananda
 Nambiar,  Shri  K.  §.  Raghavachari.
 Shri  Y.  Gadilingans  Gowd,.Shri  U.  M.-
 Trivedi,  Shri  Giriraj  Saran  Singh,
 Shri  Bahadur  Singh,  and  Shri  Uma
 Charan  Patnaik  and  the  Mover,  and
 5  members  from  Rajya  Sabha;

 that  in  order  to  constitute  a  sitting
 of  the  Joint  Committee  the  quarum
 shall  be  onethird  of  the  total  number
 of  members  of  the  Joint  Committee;
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 {Mr.  Deputy-Speaker]
 that  the  Committee  shal]  make  a

 report  to  this  House  by  the  20th
 Noveanber,  1956;

 that  in  other  respects  the  Rules  of
 Procedure  of  this  House  relating  to
 Parliamentary  Committees  wil)  apply
 with  such  variations  and  modifications
 as  the  Speaker  may  make;  and

 चाम  this  House  recommends  to
 Htajya  Sabha  that  Rajya  Sabha  do
 join  the  said  Joint  Committee  and
 communicate  to  this  House  the  names
 of  members  to  be  appointed  by  Rajya
 Subha  to  the  Joint  Committee.”

 Shri  V.  P.  Nayar:  (Chirayinkil):
 I  must  confess  that,  after  going
 through  the  various  provisions  of  the
 Bil]  and  hearing  the  hon.  Mover,
 who  repeated  most  of  what  is
 written  in  the  Statement  of  Objects
 any  Reasons,  I  am  unable  to  decide
 whether  I  should  support  the  Bill  or
 oppose  it  It  has  certain  provisions
 which  are  welcome,  but,  on  the  other
 hand,  [  firid  that  the  Bill,  asa  whole,
 has  not  taken  stock  of  the  situation
 of  the  motor  transport  industry  in
 our  country.  We  know  and  we
 have  been  told  now  also,  that
 this  Bill  is  a_  revival,  with  cer-
 tain  modifications,  of  a  Bill  which
 lapsed  as  early  as  946  In  1946,
 the  then  Government  made  an  at-
 tempt  to  pass  a  legislation  and  make
 the  Motor  Vehicles  Act  more  curtent
 and  in  doing  so,  the  Government
 had  some  objectives  and  reasons.
 Today  the  perspective  has  very  much
 changed.  It  is'not  in  the  946  per-
 epective  that  this  Bill  has  to  be  re-
 vised.  in  ‘1946,  we  were  not  thinking
 about  our  Plans.  Today  the  context
 is  different.  Transport  has  a,  defi-
 nitely  better-understood  role  in  the
 economy  of  our  country—e  factor
 which,  I  am  afraid,  has  not  been
 taken  into  consideration  in  drafting
 this  Bill.  We  cannot  _unserstand  if
 a''revision  like  this  would  take

 Sd
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 or  ten-years.  If  the  Tevision  bad tig:  ses  Rete.  sare  oe!
 ae,

 7  AUGUST  956  iAmendment)  Bill  3032

 affected  the  provisions  fundamen-
 tally,  then  we  could  have.  under-
 stood  it.  But,  here  and  there,  cer-
 tain  provisions  are  modified  or
 changed  and  the  law  is—according
 to  the  Government—msade  up-to-
 date.

 In  so  far  as  the  day-to-day  opera-
 tion  of  the  motor  vehicles  are  con-
 cerned,  may  be,  some  more  condi-
 tions  have  been  laid  down  in  the
 matter  of  licences  or  checking  up
 or  in  the  matter  of  determining  the
 laden  weight.  Some  of  these  pro-
 visions  are  desirable.  But,  the  Bil!
 overlooks  the  fact  that  in  a  planned
 economy,  planning  for  transport  must
 be  sufficient  wel]  ahead;  it  should  be
 thought  out  and  executed  a  before
 the  ecOnomic  planning  takes  shape.
 When  we  are  on  the  Second  Plan,
 planning  for  transport  should  have
 been  completed  for  the  third  and
 fourth  Plans.

 India  has  severa]  problems  of  trans-
 port.  The  Rs.  25  crores  which  we
 may  be  investing  in  the  development
 of  railways  under  the  Second  Pian,
 will  stil]  leave  much  room  for  motor
 transport.  What  is  our  difficulty”
 How  are  we  to  deliver  the  goods’,
 Has  the  Government  planned  or:
 thought  of  a  law  which  will  very
 effectively  serve  the  needs  of  the
 transport  industry  in  the  context  of.
 its  necessary  development.  On  going:
 through  the  provisions  of  this  Bil].  4
 submit  that  I.am  very  much  dis-—
 appointed  in  this  regard.

 The  Ministers  may  acknowledge  in
 private  conversations  that  the  trans-
 port  development  is  a  necessary  pre-
 Tequisite  of  economic  development.
 If  that  is  understood  Dy  the  Governe
 ment  I  680  not  see  whe  (tis  Bill:
 should  be  presented  in  the:  form  in
 which  we  have  it  before  we:  How~
 ever,  I  am  glad  that  the  Govern--
 ment.  had.at  lst  opened  its  eyes.
 now.  The  Motor  Vehicke  Tanation
 Enquiry  Coovplssjan’s  repommenda-.
 tions  were  made  in  ‘tes.  What  was:
 the  Government  doing  all:  these  0594
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 I  was  really  surprised  when  I  went
 through  the  Statement  of  Objects  and
 Reasons.  It  may  be  argued  that  it
 contains  some  objects  and  some  rea-
 sons.  I  do  not  find  any  object  which
 can  be  called  an  object.  Everything
 there  is  a  reason  for  beinging  this
 law  in  its  present  form.  I  submit
 that  the  revision  of  the  Motor  Vehi-
 cles  Act,  as  contemplated  in  this  Bill,
 has  absolutely  no  relevance  to  the
 development  of  the  roed  transport
 industry.

 The  hon.  Minister  was  heard  say-
 ing  that  even  in  the  road  transpurt
 industry,  the  development  had  been
 “Jop-sided."  It  is  very  correct.  It  is
 terribly  lop-sided.  But  the  major
 factors  are  not  taken  into  considera-
 tion  by  the  Government.  It  may  be
 said  that  it  is  not  a  matter  for  the
 Transport  Ministry  but  that  it  is  a
 matter  for  the  Commerce  Miaistry  or
 some  other  Ministry  or  the  Defence
 Ministry.  But,  it  is  not  so.

 2.49  P.Ni.

 [Panpir  THaxur  Das  Brancava  in
 the  Chair]

 If  we  have  a  plan,  it  must  be
 brought  before  this  House.  It  must
 have  some  bearing  and  relation  to
 the  Plan  and  it  must  be  thought  of  in
 terms  of  the  Second  Plan  which  we
 have.  I  submit  that  even  after  passing
 this  Bill,  the  evils  which  prevent  the
 growth  of  the  motor  transport  indus-
 try,  whether  in  the  private  secior  or
 in  the  public  sector,  wil]  stil]  remain.
 We  have  many  problems  to  face  and
 we  have  to  solve  them.  The  hon,
 Minister’s  contention  may  be  that  it
 is  not  within  the  scope  of  this  Bill.
 What  I  am  submitting  to  the  House  is,
 when  revision  of  the  law  is  contem-
 plated.  these  basic  aspects  ought  to
 have  been  taken  into  consideration.

 Sir,  you  know.  our  country  js  pro-
 bably  the  only  country,  where  in  the
 operation  costs  of  motor  vehicles  the
 Government  has  no  real  control.  In
 factors  which  determine  the  opera-
 tiona!  cost  of  motor  vehicles  the  Gov-
 ernment  do  not  have  much  of  a  say.
 Let  us  take  the  case  of  fuel  on  which
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 motor  vehicles  run.  Yesterday,  we
 heard  from  the  hon.  Minister  for
 Works,  Housing  and  Supply  that  even
 in  the  matter  of  fixatian  of  price  of
 ctl  distilled  or  refined  in  this  country
 the  Government  of  India  has  no  voice
 and  it  is  al]  in  the  hands  of  the  fo-
 reign  enterprises  which  are  doing
 the  work.  Today  the  price  of  petro-
 leum  or  Diese]  oi)  ts  to  be  determined
 not  by  the  Government  of  India  but
 according  to  the  dictates  of  foreign
 firms  The  price  position  of  oi)  is
 very  much  dependent  on.  the  caprice
 of  certain  British  firms  in  our  cow-
 try.

 That  is  not  the  only  point.  In  the
 operational]  cost,  you  know,  Sir,  per-
 haps,  the  Second  highest  incidence  is
 that  of  tyres,  What  is  the  position  of
 tyres  today?  We  know  that  the
 foreign  firms  which  monopolise  the
 manufacture  of  tyres  in  this  country
 get  perhaps  the  cheapest  raw  rubber
 and,  undoubtedly,  the  world’s  cheap-
 est  labour,  and  yet  they  sel)  the
 tyres  at  the  highest  cost  in  the  world.
 It  is  not  my  view,  but  the  Tariff
 Commission  has  reported  so.  Can't
 we  do  something  about  it?  These
 Dunlops,  Fire  Stones  and  Iridia  Rub-
 ber  companies  between  them  con-
 trol,  not  99  but  cent  per  cent.  of  the
 tyers  which  we  require  We  also  know,
 when  on  the  one  side  the  Government
 allows  the  tyre  companies  to  ‘pur-
 chase  raw  rubber  at  rock  bottom
 prices,  denying  the  rubber  cultivators
 their  legitimate  due,  and  give  the
 workers  the  lowest  wages  compared
 to  other  rubber  factory  workers  in
 the  whole  world,  the  tyres  are  al-
 lowed  to  be  sold  in  India  at  the  high-
 est  prices.  Js  it  not  a  factor  which
 has  to  be  looked  into  when  we  know
 that  in  every  public  transport  within
 5,000  to  I9,009  miles  a  set  of  tyres
 costing  not  less  than  Rs.  700—900,  will
 have  to  be  changed?  So,  one  of  the
 factors  which  has  one  of  the  highest
 incidence  in  the  cost  of  operation  of
 these  vehjcles  is  again  in  the  mono-
 Polistic,  grip  of  the  foreigners.

 Then  Sir,  take  the  case  of  spare
 parts.'  -I  happen  to  know  come®ing
 about  spare  parts  manufacture  in  this
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 {Shri  V.  P.  Nayar]
 country.  Severa)  thousands  of  vehi-
 cles  in.  wse  in  this  country  had  heen
 manufactured  in  foreign  countries.  We
 have  got  them  in  private  use  and  in
 public  use.  The  ancillary  industries
 to  thé  automobile  industry  in  India
 are  not  developed  to  such  an  extent
 that  we  can  provide  the  spare  parts
 from  our  own  factories.  I  shall  come
 to  that  a  little  later,  but  now  let  us
 see  how  spare  parts  are  sold.  You
 will  be  surprised  to  know,  Sir,  that
 if  you  want  to  change  a  “genuine”
 condenser  for  a  Ford,  you  will  have
 to  pay  five  times  more  than  the  price
 at  wnich  you  wii)  get  a  condenser
 from  a  local  manufacturer.  But,  un-
 fortunately,  the  condenser  of  local
 manu‘acturer  will  not  fit  into  a  Ford-
 V6.  This  applies  to  al]  spare  parts
 we  require.  Therefore,  the  supply  of
 spare  parts  for  the  vehicles  in  opera-
 tion  and  which  have  been  made  in
 other  countries  is  still  in  the  contro)
 of  foreigners.  So  it  comes  to  this.
 The  cost  of  petrol  on  which  the  motor
 transport  has  to  operate,  the  cost  of
 tyrés  and  the  cost  and  supply  of
 spare  parts,  aM  these  three  major
 factors,  are  in  the  octopus  grip  of  the’
 foreign  capitalists.  Have  we  done
 anything:  about  it?  Are  we  at  least
 trying  to  do  something  about  it?
 Without  trying  to  do  anything  in  these
 Tespects,  what  is  the  meaning  of
 revising  the  Bill  and  making  it  up-
 to-date  saying  that  a  particular  driver
 must  pay  Rs.  5  for  taking  a  licence?
 These  afe  all,  Sir,  important  matters,
 studiedly  over-looked  by  this  Gov-
 ernment

 Then  again,  Sir,  there  is  another
 question  which  has  not  been  consi-
 dered  in  its  proper  perspective.  In
 rio  country  can  road  transport  indus-
 try  develop  wunleas  prior  to  that
 development  the  automobile  industry
 has  deveioped  weli.  We  caznot  go  on
 importing  diesel  trucks  and  im-
 prove  the  road  transport  of  our
 country  in  the  way  in  which  we
 want  it  to  be  done,  much  less
 when  we  say  we  are  going  towards
 a.  eociatist  pattern  of  eociety.
 Byen  the  manufacturing  units  in
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 India  are  in  the  iron  grip  of  foreigners.
 Maybe,  the  hon.  Minister  may  say  it
 is  necesxary  oWing  to  the  lack  of  tech-
 nical  know-how.  I.  agree,  for  the
 time  being  some  help  may  he  neces-
 sary.  But  what  I  am  saying  ia,  as
 far  as  I  have  studied  the  develop-
 ment  of  automobile  industry,  I  do  not
 know  of  any  country  where  automo-
 bile  industry  has  developed  within
 four  walls  of  one  manufacturing
 unit  You  know,  Sir,  for  an  ordi-~
 nary  automobile  about  l200  parts  are
 required.  Normally,  400  to  500  parts
 will  be  made  under  one  roof  and  the
 rést  will  be  distributed  to  hundreds
 of  outside  units.  Even  9  capitalist
 countries  the  development  has  teen
 like  that.  In  India  that  is  not  ine
 position.  Why?  This  is  a  very  fun-
 damental  issue  which  the  Govern-
 ment  ought  to  have  considered.

 In  India  the  craze  of  the  manufac-
 turers,  who  are,  all  of  them  without
 exception,  in  partnership  with  for-
 eign  manufacturers  or  with  whom  they
 are  in  collaboration;  is  always  to  go
 on  changing  models  after  models.
 This  is  to  get  sure  sales  and  profits.
 If  today  you  buy  a  Hindustan
 which  may  be  of  4  H.P.,or  you  buy

 a  Studebaker  truck  which  may  have
 a  Particular  wheel-base,  say  197,  next
 year  you  will  find  that  a  new
 model  has  been’  introduced  They
 will  change  the  H.P.,  they  will  change
 the  wheel-base,  they  wil)  change  the
 steering  assembly  Gear  Box,  nee
 action  and  what  not.  The  result  is
 that  along  with  the  development  of
 automobile  assembling  industry,  it  is
 not  a  manufacturing  industry  as  yet,
 the  simultameous  development  of-
 ancillary  industries  has  become  im-
 possible  in  our  country  just  because
 we  have  not  laid  down  एशासंश  stand-
 ards  which  will  hold  good  for  a
 petiod  of  years.  Sir,  is  theré  a  fac-
 tery  in  India  which  can’  manvfac-
 tare  all  the  king  pins  or  spindle bushes’  that  may  be  necessary  for  all
 the  variety  of  cars  we  have*  If  we
 have  gét  7  or  8  maiwfacturers  In  thig
 country,  they  manufacture  ib  18,  or
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 25  types  of  vehicles.  We  do  not
 knaw  what  particular  make  there  will
 be  after  two  years.  It  was  only  in
 2954  that  we  had  the  “New  Look
 Hindustan”  and  now  the  new  Land-
 master  with  a  different  H.P.  has
 come.  How  can  @  mean  who  sets  up
 a  factory  for  manufacturing  an  elec-
 trical  equipment  or  a  dynamo  for  l¢
 HP.  Hindustan  immediately  switch
 over  without  knowing  the  thing  that
 is  required  when  the  manufacturer
 himself  changes  to  e  different  pst-
 terp  next  year?  That  has  been.  Sir,
 ane  of  our  curses.  We  have  not  heen
 able  to  lay  down  a  definite  policy
 regarding  our  automobiles.  The  re-
 sult  is  that  we  are  still  able  to  manu-
 facture  or  assemble--or  both—oniy
 20,000  automobiles  a  year.

 TI  submit,  Sir,  if  in  this  context  we
 have  to  think  in  terms  of  develop-
 ing  the  automobile  industry,  we  have
 no  reason  to  keep  this  question  un-
 settled  any  longer.  We  must  take
 some  action.  It  is  also  necessary  to
 lay  down  the  automobile  policy  be-
 fore  we  think  of  developing  the
 industry  to  meet  the  requirements  of
 additionat  production  and  consiump-
 tion  under  the  Second  Five  Year
 Plan.  It  is  also  necessary  to  have
 certain  standards.  We  are  prepsred
 to  wait  for  our  luxury  cars,  and  we
 must.  It  is  not  as  if  we  should  con-
 tinue  to  improve  upon  the  Dynaflows
 luxury  convertibles  or  stream-lined
 cars,  or  make  further  improvements
 on  our  baby  cars  to  accommodate
 five  people.  There  is  no  question  of
 that  at  all  in  an  iinder-develcped
 economy  like  ours.  Certain  comforts
 will  have  to  be  sacrificed  by  the  few.
 for  the  time  being,  in  order  to  help
 other  industries  on  which  the  deve-
 lopment  of  automobile  industry  and
 the  development  of  road  trinsfort
 industry  necessarily  depend.

 Therefore,  Sir,  I  submit,  that  the
 lack  of  a  policy  wel)  in  advance,  und
 determining  for  a  number  of  years
 what  should  be  the  specification  of
 automobiles,  or  the  standards  for
 various  component  parts  which  go  in-
 to  the  manufacture  of  automobiles,
 is  the  cause  of  all  troubles.  Unless
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 these  matters  have  been  decided.  up-
 on,  there  is  no  question  of  amending
 the  legislation  telling  us  that  स्क
 want  to  keep  the  legislation  up-to-
 date!

 There  js  again  the  qestion  of
 spare  parts  industry.  THis  kes  beev
 completely  neglected.  The  {yovern-
 ment  bas  done  nething  about  it.  The
 Geyernment  has  not  encouraged  any-
 body  in  this  line  and  there  is.  as  I
 said  before,  no  specifications  laid
 down  for  that  also.  ‘Ye  know  the
 Indi8gn  Standards  Institution  can  do
 samething  in  this.  Sir,  in  other  पार
 der-developed  countries  the  position
 is  not  like  this.  When  they  think  of
 economic  pianning,  they  give  priority
 for  development  of  traosport  under-
 takings  They  plan  for  that  well
 ahead,  for  three  or  four  plan  periods.
 They  decide  as  to  what  must  be  done
 in  respect  of  this  most  fundamental
 requirement.  They  lay  down  that
 until]  a  target  is  reached,  until  tbe
 ecanomy  is  s0  well  developed,  they
 will  bave  only  a  standard  4  tons  or  5
 tons  truck  or  a_  standerd  tyne  of
 Passenger  car.  Without  doing  so,
 just  to  come  and  sy,  because
 a  driver  has  to  obtain  a  licence
 we  are  adopting  this  prucedur:  nov.
 or  that  thissection.hasto  be  slight:y
 changed  in  order  to  enable  people  to
 have  a  better  understanding  of  the
 problem.  etc..  I  submit,  wii!  not  touch
 the  fringe  of  the  problem.

 I  must  now  tell  the  hon.  Minister
 through  you,  Sir,  that  I  certainly  we}-
 come  some  of  the  provisions  of  the
 Bill.  For  example,  in  regard  to  the
 provision  relating  to  inter-State
 transport,  I  would  very  much  wish
 to  have  a  more  liberalised  vrovision
 but  still,  as  it  is,  it  is  good.  There
 are  other  provisions  also  which  are
 not  bad  Bu:  when  the  hon.  Minister
 was  saying  that  the  hon.  Members
 doubt  as  to  why  even  a  provision  re-
 tating  to  the  workers  has  not  been
 included  he  was  rot  able  to  give  us
 a  guarantee  that  by  the  time  this  Bill
 becomes  law,  the  Labour  Miriste-
 will  also  bring  forward  a  legislation.
 He  could  not  give  us  a  guarantee,  Sir,
 he  is  laughing  now.  ३  can  understand
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 the.  significance  of  hia  laughter  also,
 and  I  can  well  appreciate  his  help-
 lessness.  I  would  like  to  ask  him
 one  question  If  this  law  is  made  up-
 to-date  without  a  provision  relating
 to  labour,  as  you  know,  under  the
 present  Motor  Vehicles  Act,  the  dri-
 vers  and  the  conductors  and  other
 crew  can  be  exploited  to  the  extent
 of  nine  hours  per  day  and  54  hours
 per  week.  Is  it  not  inhuman  ex-
 ploitation?  The  Government  must
 understand  that  the  driver's  job  to
 day  is  not  the  job  which  it  used  to
 be  in  939  nor  is  the  conductor’s  The
 hon.  Minister  knows  that  in  1939,
 when  the  Motor  Vehicles  Act  was
 framed,  there  were  no  public  vebi-
 cles  above  three  or  four  tons  each.
 It  is  common  knowledge  that  a  driver
 will  have  to  expend  more  energy  in
 driving  a  ten-ton  vehicle  than  what
 be  has  to,  in  driving  a  _  three-ton
 vehicle.  It  is  alao  common  know-
 ledge  that  a  diese)  vehicle  of  the
 type  that  we  have  in  the  Delhi  Road
 Transport  Service—Ieyland,  Guy,
 Mercedez  and  othecs—<arries  60  to
 70  passengers.  Is  it  not  common
 knowledge  that  a  driver  who  drives  a
 vehicle  with  60  to  70  passengers  will
 have  to  use  more  of  his  strength
 more  of  his  energy  and  have  more
 anxiety  in  safely  carrying  these  pas-
 sengers  than  when  he  5  carrying
 only  30  or  35  passengers  in  a
 three-ton  bus?  It  is  a  ques-
 tion  of  physical  and  mental
 exertion  So,  I  submit  that  in  1939,
 for  driving  three-ton  220  one  and  a
 half  ton  trucks  and  buses,  the  Gov-~
 ernment  laid  down  only  nine  hours
 per  day  or  54  hours  per  week;  but
 foday,  the  job  is  something  very  diff-
 erent,  because,  the  work  of  the  driver
 as  we))  as  that  of  the  conductor  has
 increased.  The  conductor,  in  1939,
 had  to  give  tickets  only  for  23  per-
 sons.  Today,  he  has  to  give  tickets
 for  §0  persons  or  more.  The  attend-
 ant  work  wil]  also  be  heavier  So,
 the  work  affects  both  the  drivers  and
 the  conductors.

 There  is  also  another  question  about
 which  the  Government  have  not  so
 far  made  a  serious  study  at  al].  The
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 use  of  diesel  oilsin  public  transport
 iS  increasing.  I  have  some  informa-
 tion  with  me  which  says  that  diesel
 oil,  especially'  to  the  drivers  driving
 vehicles  of  the  type  where  we  find
 the  engines  mounted  near  the  Driver's
 seat  is  injurious.  Protection’  in
 these  bonnetless  type  of  vehicles  is
 very  little  and  the  escape  of  diesel
 gas  is  very  common  in  such  vehicles.
 I  do  not  know  whether  you,  Sir,  had
 any  occasion  to  travel  in  Delhi’s
 buses.  Even  the  exhaust  smoke  of
 diese]  is  supposed  to  have  more
 harmful  effects  than  the  smoke  from
 burning  petrol.  I  am  not  a  scientist.
 I  have  not  done  any  research  _  into
 this  matter,  but  the  opiniog  seems  to
 be  that  this  is  a  matter  woxzth  in-
 vestigation.  I  know  that  several  peo-
 ple  who  drive  diese]  trucks  get  occa-
 sional  chest  pains  and  some  of  them
 get  tuberculosis.  This  may  not  be  the
 precise  reason  for  their  infection  but
 then  the  fact  remains  that  many
 drivers  get  TB.  This  gas  is  possibly
 injurious.

 In  Government-owned  factories,
 “this  is  not  the  case.  For  example,

 we  had  been  to  the  Hindustan  Aircraft
 factory,  and  Shri  T.  N.  Singh  was  also
 with  me  then.  We  found  that  in  the
 spray-painting  section  which  handles
 some  noxious  gas,  the  workers  were
 given  some  protection.  They  were
 given  two  or  three  tablets  of  vitamin
 B  and  an  extra  glass  of  milk  every
 day  at  tbe  cost  of  Government  I
 submit  that  the  driver's  job  in  a  diese?
 truck  is  even  more  hazardous  and
 even  more  dangerous.  This  question
 bas  not  been  studied.  Apart  from
 the  fact  that  the  labour  of  the  ‘driver
 has  increased,  that  his  workload  has
 increased  and  apart  from  the  fact  that
 the  Government  have  chosen  to  re-
 vise  the  entire  provision  relating  to
 licences,  punishment,  this,  that  and
 the  other—as  my  friend  Shri  Gadgi!
 would  put  it—the  Government  have
 no  mind  to  reconsider  this  case.  The
 hon.  Minister  is  not  in  a  position  to
 give  us  an  assurance  that  by  the  time
 this  Bill  becomes  law  they  wil]  also
 change  the  other  aspect  relating  to
 labour.  Unless  we  have  the  other
 provision  relating  to  labour  also
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 nrodified  by  the  time  we  get  this  law
 passed  by  Parliament,  the  result’  will
 be  that  the  Government  would  have
 conscientiously  increased  the.  work-
 load  of  the  transport  workers.  in  this
 <ountry.  They  have  no  excuse  to  do
 so.  I  will.  not  deal  with  ail  the  pro-
 visions  in  detail.  I.  would  refer  only
 to  some  of  the  aspects.  .  The  hon.
 “Minister  said  that  punishment  is
 sou  *)

 to  be  made  more  deterrent
 But  does  he  contemplate  any  punish-
 ment  to  the  owner  by  whose
 fault  a  spare-part  has-  not  been  re-
 Placed  in  time  and  because  of  which
 a  crash  happens?  Is  there  any  pro-
 vision  regarding  this?  Very  often  we
 know  that  the  owners  of  public  trans-
 port  will  not  even  purchase  a  tyre
 unless  the  tyre  bursts.  When  a
 vehicle  runs  at  30  miles  per  hour,  and
 when  the  tyre  bursts.  no  driver  can
 Possibly  save  the  bus  from  a  crash.
 What  is  the  penalty  that  will  be  im-
 posed  on  the  owner?  There  are  many
 other  instances  which  I  can  quote  like
 this.  ~  Unless  a  sparepart  is  supplied
 at  a  particular  time,  it  is  very  likely
 that  the  vehicle  will  not  be  within
 contro]  of  the  driver.  After  all,  it  is
 a  mechanical  contrivance  and  the
 contro!  will  depend  upon  the  mecha-
 nica)  efficiency  of  the  vehicle.  So,
 in  that  case,  have  the  Government
 thought  of  punishing  the  owner  whose
 responsibility  it  is  to  replace  the  worn
 out  part  in  the  vehicle  in  time?

 Then,  Sir,  I  find  from  my  own  ex-
 perience  in  the  Travancore-Cochin
 State  that  the  drivers  today  have  to
 undergo  three  types  of  punishment  in
 the  State-owned  transport  depart-
 ment  of  the  Travancore-Cochin  State
 It  is  surprising.  You,  Sir,  know  thg
 principles  of  jurisprudence  better.  A
 poor  driver  has  to  stand  three  punish-
 ments.  The  moment  there  is  an  ac-
 cident,  the  department  can  place  him
 under  suspension.  Then  the  police
 can  take  away  his  licence.  When  he
 has  undergone  these  two  punishments,
 he  is  sent  to  a  court  of  law  and  the
 court  has  ample  powers  to  convict
 him  also.  But  the  Department
 which  may  be  responsible  for  the
 accident  is  absolutely  free.  This  is
 freguently  happening  and  this  posi-

 ‘2  AUGUST  956
 erat

 (Amendment)
 iiill  3042

 tion  also  has  to  change,  if  the  Gov-
 ernment  mean  to  do  something  good
 to  the  transpert  workers.  ae

 ered

 L-  find  a  very  peculiar  provision
 relating  to  weigbment.  There  --is
 some  alteration  sought  by  an  amend-
 ment:  by  which  'the  existing  provision
 relating  to  weighment  of  the  buses
 will  change.  I  read  the’  provision  and
 I  could.  not  understand  what  was
 being  contemplated  by  the  Govern-
 ment.  According  to  the  law,  a  police
 officer  can  stop  a  vehicle  if  he  suspects
 that  the  vehicle  carries  a  _  load,
 say,  of  four  tons  while  it  is  allowed  40
 carry  onty  three  tons.  But  how  can  he
 weigh  it?  According  to  the  law
 —I  am  subject  to  correction  by
 the  hon.  Minister  when  a  policeman
 stops  a  vehicle  on  suspicion  that  there
 is  a  greater  weight  than  what  is  allow-
 ed  to  be  carried  in  that’  vehicle.  he  can
 take  the  vehicle  either  one  mile
 forward,  to  a  checking  post,  get  it
 weighed  in  a  machine  and  then  ket  the
 vehicle  go,  or,  he  can  take  the  vehicle
 about  five  miles  or  so  back  in  the
 direction  from  in  which  the  lorry
 came.  This  is  unworkable,  absolutely.
 I  have  been  to  various  traffic  offices,
 but  I  have  not  so  far  seen  any  weigh-
 ing  machine  on  which  the  truck
 could  be  put  and  the  load  weighed.
 For  doing  this,  one  has  to  do  two
 things.  Firstly,  the  lorry  must  be
 weighed,  and  secondly,  the  entire  load
 also  should  be  weighed.  Of  course,
 there  may  be  changes.as  to  the  dis-
 posal  of  the  load  and  its  being  kept
 at  a  particular  place,  etc,  but  that  is
 not  the  point  here.  I  submit  that  the
 present  provision  relating  to  the
 checking  of  the  load  to  be  carried  in
 a  lorry  is  a  provision  which  leads  to
 the  extreme  form  of  corruption.  We
 know  that  certain  bridges  have  a
 carrying  capacity  of  only  three  tons.
 But  one  can  find  that  every  ३079
 which  carries  five  to  ten  tons  passes
 through  the  bridge  with  impunity,
 provided  that  before  entering  the
 bridge,  the  driver  has  bribed  some-
 body.  It  happens  so  We  know  it
 from  our  own  experience.  I  do  not
 blame  the  drivers  or  the  conductors.  At
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 every  checking  post,  and  moreso  when
 the  checking  POs  we  fat  assay  from
 the  own,  there  is  a  regular  rate
 ot  distribution  of  bribes  The
 traf®e  AS.P.  will  get  3  annas  in
 the  rupee;  the  B.SP.  will  get  2  ansas
 and  the  traffic  head  constable  will  get
 ry  apnas.  in-the-rupee  and  so  on.  It
 is  very  easy,  because  under  the  law,
 if  there  isanexoess  weight,  very  stern
 action  can  he  t®ken,  At  night  a  lorry
 starts  carrying  a  load  of.  vegetables
 to  a  market  50  miles  away;  there  is  a
 Policemap,  am  inspector.  or  an  A.SP
 and  a  surerise  check  takes  place.  We
 know  that  there  are  080  contrivances
 or  contraptions  in  those  places  by
 which  you  can  weigh  the  load  with-
 out  removing  it  from  the  lorry.  At
 dead  of  night,  if  I  am  3  driver,  I
 would  rather  pay  any  amount  to  the
 policeman  than  having  the  weight
 checked  by  removing  the  load  from
 the  lorry.  So,  these  provisions  re-
 quire  a  complete  revision  and  some
 arrangement  must  be  evolved.  I  can-
 not  suggest  off-hand  bow  it  can  be
 improved.  Maybe  it  has  to  be  tackled
 at  a  different  level;  but  the  sort  of
 thing  I  bave  explained  exists  through-
 out  from  Cape  Comorin  to  Kashmir
 namely  that  when  a  lorry  has  a
 higher  load  than  what  is  allowed  by
 law,  you  can  certainly  escape  with-
 out  fear  of  any  further  checks,  pro-
 vided  you  give  some  bribe.

 Cancellation  of  licences  also  should
 be  reconsidered.  I  cannot  say  it  for
 certain,  but  I  remember  that  the  driver
 will  have  an  opportunity  to  be  heard.
 If  a  licence  is  suspended  or  _  can-
 celled,  I  submit  that  the  driver  has  a
 right  to  be  heard;  if  that  is  lacking  in
 the  Bill,  that  provision  should  also
 be  incorporated.  It  is  not  verv  ciesr
 as  it  is  In  the  case  of  a  driver,  be
 shal!  be  beard.  but  not  his  represer-
 tative.  You  will  understand,  Mr.
 Chairman,  that  the  representative  of
 the  licensing  authority  may  be  a
 person  who  can  argue  the  ~sse  But,
 if  a  driver  is  allowed  to  appear  by
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 Qimsel?,  be  cannot  make  an  effective
 plex,  because  %te  otbers  would’haVe
 been’  talking  in  English,  since  the
 Acts  are  more  popular  in  English.  -So,
 tle  may  also  be  périmitted,  if  he  feels
 it  ‘Geremary,  0 रिडिंग  somebody  ९४९
 to  argtié  his  ctise:  It'  ia  @  véry  im.
 portant  matter  for  the  drivers.  I
 undeérstang  ti)‘  now  the  provision  has
 5४९७  that  when  tbe  licensing  ¢ultbo-
 rity's  order  had  to  be  appealed
 @@ainst,  the  ll¢enslng  authority  or  his
 representative  had  the  right  of  hear-
 in@?  but  the  driver  was  left  alone.
 What  submit  is,  according  to  the  pre-
 sent  law,  if  the  driver  gets  the  right
 of  hearing,  he  must  also  get  the  right
 ६७  be  represented  by  an  édvocate,  by
 his  Union  Secretary  or  by  whomso-"
 ever  lie  thinks  proper.  Otherwise,  the
 driver  may  find  it  very  difficult  to
 argue  his  case

 I  would  once  again  request  the
 hon.  Minister  to  think  of  revising  the
 law  on  the  lines  which  I  have  sug-
 gested.  I  find  that  speed  limits  are
 also  being  enhanced.  As  you.  know,
 speed  limits  are  observed  only  on
 days  on  which  there  are  police
 checks.  All  of  us  find,  When  we
 have  a  stroll  along  the  India  Gate,
 that  some  of  the  top  officials  drive  at
 60  or  70  miles  per  hour,  when  we
 know  that  the  speed  limit  is  much
 lower.  If  you  are  a  member  of  some
 of  these  organisations,  you  know
 wel!  in  advance  that  there  is  -going  to
 be  a  police  check,  say,  on  the  27th
 of  next  month.  These  may  not  have
 relevant  provisions  in  law.  but  these
 are  facts,  which  the  hon.  Minister
 approves  by  his  laughter.

 Shti  Alagesan:  There  need  not  be
 a  remark  for  physical  gestures

 Shri  V.  P.  Nayar:  If  you  make  50
 many  physical  gestures,  I  cannot
 help  making  a  few  obser-vations.

 You,  Mr.  Chairman,  certainly  have
 much  more  experience  than  me;  from
 venr  memo~y,  can  you  tell  us  if  you
 have  heard  of  any  big  man  having
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 been  punished  severely  for  the  vio-
 lation  of  this  law?  I  can  give  details
 of  what  has  happened  in  the  hoa.
 Kinister's  city—big  men  having  been
 involved  in  eecdents  which  res
 in  “thé  9०४४७  “of  pedestrians.  but  tone
 allowed  to  go  free.  I  only  Point  out
 that  according  to'the  law  as  it  stands
 today,  big  men  have  ample’  chances
 of"  escape.  They  can  telephone  to
 the  -A:S.P.  of  ‘the  DS.P:,  have  the
 case  written  06  ‘as  80  accident  and
 ste  that  it  does  not  go  ta  the  law
 court.  I  agree  with  the  hon.  Minls-
 ter  that  tHe  Sunishment’  shotild  be
 stricter;  but,  whet:  yod  think  of  re-
 vising  tha’  law,  you  must  also  think
 of  preventing  escape  from  such  pro-
 visions.  it  is'hot  the  question  0
 drivers  alone.  As  I  ssid  earlier,  the
 owners’  responsibility  for  the  acci-
 dents,  by  not  attending  to  the  repairs
 in  proper  time,  should  aisO  be  taken
 into  consideration.

 I  shall  close  by  once  again  re-
 questing  the  hon.  Muister  not  to
 think  of  revising  the  Blil  by  _  itseif,
 but  also  to  think  of  the  position  of
 the  automobile  industry.  The  trans-
 port  industry,  which  has  a  great  task
 before  it—the  fulfilment  of  the  future
 plan—must  be  considered  to  be  an
 industry  which  can  develop  only  if
 certain  other  industries  are  also
 developed.  A  co-ordinated  plan  by
 the  entire  Governnfent—not  by  this
 Ministry  or  that  Ministry  alone--
 should  be  thought  of,  before  modiff-
 cations  of  legislations  are  considered
 like  this

 Shri  N.  M.  Lingam  (Coimbatore):  I
 got  up  because  the  debate  was  about
 to  collapse.  Anyway,  I  give  my
 whole-hearted  support  to  the  Bill
 before  the  House  The  previous
 speaker  has  pointed  out  the  several
 deficiencies  that  he  has  noticed  in  the
 interests  of  the  development  of  the
 motor  and  transport  industry.  He  has
 said  that  the  Bil!  does  not  take  into
 consideration  the  question  of  the  deve-
 lopment  of  the  automobile  industry
 and  ancillary  industries  and  the
 development  of  roads.  But,  these  are
 obviously  beyond  the  scope  of  this
 measure.  The  scope  of  this  Bill  is

 77  AUGUST  2956
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 limited  to  the  re;
 i  ewe

 @  motor
 vehicle  traffic;  and,  within  tHis  scope,
 the  provisions  aré  as  Up-io-date  and
 as  sclutary  as  they  can.  ve.

 The  Principal  provisions  of  the  Bill
 are  those  relating  to  the  nationalisa-
 tion  of  road  transport  by  the  State
 Governments.  We  have  accepted  @

 xed  economy  in  the  ony  and  it
 is  no  wonder  that  State  Governments
 have  takén'  to  the  nationalisation  of
 road  transport  tncreasingly.  At  the
 same  timé,  having  the  over-all  picture
 of  the  country  in  mind,  with  a  view
 to  giving  a  Allip  to  the  private  enter-
 prise  in  this  direction,  the  Planning
 Commission  has  cautioned  the  State
 Governments  against  tendencies  to
 nationalize  road  transport  completely.
 They  have  stated  that  goods
 traffic  should  be  left  to  the  private
 enterprise  and  it  is  the  passenger
 traffic  that  should  be  nationalised  ac-
 cording  to  the  capacity  of  the  State.
 Government.  But  bow  far  the  State
 Governments  are  going  to  implement
 these  recommendations  of  the  Plan-~
 ning  Commission  remains  to  be  seen.
 As  far  as  this  Bilt  is  concerned.  it  is
 satisfactory  to  note  that  the  policy
 with  regard  to  the  development  of
 motor  transport  in  the  private  sector
 is  clearly  stated.  As  the  hon  Minis-
 ver  pointed  out.  the  question  of
 compensation  payable  to  the  industry
 taken  over  by  States  has  been  settled
 finally  by  the  Constitution.  This  also
 helps  the  development  of  the  industry
 unhampered.

 One  of  the  provisions  which  ft
 must  welcome  is  that  relating  to  the
 constitution  of  the  inter-State  trans-
 Port  authority.  The  absence  of  such
 an  authority  has  caused  great  hard-
 ship  in  the  transport  field  It  must  be
 within  the  knowledge  of  every  mem-
 ber  here  that  greet  inconvenience  is
 caused  to  passengers  as  well  as  great
 dislocation  of  traffe  for  goods  at
 borders  of  different  States.  This  is
 analogous  to  the  provision  which  we
 discussed  a  little  while  ago  with  re-
 gard  to  the  InterState  Water  Dis-
 करि १९8.  Bill.  This  transport  authority
 like  the  authority  or  the  tribuna!  in
 the  other  Bill.  will  be  able  to  contact
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 the:  State  Governments  and  settie  the.
 disputes  arising  between  the  State
 Governments.  Here  also  the  provision
 Says:

 “On  a  request  received  in  tbis
 behalf  from  a  State  Government
 or  otherwise,  the  Central  Govern-’
 ment  may,  after  consultation  with
 the  Governments  interested,  by
 notification  in  the  Official  Gazette,
 constitute  an  Inter-State  Trans-
 port  Authority  for  the  purpose  of
 regulating  the  operation  of  trans-
 port  vehicles  in  respect  of  such
 area  or  rouse  common  to  two  or
 more  States..........  o

 In  the  South  the  traffic  between  My-
 sore  and  the  Nijgiris  has  been  greatly
 affected  by  the  want  of  an  inter-State
 authority.  Mysore  is  contiguous  to
 the  Madras  State  and  my  constituen-
 cy  happens  to  be  at  the  border.  That
 a)so  happens  to  be  a  centre  of  tourist
 traffic.  I  have  seen  visitors
 both  Indian  and  foreign,  at  the
 border  heing  put  to  considerable  in-
 convenience  because  the  two  Govern- ments  among  themselves  have  not  been
 able  to  settle  this  question.  So,  I
 particuiarly  welcome  this  provision
 which  will  remove  this  great  difficulty
 throughout  the  country.

 The  छा)  also  takes  power  for  the
 co-ordination  of  traffic;  not  only  co-
 ordination  between  road  and  rai)  traffic
 but  also  Inland  traffic.  The  motor  car
 taxation  enquiry  committee  said  that
 there  is  not  much  competition  by  road
 transport  with  rai]  transport.  If  there
 is  any  competition,  its  scope  is  extre-
 mely  limited.  Their  only  recommen-
 dation  related  to  the  restriction  of
 road  transport  over  tong  distances.  Al-
 though  competition  did  not  exist  in  a
 serious  form,  they  did  make  a  recom-
 mendation.  If  we  _  envisage  the
 development  of  ‘road.  transport
 industry  within  the  next  decade
 it  is  necessary  to  co-ordinate
 transport  between  road  and  rai}
 way  and  also  inland  traffic  hecause  we
 are  developing  al]  the  thrwe  prongs  of

 the  transport  industry  in  India.’

 li  AUGUST  956  (Amendment)  Bill  3048

 This  brings  me  to  tbe  question  of
 toads.  My  hon  friend  whe  spoke
 before  me  referred  to  the  automobile
 industry  as  an  essential  adjunct  to
 the  development  of  road  transport.  He
 also  referred  to  the  availability  of
 spare  parts  and  tle  cost  of  propulsion
 tor  the  healthy  development  of  road
 transport.  But  he  omitted  to  mention
 about  road  communication  Unless  we
 have  a  good  system  of  communication
 according  to  plan,  it  will  not  be  easy
 to  develop  road  transport.  A  good
 system  of  road  communication  is  neces-
 sary  not  only  to  accelerate  road  trans-
 port  but  to  have  road-rail  and  inland
 transport  co.ordination.

 Our  road  system  is  _  based  on  the
 Nagpur  Plan.  After  the  Nagpur  Plan
 several  plans  have  been  prepared  by
 States.  Although  the  Centre  has  been
 responsible  for  the  plans  for  the
 national  highways,  State  Governments
 have  largely  taken  upon  themselves
 the  plans,  the  problems  relating  to  de-
 velopment  of  State  communications.  In
 this  connection  it  is  necessary  to  re-
 alise  that  such  plans  for  the  develop-
 ment  of  roads  have  to  he  integrated
 with  the  plans  that  we  have  for  the
 whole  country  for  the  co-ordination  of
 794]  and  road  trangport.  Also,  this  road
 system  has  to  be  related  to  the  deve-
 lopment  of  industry.  We  do  not  know
 if  the  road  system  is  designed  to  serve
 the  interior  of  the  country  where  raw
 materials  are  available  and  where  in-
 dustries  could  be  developed.  So,  this
 important  matter  of  the  development
 of  communications  has  a  vita)  bearing
 not  only  on  the  road  transport,  but
 also  on  the  industrial  development  of
 the  country  itself.  Although  that  is  not
 within  the  scope  of  this  Bill,  I  make
 these  observations  so  that  in  the  ap-
 propriate  context  Government  may
 bring  forward  necessary  legislation  or
 take  other  measures  necessary  because,
 as  I  said,  it  fs  closely  linked  with  the
 development  o!  road  transport.

 The  hon.  Minister  went  out  of  the
 way  to  allay  the  fears  or  apprehensions
 that  may  be  felt  here  with  regard  to
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 the  conditions  of  workers.  It  is  true
 tbat  there  is  no  mention  about  the
 conditions  of  workers.  but  we  can  take
 it  that  the  Ministry  is  keenly  aware  ot
 the  need  to  improve  the  condition  of
 motor  transport  workers  that  this
 important  link  of  the  industry,  the
 human  materia)  behind  the  industry,
 is  made  efficient.

 The  previous  spedker  referred  to  one
 matter,  regarding  the  punishment  of
 owners  for  accidents  caused  by  wantof
 spare  parts  or  worn  out  spare  parts.
 it  seems  that  be  has  not  seen  the
 amendment  incorporated  in  clause  33
 of  the  Bill.  It  reads:

 “Subject  to  the  provisions  of  sub-
 section  (3),  a  certificate  of  fitness
 shall  remain  effective  for  such
 period,  not  being  in  any  case  More
 than  one  year  or  less  than  three
 months.  as  may  be  specified  in  the
 certificate  by  the  prescribed
 authcrity  under  subsection  qa”

 The  conditions  of  licence  have  been
 made  more  stringent  and  it  is  not
 Possible  to  escape  the  provisions  of
 these  rigorous  measures.  That  should
 obviate  his  fears  about  people  getting
 into  trouble  for  no  fault  of  theirs.

 I  also  welcome  the  provision  relat-
 ing  to  the  constitution  of  a  central  road
 transport  authority.  Such  an  authority
 wil  be  able  to  co-ordinate  the  activities
 of  the  regiona])  transport  authorities,
 the  State  transport  authorities  and  the
 fnter-State  ‘transport  authorities.  The
 provision  with  regard  to  the  licensing
 of  conductors  is  also  welcome  because
 the  role  of  the  conductor  is  becoming
 as  important  as  that  of  the  driver.
 The  other  provisiens  of  the  Bill  are
 of  a  minor  nature  and  I  shal]  reserve
 my  remarks  on  them  for  the  clause
 by  clause  consideration  stage.

 Sbri  8.  ९.  Samanta  (Tamluk):  I
 welcome  the  amending  Bil)  that  has
 been  brought  forward  by  the  hon.
 Minister

 We  all  know  that  improvement  of
 the  transport  system  is  most  urgent

 Ll  AUGUST  7956  (Amendment)  Bil!  3059

 for  the.development  of  the  country)
 The  First  Five  Year  Plan  is  over  and
 we  are  on  tne  Second  Plan.  During
 the  First  Five  Year  Pian  we  found  tbat
 the  rallways  could  not  provide  that
 much  transport  facility  as  was  requir-
 ed  by  the  country,  and  espedally  by
 the  industrialists.  Being  a  member  of
 an  enquiry  committee  on  the  railways,
 i  came  to  know  that  in  the  near  future.
 it  is  impossible  for  the  railways  to
 cope  with  the  transport  needs  of  our
 industrialists.  The  railways  are  trying
 hard  to  supply  wagons,  supply  trains
 for  passensets,  but  it  bas  become
 almost  impossible  as  industria]  develop-
 ment  is  nmning  ahead.  So,  we  are  very
 glad  that  at  this  moment.  the  hon.
 Minister  has  brought  forward  this
 amending  Bill  by  which  he  is  going  to
 provide  for  the  transport  of  Passengers
 and  goods  by  another  means,  namely
 road.  Inland  waterways  and  sea  trans
 port  have  also  to  be  coordinated  with
 road  and  railway  transport,  so_  that
 Passengers  and  goods  can  easily  be
 carried  and  industrialisation  may  pro-
 ceed  as  we  envisage  it

 At  presen:  we  find  that  a  vehicle
 carrying  either  passengers  or  goods
 from  one  State  cannot  enter  another
 State.  There  are  so  many  restrictions.
 My  hon.  friend  Shri  Lingam  was  re-
 ferring  to  a  smal)  thing,  that  is  about
 tourists.  Tourism  is  not  a  small  thing
 to  us  at  present.  We  have  taken  up
 tourism  since  1950.  We  all  know  how
 tourism  has  developed  in  other  coun-
 tries.  You  will  be  glad  to  xvow  that
 several  crores  of  rupees  of  foreign
 exchange  is  going  to  come  this  year
 only  through  tourism  in  India..  In
 2950  it  was  a  very  small  amount,  It
 was  only  about  a  crore  of  rupees,  but
 now  it  has  been  increasing  to  seVeral
 crores

 The  forelgo  tourist  who  comes  to
 Delhi  wantstogo  to  Agra,  Hardwar
 and  other  places.  He  would  like  to
 cover  this  smal)  distance  by  car  rather
 than  by  train.  A  good  car  is  hired  by
 him  and  he  proceeds  towards  -Agra-
 On  the  U.P.  border  it  is  stopped.  There
 is  a  check  post  He  cannot  go
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 furtfier,  It  has  come  to  our  notice
 that  some:  cars  have  been
 detained  for  hours  together.  Can
 we.  expect  such  tourists  who  are
 detained.  in  such  a  way  on  the  inter.
 State  border  to  come  again  to:  India?
 When  ‘they  go  back  to  their  county,
 will  they  not-describe  India  as  a  oovn-
 try  where  no  _ पब्धाइद्ना,  arrangement
 exists?

 This  kind  of  thing  can  be  avoided  by
 thia  inter-Stete  wanspt  arrangement
 The  aon.  Minister  as  proposed  an
 inter-Stste  -  transport  duthority  anda
 centra]  read  transdort  authority  which
 go  a  long  way  to  provide  facilities
 both  to  passengers  and  goods  to  be
 carried,

 When  the  railways  in  spite  of  best
 efforta  are  not  able  to  carry  the  amount
 of  geods  ‘required  to  be  carried,  we
 have  to  take  to  road  transport  ३
 respectfully  submit  that  if  goods  are
 allowed  freely  to  be  transported  for
 200  to  500  miles  by  road  by  the  side
 of  the  railway  from  one  place  to
 another,  the  congestion  on  the  railways
 will  decrease  to  some  extent  We  have
 come  to  know  that  there  Is  no  competi-
 tion  at  present  between  the  rallways
 znd  road  transport.  The  hon.  Minister
 has  therefore  brought  this  Bill  in  good
 time  and  we  will  to  some  extent  be
 telieved  of  the  congestion  in  the  rail-
 ways.  During  the  Second  Five  Year
 Plan  period.  so  many  industries  are
 going  to  be  established  in  our  country.
 If  we  look  at  tbe  Calcutta  port,  or  the
 Madras  port,  or  the  Bombay  port,  or
 the  newly  built  Kand!a  port,  what  do
 we  see?  We  see  there  js  terrible  con
 gestlor:  in  these  places,  either  because
 the  goods  cannot  be  removed  from  the
 ports  by  the  railways  or  because  the
 goods  transported  to  these  ports  lie
 idle  there  because  they  could  not  be
 exported  In  time.  The  ships  are  lying
 at  the  harbour  for  two  or  three  days,
 sometimes  even  five  days.  because  of
 transport  difficulties.  So,  I  would  re-
 quest  Government,  to  make  ules,  after
 the  passing  of  this  BUI),  to  see  that  there

 *
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 is  no  hindrance  in  the  passage  af  goods
 thtougb  public  ‘carriers  ete.

 Roads  generally  belong  to  the  States
 The  Cen  tai  Governseent  have  jurisdic-
 tion  only  over  the  national  highways.
 Just  ay  nationa]  highways  are  scing  to
 increase  in  their  mileage,  likewise,
 village  roads  and  State  roads  also  are
 going  to  be  increased  in  mileage.  We
 are’  glad  to  see  that  the  Central  Gov-
 ernment  have  come  forward  with  the
 Proposal  for  forming  a  Centra)  Trans-
 port’  Authority,  which  will  have  some
 jurisdiction  over  the  State  and  village
 roads.

 Ours  is  a  vast  country,  where  there
 are  a  number  of  States  In  other
 countries,  if  a  person  were  to  travel.
 he  does"  not  find  much  of  a  difficulty.
 If,  however,  a  ypérson  travels  from
 Calcutta  to  Bombay,  or  from  Delhi
 to  Madres,  he  finds  that  there  is  aiffi-
 culty  with  regard  to  the  transport
 system  If  you  go  to  Europe  and
 traverse  a  distance  of  thousand
 miles,  you  will  cover  three  or
 four  or  five  States,  whereas,  in  India,
 you  have  to  cover  a  distance  of  more
 than  thousand  miles  al}  within  the  same
 country.  Here,  there  are  difficulties
 and  difficulties,  owing  to  which  the
 carriage  of  goods  has  become  Imoossi-
 ble  in  India.  At  such  a  critical
 moment  as  this,  I  tender  my  sincere
 thanks  to  Government  for  having  come
 forward  with  measures  to  relieve  the
 congestion  so  as  to  make  the  Second
 Five  Year  Plan  a  success

 You  know  we  discussed  the  Second
 Five  Year  Plan  a‘ter  dividing  ourselves
 into  committees.  When  we  discussed
 transport  and  industries  in  the  com-
 mittees,  what  did  we  find?  We  were
 absolutely  without  any  hopes.  But  I
 am  glad  that  at  last,  hope  against
 hope  bas  come  to  us.  If  Government
 sincerely  implement  the  provisions  of
 this  Hill,  there  will  be  no  room  for
 despondency.  If  there  is  industria!
 development  in  the  country,  a  number
 of  things  will  be  manufactured,  which
 wi!l  be  used  either  within  the  country
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 or  exported  abroad.  How  can  that  be
 done,  amless  we  have  a  sound.  traps-
 port  system?  So,  I  am  very  happy  that
 this  Bill  has  been  brought  forward.  I
 wholeheartedly  support  the  Bill.

 Shri  Mattben  (Thiruvellah):  I  rise
 to  suport  the  Bill.  Nevertheless.  !  can-
 Not  help  joining  my  hon.  friend,  Shri
 V.  P.  Nayar,  with  whom  I  do  not  gener-
 ally  like  to  join,  in  several!  of  his  cbser-
 vations.  J  am  sorry  he  is  not  present
 here.

 He  said  that  this  Bill,  is,  of  course,
 a  very  good  Bill,  but  unfortunately,  it
 has  been  presented  not  in  the  3956
 perspective,  but  in  the  59460  gerpec-
 tive  The  Statement  of  Obiects  and
 Reasons  would  clearly  indicate  the
 climate  at  tbat  time.  But  today,  the
 greatest  problem  js  the  trazsport.  pro
 blem.  And  as  my  hon.  friend  ShriS.  C.
 Samanta,  as  member  of  the  comr:iittee
 on  the  Second  Five  Year  Pian  suid,
 it  is  impossible  for  tbe  railways  to
 lft  the  goods  or  to  transNort  the  pas-
 sengerg  completely.  They  want  some-
 thing  else  to  complement  their  efforts.

 One  ‘thing*  that  can  complement
 their  efforts  is  the  surface  transport
 industry.  But  unfortunately,  I  am
 afraid,  the  pfovisions  of  this  Bill  are
 not  adequate  enough  to  give  that
 fillip  to’  surface  transport  which
 will  enable  it  to  fill  up  the  gap
 which  the  railways  feel  unable  to  cove
 with.  I  admit  that  interState  trans-
 pért  complications  will  be  reduced  by
 the  provisions  of  this  Bill.  but  thev
 are  only  permissive  provisions.  There
 is  a  Central  Transport  Authority  con-
 templated.  But  knowlng  as  we  do  how
 the  permissive  clayses  are  prevailing
 on  the  States,  ]  feel  that  the  provi-
 sions  here  will  not  be  sufficient  to  meet
 the  difleulties  of.  restrictive  transport
 be'ween  one  State  and  another

 I  admit  that  the  raitways  are  the
 backbone  of  the  country’s  economy  [I
 have  no  quarrel  with  the  develop
 ment  of  the  raifways.  But  I  have  a
 feeling  that  the  development  of  road
 transport  has  been  getting  a  sted-
 mothérly  trestment  from  the  Ministry.
 It  is  true,  as  the  Deputy  Minis‘er  said
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 the  other  day  at  Bombay  that  the  two
 systens  of,  transport  are  aot  competi-
 tve  but  complementary.  But  the  fact
 temajns  that  enough  has  not  been  done
 to  develop  road  transport.  I  am  not  an
 expert  on  transport,  but  Mr.  Neogy,
 Member.  of  the  Planning  Commission,
 has  stated,  supporting  the  observatioa
 of  the  Transportation  Member  of  the
 Railway  Board,  that  the  cost  of  trans-
 porting  one  million  tons  by  rail  is  Rs.
 4  crores,  while  by  road,  it  is  Rs.  °6
 crores.  The  cost  of  transport  of  some
 taw  materia!  and  commodities  by  rail
 fs  about  3-3/4  and  3-1/2  annas  per  ton
 mile,  while  that  by  road  is  6  annas.  I
 happened  to  read  an  article  by  the
 President  of  the  Indian  Roads:  and
 {ransport  Development  Association.
 one  Mr.  Wagb,  recently.  In  the  corm
 text  of  the  Second  Five  Year  Plan,  as
 he  has  worked  it  out—I  am  no  autbori-
 ty  op  this;  I  am  only  mentfoning  this
 to  get  clarification  from  the  hon.
 Deputy  Minister—and  be  saYs  that  the
 figures  given  by  the  ‘Transportation
 Member  of  the  Railway  Board  confirm-
 ed  by  Shri  Neogy  of  the  Planning
 Comm:  ssion.  are  not  correct  According
 to  him,  the  cost  of  transport  of  one
 million  tons  by  railway  is  Rs.  ‘11-1/2,
 crores  and  not  Rs.  4  crores.  Slight
 difference  between  Rs.  4  crores  and
 Rs.  ‘11-1/2,  crores!  He  bas  worked  out
 the  figures  from  the  Second  Five
 Year  Plan,  according  to  the  Railway
 Budget.  which  I  have  not  with  me
 now,  nor  do  I!  have  time  to  go  into
 that.  He  says  that  the  transport  of
 one  millioM  tons  by  road  costs  Rs.  4-1/2,
 crores.  This  was  given  as  Rs.  ]°6
 crores  by  the  Transportation  Menber
 of  the  Railway  Board.  He  says  that
 the  6  annas  ser  mile,  which  the  Rail-
 way  Board  member  referred  to  3  the
 cost  of  trasisport  by  rail,  refer,  to
 nationalised  transport.  Private  trans-
 port,  according  to  the  Study  Group’s
 report,  costs  only  3  annag  per  site.
 According  to  the  President  of  tbe
 Indian  Roads  arid  Transport  Develop-
 ment  Aasoclation,  with  truck-traiter
 combination  it  can  be  reduced  stil]
 further  from  3  annas.  He  says  that  If,
 within:  the  limits  of  laden  weigtf,  that
 is,  18,000  lbs.  per  vehicle,  agréed  to
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 {Shri  Matthen]
 by  the  Indian  Roads  Congress,  the
 track-trailer  combinations  are  PeT-
 mitted  to  work  on  a  large  scale  on
 the  National  Highways  and  important
 State  Highways,  the  problem  of  the
 shortage  in  the  railway’s  capacity  to
 meet  the  estimated  shortage  in  the
 Second  Plan  seems  to  be  capable  of
 solution.

 Therefore,  I  would  humbly  submit
 to  the  Planning  Commission  as  well
 as  to  the  Trensport  and  Railway  Minis-
 tries  not  to  decide  to  raise  the  allot-
 Ment  for  the  railways  before  they  go
 into  this  aspect  thoroughly  and  stuoy
 and  satisfy  themselves—they  have  got
 efficient  membe-s  to  study  it—about
 the  efficiency  and  cost  of  surface  tianes-
 port.  We  have  got  good  highwsy
 roads  now.  State  Highway  roads  tiave
 improved  considerably  since  ‘1950-51
 and  we  except  to  implement  the  Nas-
 pur  Plan  by  the  end  of  tbe  Second
 Plan  period.  We  have  also  got  auto-
 mobile  factories  in  tbe  country  capable
 of  producing  the  required  number  of
 tuck-traiter  combi  ations.

 In  this  connection,  I  beg  to  add  that
 the  laden  weight  now  is  about  24,500
 lbs.  per  vehicle.  I  am  not  quite  sure
 of  it;  but  I  happened  to  read  some
 where.  In  some  committee’s  recom-
 mendation  that  it  can  be  raised  up  to
 an  optimum  of  32,000  lbs.  Ali  that  I
 want  is  that  the  Ministry  should  make
 a  thorough  study  of  the  possibilities  of
 surface  transport  in  the  l.ght  of  the
 observations  made  by  surface  trans-
 port  organisatfons  and  others.

 I  was  just  reading  that  in  America,
 the  development  of  road  transport,  in
 the  matter  of  goods  traffic,  from  939
 to  3953  was  about  283  per  cent  utile
 that  of  the  railwa}  was  only  66  per
 cent.  Even  now  there  is  a  very  large
 amount—I  forget  the  figure—which
 America  bas  allotted  for  the  develop-
 ment  of  its  highways  for  linking  up
 the  whole  piace,  as  they  believe  thst
 this  can  be  more  efficiently  done  by
 eurface  transport  than  by  rai]  ‘rans-
 port.  My  information  is  that  one  or
 two  railway  un‘ts  have  been  sctapped.

 ‘ll  AUGUST  956

 .Commerce  and  Industry

 (Amendment)  BiK  3056

 My  main  object  in  speaking  trday  is
 to  urge  that  the  subject  of  surface
 transport  should  be  given’  greater
 attention  by  the  Transport  Mfnistry
 than  has  been  given  to  it,  and  sufficient
 encouragement  should  be  given  to  the
 private  sector  in  developing  sustface
 transport.  I  say  this  because  the  pro~
 blem  now  is  want  of  sufBcient  finance
 for  the  implementation  of  the  Plan.
 The  railways  need  muct;  more  thar
 they  have  asked  for,  and  have  been
 provided  for,  but  the  difficulty  comes
 in  view  of  the  fact  that  we  have  to
 import  a  lot  of  cement.  &  let
 of  steel  and  a  lot  of  rice.
 In  addition.  we  have  to  develop  our
 own  agriculture.  It  Is  a>  very  large
 expenditure—about  Ris.  00  crores.  We
 cannot  find  more  money  for  starting
 transport  in  the  public  sector.  So  my
 humble  submiss:on  is  that  this  may

 be  given  to  the  private  sectur.  Let  na
 more  nationalisation  be  attempted  in
 thig  respect,

 Of  course,  I  am  glad  that  the  Plan-
 ning  Commission  has  stated  that  trans-
 port  of  goods  by  road  should  not  be
 nationalised.  But  we  have  to  createa
 climate.  The  fear  of  nationalisation
 is  preventing  people  from  investing
 money  in  this  field—it  means  a  large
 investment  in  these  days.  So  it  must

 be  made  very  clear  to  them  that  it  will
 not  be  nationalised.  Not  only  _  that.
 We  have  to  provide  th:  facilities  in
 other  ways  as  well.

 It  is  now  admitted  by  al]  the  con-
 cerned  Ministries-the  Ministry  of
 Commeree  ang  Industry,  the  Ministry
 of  Transport  es  also  the  Planning  Com-
 mission—that  the  problem  of  the
 Second  Plan  is  transport.  They  have
 laid  emphasis  on  (ie  development  cf
 surface  transport.  The  estimate  of
 the  Transport  MmJstry  is  that  we  z.eed
 per  annum  about  5.000  trucks.  I  think
 the  Planning  Cormission  and  the

 Ministry
 think  that.  this  is  a  modest  figure  aad
 it  must  be  40,000  vehicles.  The  Tata
 Locomotives  .put  the  figure  at  21,000
 per.  annum,  to  keep  up  the  tempr  ana.
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 Ail  the  gap  in  the  railways’  capa-
 city  to  transport  goods.  Asok  Leyland
 puta  it  at  15,000  per  annum  and
 Automobile  Products  of  India  estimate
 it  at  30,000  vehiwes  per  annum.  In  ao

 xpanding  economy  as  ours,  it  is  very
 very’  necessary  that  our  Plan  Is  pro-
 perly  implemented  and  no  bottle-neck
 comes  in  between.

 4  PM.
 In  this  awmertion,  @BcUse  my  say-

 ing  that  it  is  the  stagnant  economy  of
 the  countries  of  Asia  and  the  countries
 of  Africa  that  has  been  responsible
 for  al]  the  fissiparous  troubles  we  have
 been  seeing  here  Fortunately  for  us
 we  have  now  a  dynamic  economy  today
 -s  a  result  of  the  First  Plan  and  on
 account  of  the  future  Plans  we  are
 going  to  implement.  Then,  al]  these
 petty  problems  would  be  solved  and
 people  would  interest  themselves  in
 the  development  of  the  economy.  Once
 the  materia)  standard  of  living  is
 developed,  they  wil)  think  of  higher
 tbiogs  tk:ao  creating  miachief  an  the
 basis  of  lingulsm  and  so  on.  So,  it  is
 a  very  isnportant  factor  that  we  must
 implement  our  Plans  and  in  that
 nothing  shall  stand  in  our  wa¥.

 In  the  Second  Plan  there  is  an  esti-
 mated  incresse  of  30  to  35  per  cent  of
 our  production  over  1950-51.  Even
 though  the  Railways  did  expand  their
 goods  carrying  capacity  by  34  per  cent
 by  1955-56,  it  was  not  Possible  for
 them  to  lift  more  than  75  per  cent  of
 the  increase.  This  shoWs  that  the  esti
 mate  was  defective  by  about  5  to  20
 per  cent.  The  Second  Plan  estimates
 en  increase  of  770  per  cent  over
 $50-5i  in  all  commodities;  it  may  go
 up  to  even  20  per  cent,  I  am  told.  The
 Railways  provide  only  75  per  cent  of
 the.  capacity  for  lifting.  the  goods.
 That  means  jit  is  abort  by  more  than
 85  per  c=".  ®rom  the  look  of  thites
 it  is  not  likely  that  the  Railways  wil]
 get  more  funds  than  they  have  al-
 ready  got  though  I  wish  they  could
 get  more  My  point  is  that  surface
 transport  c&n  essily  take  up  9  per
 cent  of  this  volume  To  put  it
 abort,  I.  was  reading  ix  Trans-
 port  that  we  need  Yor  sormal
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 feeder  traffic  about  100,000
 venicles  for  supplementing  tke  sector
 of  the  bultock  cart,  and  if  the  bullock
 cart  is  not  able  to  supplement,  we  may
 need  about  30,000  more.  There  is  9
 per  cent  of  the  gap  already  mentioned
 by  me  and  altogether  it  comes  to
 130,000  vehicles.  When  we  take  pas”
 senger  vehicles  including  replacement,-
 it  would  come  to  170,000,  making  a
 tota)  of  300,000.  Against  this,  the  pro-
 duction  capacity  In  the  country  today’
 is  about  ]°7  lakhs.  There  is  a  possi-
 bility  of  releasing  some  vehicles  fron
 the  disposals.  Even  then  the  total
 will  not  exceed  2  lakhs.  So,  the  likely
 gap  will  be  more  than  a  Jakb  of  vebi-
 cles.  That  means  our  production  tar’
 gets  have  to  be  put  up.  If  It  is  not
 possible  for  our  factories  to  produce
 them.  I  beg  to  submit  that  facilities
 should  be  given  for  the  import  of
 heavy  trucks  Jest  it  might  block  the
 transport  of  goods.

 I  am  not  raising  any  controversia?
 issue  of  rai)  versus  surface  transport-
 I  want  to  make  it  very  clear.  My  only
 object  in  saying  this  ig  how  to  solv®

 the  problem.
 In  this  connection,  let  me  {invite  the

 attention  of  the  Deputy-Minister  to  +
 delegation  that  met  him  on  behalf  of
 the  Indian  Road  Transport  Association,
 Bombay,  recently.  in  which  they  asked
 for  certain  facilittes  to  be  given  to  sur-
 face  transport.  One  was  it)  the  matter
 of  inter-State  transport  restrictions
 about  which  my  friend  1.  Samanta
 gave  a  very  vivid  picture  2४76  As  I
 said  before  the  provision  irt  thés  Bild
 is  not  adequate.

 The  second  Is  to  put  a  ceiling  ०४
 State  tax.  There  again,  trom  the  look
 of  things,  it  will  take  a  long  time
 before  we  get  the  Siates  to  agree  ‘o
 these  proposals.  But  there  is  another
 proposal  which  the  deputation  raised’
 when  they  met  the  Deputy  Minister’
 and  that  was  a  reduction  of  26  per
 cent  in  the  Motor  Vehicles  tax  by  the
 Centre.  At  present  68  per  cent  of  the
 tota)  tax  on  motor  vehicles,  directly  or
 Indirectly,  js  Central.  If  the  Centrai
 Government  can  give  a  rediiction  of  20
 per  ceat.  of  thistax,  itwi))  bea  great
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 (Sbri  Matthen]
 incentive  even  for  the  States  to  come

 up  and  offer  reductions.  It  appears  that
 the  hon  Defuty  Minister  said  that
 they  cannot  do  it  because  this  is  the
 time  that  the  Second  Five  Year  Plan
 needs  a  lot  of  funds.

 In  the  first  place,  I  submit  that  this
 would  not  reduce  the  reve:ue  Uecause
 the  production  and  import  of  vehicles
 will  be  4  or  5  times.  Therefore  the
 total  revenue  earned  by  the  Centre  will
 not  be  less  than  what  they  have  though
 they  make  a  reduction  of  20  per  cent.
 That  wil]  show  the  bona  fides  of  the
 Ministry  and  the  Central  Government.
 Tijat  will  give  a  momentum  for  creat-
 ing  3  climate  for  the  development  of
 surface  transport

 Another  thing  they  suggested  was  to
 provide  credit  to  viable  units  of
 opera‘ors  for  buying  their  vehicles.
 You  know  tbe  price  of  _  vehi-
 cles  is  very  bigh.  That  is  one  of  the
 stumbling  blocks,  one  of  the  retarding
 factors  for  the  development  of  rosd
 transport.  When  we  are  giviog  credit
 by  Financia]  Corporations  for  every
 other  activity,  it  is  only  fair  that  we
 provide  some  Financia)  Corpdration
 to  give  them  credit  at  reasonable
 terms,

 (Mz  Derury-SPraKEn  in  the  Chair]

 4.08  pm.

 The  third  suggestion  was  the  grant
 of  development  rebate  to  the  buyers  of
 motor  vehicles.  I  recommend  aii  these
 suggestions  te  the  hon.  Mffnister  for
 Bis  serious  consideration  if  he  is  really
 earhesl  about  developing  road  trans-
 Port

 ‘Shit  द 2  ॥  Nay®r:  That  is  the  ques-
 tion

 Shri  Matthen:  Another  suggestion  is
 the

 wee
 of  the  Code.of  Princi-.

 Ples.and  Practice  during  the  Second,
 Five  Year  Plan.  I  helieve  the  Ministry
 is  inclined  to  consider  it  provided  the
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 Motes  suggest  it.  Tht  Ja  the  difficult
 of  the  proposition.  Thia  is  some

 Ing  that  is  created  by  the  Centre.
 They  want  the  States  to  take  the
 initiative.  Already  they  have  not  been
 co-operating  In  the  matter.  Therefore,
 it  is  only  reasonable  and  appropriate
 for  the  Centra]  Government  to  suspend
 these  for  the  duration  of  the  Second
 Plan  That  meang  that  it  will  help  \o
 incregse  the  production  of  trucks  that
 wiil  be  manufactured  by  the  Indian
 factories.

 Another  suggestion  made  was  for
 the  removal  of  restrictions  proposed
 by  chapter  IV,  of  the  Motor  Vehicles
 Act,  1939.  Several  States  areeven  now
 trying  to  extend  their  nationalisation
 work,  and  I  think  there  is  a  good  pro-
 vision  in  the  Plan  to  help  the  States
 to  nationalise  road  transport.  Why
 cannot  this  money  meant  for  the
 nationalisation  of  the  transport  indus
 try  be  diverted  for  the  developmentaf
 roads  or  any  other  things  thet  wil!
 help  road  tramsport  because  there  are
 already  private  sectors  who  are  pre-
 pared  to  do  it  if  only  Government
 would  give  them  the  encouragement
 and  the  climate?

 My  main  object  in  rising  to  speak
 today  is  to  request  the  Ministry  ‘o
 study  this  problem  of  surface  trans-
 port,  how  far  they  can  help  implement
 the  shortage  of  the  railways  and  what
 they  ought  to  do  about  It.

 Shri  Gach
 t

 onath  Biagd  (Banaras
 Distt—Central)  rose—

 Mr.  Depaty-Spezker:  J  see  the  hop
 Member  getting  up  several  timeg  ०६०
 speak,  but  as  he  knows,  he  is  in  the
 Joint  Committee.

 aft  रघुनाथ  Feng  :

 दें,  तो  मैं  दोशीना  चाहूंगा।

 यदि  जाप  हालत

 के  १०४
 My,  Depaty-Speaher:  I  now  ca!)  upon

 Shamsti  Kamlendu  Mati  Shab.
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 बीतो,  कघलेन्दुमति  sme  (जिला
 गंगवाल-पश्चिम  व  जिला  टीचरों  गढ़वाल  ब
 दिला  बिजनौर-उत्तर)  :  सब  से  हत  में  भाप
 को  घन्यवाद  देती  हूं  कि  ज्ञापन  मुझे  बोलते  का
 अवसर  प्रदान  किया  ।  यह  विधेयक  यातायात
 के  सम्बन्ध  में  जो  फक  मानो  मंत्री  जी  ने
 केश  किया  है  इस  का  मैं  स्वागत  करता  हूं।
 इस  के  साथ  ही  साथ  में  भाप  की  OTM  से  कुछ
 सुझाव  माननीय  मंत्रा  जी  को  सेवा  में  भी

 प्रस्तुत  करता  चाहती  हूं.  कौर  मुझे  पूर्ण  TAT

 है  कि  वह  उन  पर  ध्यान  देंगे  )

 पहला  मेरा  साव  यह  है  कि  कितनों  भी
 मोटरें  तथा  बसें  चलती  हैं  उन  सब  का  हर
 साल  चैकिंग  होता  चा  लिये  ।  इस  का  कारण

 यह  है  कि  जो  मोटर  वलि  प्राइवट  लोग  होते  है
 वे  मोटरों  की  बुरी  हातत  होने  पर  भी  उस  को
 चताते  रहते  हैं  झर  कोई  परवाह  नहीं  करते  F  |
 जब  वे  उन  ब्रेकरों  को  प्राप्त  करवाते  के  लिये
 जाते  हैं  तो  जो  चैक  करने  वाता  होता  है
 उस  *  हाथ  में  व  कुछ  रख  देते  हूँ  शौर  प्रगति
 मोटर  को  WT  करवा  लत  हैं।  मैंने  देखा  है  कि
 इसे  कारण  से  गढ़वाल  की  तरफ,  जो  कि  एक
 पहाड़ों  इलाका  है,  कितने  हो  एक्सीडेंट
 (घटनायें)  पिछले  कुछ  gy  समय  में  हुए  हैं
 हन  एक् सो डेट्स  का  एक  मुख्य  कारण, यही  रहा
 है  कि  मोटरों  को  बहुत  बुरे  हालत  होते  हुए
 भी  उन  को  वे  चलाते  रहते  हैं  |  एक  शौराज. जो
 कारण  इन  शक्सोडेंट्स  के  होने  का  है  वह  घोर
 लोडिंग  (अधिक  भार  लौटना  )  हे।  भोरी  ल्पेडिंग
 होने  की  वजह  से  जब  मोटर  किसो  मो  पर
 टर्न  करती  हैं  तो  वह  गढ़े  में  जा  कर  गिर  जाता
 है।  इस  वास्ते  मैं  देना  क  रतो  हूं  कि इस  खोज
 को  देखने  के  लिये  कि  मोटर  अच्छी  हालत म
 है  या  नहीं,  कुछ  अच्छी  ब्यढह्था  होनी  चाहिये

 दूसरी  मत  जो  मैं  कहना  माहतो  हूं
 यह  यह  है  कि  पहाड़ों  पर  जो  सड़के  बनतो हैं
 बे  मैदानों  में  बनी  हुई  सड़कों  की  तरह  को

 नहीं  होती  है  ।  उन  सड़कों  के  किनारे  पर
 एक  दो  फुट  ऊंची  दीवारों  का  होना  भ्रान्त
 द्यायहयक  है)  यह  कहा  जाता  है  कि  इन  दीवारों

 439  LSD
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 का  बनाया  जाना  कुछ  कठिन  है  लेकिन  4
 समझतो  हूं  कि  इस  में  कोई  भी  कठिनाई  नहीं
 होगी  ।  खेर  इस  काम  को  तो  इंजीनियर  लोग
 कर  सकते  हैं  परन्तु  में  इसे  भाप  के  ध्यान  में
 लाता  माहतो  Mt  ।  अगर  भाष  ने  दीवारें  बताने
 की  स्वीकृति  दे  दी  तो  इस  से  दो  फ़ायदे  होंगे  t
 एक  तो  जो  मलवा  होता  है  उस  को  श्राप
 सडक  के  नीचे  कुछ  दूसरों  पर  न  फेंक  कर,
 उस  दीवार  को  श्रद्धा  करने  के  लिये  इस्तेमाल
 कर  सकेंगे  कौर  दूसरी  जो  पत्थर  होते  हें
 उन्हें  भी  धाप  को  किसी  दूर  के  स्थान पर  ककने
 की  जरूरत  नहीं  पढ़ेगी।  इन  दोनों  चीजों  का
 उपयोग  दीवार  छड़ी  करते  में  किया  जा
 सरता  है।  इन  दीवारों  के  बनने  से  वोटरों  के
 सिये  एक  re  का  साधन  उपलब्ध  हो  जायगा.  |

 मोटरों  में  श्रावक-लोडिंग  न  हों  इस  के  लिये
 श्राप  को  श्रान्तीय  सरदारों  को  कड  आदेश  जारी
 करते  चाहियें  क्योंकि  श्लोक-लोडिंग  होने  के
 कारण  बहुत  से  एक्सीडेंट  हो  जाया  करते  हैं  ॥

 घुमाव  के  जो  स्थान  होते  हू  वे  भी  चौडे
 होने  चाहिये  कौर  इस  कै  लिये  यहां  से  कोई
 आदेश  प्रान्तीय  सरकारों  को  जाने  चाहियें
 मैं  जानता  हूं.  यह  इंजीनियरों  का  काम  है
 धौरे  इसे  कर  सकते  हैं  ।  परन्तु  यदि  यहां  से
 कोई  प्रदेश  भ्ात्तीय  सरकारों  को  भेजे  जायें
 तो  थे  उन  पर  जल्दी  अमल  करेंगे  |  हमारी  बात
 को  तोय  सुनती  ही  नहीं  हैं  ।

 जो  प्राइवेट  मोटरों  वाले  होते  हैं  उन  को
 इसे  बात  की  किक  रहती  है  कि  किस  तरह  से
 ज्यादा  रुपया  कमाया  जा  सकता  है  |  जो
 मोटर  ड्राइवर  होते  हैं  उनको  भी  यही  फीके
 रहती  है  कि  98  रुपया  उन  को  जेब  में  बला
 जाप  ।  यह  ऋपया  वे  लोग  दोहर-सालिग
 कर  के  कमा  सेते  हूँ  'कौर  पपनी  जेब  में  डास  सेये
 हैं  7  इस  की  रोकथाम  करन  का  भी  कोई  प्रबन्ध
 होता  चाहिये  |

 भव  एक  बिसेन  अनुरोध  में  मानती  ०  मंत्री
 जी  से  करना  'साहबों  हूं  ।  पहले  भी  मैं  ने  उन
 से  इस  के  बारे  में  प्रार्थना  की  थी  ौर  aa
 फिर  करती  हूं  1  मुझे  बड़ी  aa  te  धाप
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 बी सती  'कमसेन्दु मति  शाह]
 अल्मोड़ा  में  रेल  को  लाइन  दे  रहे  हैं  जो  कि
 ४२  मील  लम्बी  होती  श्मीर  साथ  ही  हाथ
 एक  रोपव  भी  दे  रहे हैं । तकरोदत  पाठ
 महीने  पहले  मैं  ने  उन  से  प्रार्थना  की  थी  कि
 हरिद्वार  से  रुट प्रयाग  तक  ८२मोल  का  रास्ता
 है,  उसके  लिय  झप  हमें  रेल  दें  7  इस  का  उत्तर
 उन्होंने  यह  दिया  था  कि  इस  में  बहुत  खर्चा
 जायेगी  |  अल्मोड़ा  भी  तो  एक  पहाड़ी  स्थान
 है भौर  उसके  लिये  बाप  ४२  मील  रेल  सड़क
 दे  रहे  हूं  कौर  इस  पर  भो  तो  काफी  खर्चा
 झायेंगा.  ।  यदि  यह  दरे  मील  को  सड़क
 नहों दे  सकते थे  तो  कक  से  कम  ३०  मील
 की  सड़क  तो  दे  देते--

 उपाध्यक्ष  महोदय  :  माननीय  सदस्या
 सड़क  चाहती हैँ  या  पॉटर  विकास  (मोटर
 गाड़ियां)  ?

 'ब्ोमतो  'कमसेन्दु मति  शाह  :  मोटर  भी
 चाहती  हूं  और  सड़क  भी  v  चूंकि  कई  मनानीय
 सदस्यों  ने  सड़कों  का  भी  जिक्र  किया  है
 इस  रास्ते  में  ने  भी  जिक्र  कर  दिया  है  1  इस  में

 में  समझती  हूं  रेल  को  भी  मांग  की  जा  सकती
 है +

 तो  मैं  माननीय  मंत्री जी  को  याद  दिलाना

 चाहती  थी  कि  में  ने  एक  रेल  की  सड़क की  भी
 मांग  की  थी  कौर  बहू  इस  लिये  कि  जब  यह
 दूसरे  स्थानों  पर  दे  रहे  है  तो  हम  को  क्यों  इस  से
 वंचित  कर  रहे  हैं  a

 उपाध्यक्ष  महोदय  :  एयर फील्ड  (हवाई
 प्रिया)  भी  मिलना  चाहिये  ।

 घौसतो  कम  इन्दुमती  शाह  :  यह  भी  मिलना
 चाहिये--

 उपाध्यक्ष  महोदय  :  सब  कुछ  मोटर
 बोहिकल्स  एक्ट  (पॉटर  गाड़ियां  भ्र धि नियम  )
 में?

 बोरसी  oo  कसलेन्युमति  शाह  :  प्र
 में  एक  फ्लोर  बात  की  तरफ  माननीय  मंत्री  जी
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 का  ब्यान  दिलाता  चाहती  हूं  7  जौनसार बाबर
 में  हजारों  मन  आलू  पैदा  होते  हैं  कौर  लाखों
 रुपये  की  उनसे  भा मदन ों  होती  है  ।  उस  के
 बगल  में  ही  वंगा  यमुना  है।  दूसरी  तरफ
 जानबूझ  खाई  में  दो  पैसे  लेर  चालू  बिकते
 हैं  कौर  ग्राघकांदा  तो  सड़  कर  ही  जाया  हो
 जाते  हूँ  वहां  से  आलू  बड़ी  आसानी  से  मसूरी
 को  तरफ  ला  कर  बेचे  जा  सकते  हैं  लेकिन
 सड़क  इत्यादि  का  कोई  प्रबन्ध  न  होते  के  कारण

 एसा  नहीं  [कया  जा  सकता  है।  इस  के  बारे  में
 पहले  भी  में  न ेकई  बार  मांग  की  है  ग्रोवर  कब  भी
 करती  हूं  ।  में  चाहती  हूं  कि  माननीय  मंत्री
 जी  इस  पर  भी  सोच  विचार  करें  कौर  उदार
 ही  कर  यदि  हमें  भी  उ५र  से  सड़क  देने  की
 कृपा  करें  तो  बहुत  बरच्छा  होगा  ।

 श्री  रघुनाथ  सिह  :  जिन  बातों  को  ध्यान
 में  रखते  हुए  इस  खिल  को  उपस्थित  किया  गया
 है,  उनका  में  स्वागत  करता  हूं  ।  इस  बिल  में
 चार  बातें  मुख्य  हैं  । पहला  दात  तो  यह  है  कि
 आज  तक  जी  कंडक्टर  लोग  होते  थे  उन  का
 कोई  स्टेटस  नहीं  होता  था  ।  यदि  उन  के  ऊपर
 कोई  सपत्ति  झा  जाती  थी  तो  किसी  भी
 तरह  से  उन  का  उपकार  नहीं  किया  जा  सकता
 था  ॥  लेकिन  कब  इस  बिल  के  द्वारा  उन  को
 कुछ  उपकार  करने  की  कोशिश  की  गई  है  t

 दूसरी  बात  जो  इस  बिल  में  रक्खी  गई  है  वह
 यह  है  कि  सस्तंप्रात्तीय  यातायात  को  भी
 एकसुगछित  रूप  दिया  गया  है  :  जो  तीसरा  बात
 है  और  जो  सब  से  भ्रमणी  है  वह  है  कम्पेन्सेशन
 (क्षतिपूर्ति)  देने  के  बारे  में  ।  राज  तक  तो

 यह  होता  था  कि  एक्सोडेंट्स  (दुर्घटनायें)
 में  यं/द  कोई  घायल  हो  जाता  था  तो  उस  को
 कम्मेन्सेशन  (क्षतिपूर्ति)  देते  देते  तीन  तीन
 कौर  चार  चार बरस  नगा.  दिये  जाते  थे
 शौर  कई  कई  बार  तो  उसे  कोर्ट  की  शरण
 सेनी  पड़ता  धी  ।  जितनी  परेशानी  हस  तरह  ते
 होती  थी  उस  को  हम  लोग  जो  कि  बकौल  हैं,
 अच्छी  तरह  से  जानते  हैं।  साथ  हीं  साथ  उन
 को  कोर्ट  में  जा कर  इस  चीज  को  साबित  करना
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 पड़ता  था  और  तब  कहीं  ऐसे  हर॒जाना  मिल
 माता  था।  इस में  कम्पेन्सेशन  देने  की  ह  विधि
 रक्खी  गई  है  उस  से  जो  लोग  एक्सोडेंट्स
 (दुर्घटनाओं)  में  हताहत  या  घायल  होंगे,
 उन  का  बहुत  उपकार  होंगा।  इन  चीजो
 को  जो  इस  में  स्थान  दिया  गया  है  उस  के
 कारण  इस  बिल  का  सयंत्र  स्वागत  ही  किया
 जायेगा  1

 श्री  दी०  Go  वर्मा  (होशियारपुर)  :
 चोथी  बात  कौन  सी  है  ?

 शी  रघुनाथ  सिह:  चोथी  बात  जो  है
 उस  को  में  कहना  तो  नहीं  चाहता  झात्लेकिन
 क्योंकि  आप न  पु  द्धि  ह ैइस  वास्ते  कहे  देता  हूं  ।
 चोथी  बीज  जो  रखी  गई  है  वह  चैनेल टी
 (अ्रथे दंड)  केबारे मं  है।  कब  तक  जो  मोटर
 चलाने  वाले  होते  थे  उन  को  सौ  रुपये  से
 लेकर  दो  सौ  रुपये  तक  फाइन  (जुर्माना)
 हुआ  करता  था  ।  और  इस  से  ज्यादा  फाइन
 करने  का  पुरस्कार  या  कुछ  होने  से  ज्यादा
 जेल  भेजने  का  भास्कर  अदालतों  के  पास  नदीं
 था  ।  यदि  एक  ड्राइवर  रश  ड्राइविंग  (तेज
 गाड़ी  चलाना)  करता  है  और  कोई  एक्सीडेंट
 ही  जाता  है  तो  उस  को  इस  से  ज्यादा  सजा
 नहीं  दी  जा  सकती  थी  |  परन्तु  जब  उस  को
 इस  से  ज्यादा  दंड  भी  दिया  जा  सकेगा।  लिहाजा
 ये  चार  चीजें  अच्छी  हैं  कौर  चूंक  इन  को  इस
 बिल  में  स्थान  दिया  गया  है  इस  लिये  में  इस
 बिल  का  स्वागत  करता  हूं  ।

 इस  के  साथ  ही  साथ  में  आप  का  ध्यान
 इस भोर  भी  खोंचना  चाहता  हूं  कि  जहां  तक
 मोटर  यातायात  का  सम्बन्ध  है  यह  प्राइवेट
 सेक्टर  (गैर  सरकारी  उद्योग  क्षेत्र)  में झाता है  |

 जहां  तक  रुपये  लाइन  का  सवाल  है  हमारे
 हिन्दुस्तान  में  ३४,७०४  मील  रेलवे  फाइव  है
 और इस  के  विपरीत  पीने  तीन  लाख  मील  लम्बी
 सड़कें  है  ।  लोगोंको  जिए  के  साथ  ज्यादा
 सम्बन्ध  है  वह  है  सड़कों  के  साथ  ।  इस  के  साथ
 ही  साथ  मगर  आप  देखें  तो  बाप  को  पता  चलेगा
 कि  रेलों  में  तकरीबन  १०  लाख  लोगों  को  काम
 मिला  हमा  है  जब  कि  मोटर  वोञ्हीकत्स
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 (सो टर गाड़िया)  करीब  करीब  २३  लाख
 ग्रामीण  काम  पर  लगे  हुए  हैं  -  इस  तरह  से
 एम्प्लॉयमेंट  (रोजगार)  की  दृष्टि  से  भी
 रोड  ट्रांसपोर्ट  (सड़क  परिवहन)  का  बढा
 महत्व  है  7  एक  व्हीकल  के  पीछे  कम  से  कम  सात
 आदमियों  की जीविका  लती  है।  एम्प्लॉयमेंट
 की  दृष्टि  से  यह  हमारे  देश  की  बहुत  बड़ी
 इंडस्ट्री  है  कौर  उस  को  एक  तीन  दौर  ज्या-
 स्थित  रूप  देने  के  लिये  जो  बिल  प्रस्तुत  किया
 गया  है,  उस  का  स्वागत  होता  ही  चाहिये  |

 हमारे  जहां  लोकोमोटिव  (इंजन)
 बेगम  (माल के  छिनने)  ) और  कोविड  (सवारों
 डिब्बे  )  कुल  मिला  क  र  करोड़  करीब  ३,४६,०००
 हैं, जब  कि  १६५  के  भारती में  मोटर  ब्रोकर्स
 की  संख्या  ३,५३,०००  थी,  इस  का  मतलब
 यह  है  कि  लोको पम ों  टेस्ट,  चैनल  शर  कोचीन
 की  कुल  तादाद  से  ज्यादा  तादाद  मोटर
 ट्रान्सपोर्ट  कौ  है  ।  इस  की  उपयोगिता  इस
 दुष्टि  से  भी  है  कि  एक  बस  में  एक  कैरियर-
 में-  इंजन  श्लोक  दंगल  दोनों  कम्बाइन  होते
 हैं  ।  इसलिये  अगर  कोई  सामान  कहीं  भेजना
 'हुआ,  तो  उस  को  एक  सड़क  से  दूसरी  सड़क
 पर  भेज  सकते  हूँ,  लेकिन  रेलवे  में  जब  ८०
 गाड़ी  होंगी,  तो  एक  इंजिन  सोचेगा  t  इसलिये
 जहां  तक  उपयोगिता  का  सवाल  है,  ते
 द्रांसोर्ट  हमारे  लिये  अधिक  उपयोगी  है,
 लेकित  इस  के  लिये  फाइव  इयर  प्लैन  (जांच
 वर्षों  योजना)  में  जो  रकम  रखी  गई  है,
 उन  को  देख  कर  झादचर्य  होता  है  ।  फर्स्ट
 फाइव  इयर  प्लैन  में  रेलवे  के  लिये  ४००
 करोड़  रूपये  रखे  गये  थे  और  रोड  ट्रांसपोर्ट
 के  लिये  लिक  २००  करोड़  रुपये  दिये  गये  थे  |
 सेकंड  फाइव  इयर  प्लान में,  जो  कि  हमारे  सम्मुख
 है,  रेलवे  को  ६००  करोड़  रुपये  दिये  यय  हैं,
 जब  कि  रोड  ट्रांसपोर्ट  के  लिये  स्टेट्स  (राज्य  )
 और  सेक्टर  (केन्द्र)  दोनों  मिल  कर,  सिर्फ
 २४६  करोड़  रुपये  देंगे  श्लोक  २५  करोड़  रुपये
 सैन्डल  बोर्ड  (केन्द्रीय  बोर्ड)  देग ,  अर्थात्
 कुल  मिला  कर  केवल  २७१  करोड़  रुपये
 रोड  ड्ांसपोर्ट  के  लिये  रखे  गये  हैं  ।
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 [at  रघुनाथ  सिह
 इस  के  साम  ही  शाप  यह  भा  देखिये
 कि  फर्स्ट  फाइव  इयर  प्लेन  में  रेलवे
 लाइन  सिफ  झ०  मोल  पहले  की  अपेक्षा
 ज्यादा  बन  सकी,  भत  vio  मील
 सो  यह  बनाई  ब्,  जो  कि  बार
 (युद्ध)  के  समय  में  हटा  दी  गई  थी  और
 ३८०  मोल  नई  रेलवे  लाइन  बनाई  गई  |
 इस  के  मुकाबले में  'रोज  को  देखिये  ।  फर्स्ट
 फाइव  इयर  प्लान  से  पहले  €७,०००  मौत
 लम्बी  मेटल्स  रोड  हमारे  यहां  थी  घौर  नान-
 हैरल्ड  रोड  १,४७,०००  मोल  थी  i  प्रथम
 बंचदर्थीय  योजना  में  ३०,०००  मील  नई
 रोड  बनी  थो,  जद  कि  रेलवे  लाइन  सिर्फ
 ३८०  मील  बन  सकी  ।

 हम  सब  को  ज्ञात है  कि  हमारी  प्राडढ्दात
 (उत्पादन)  बढ़  रही  है  !  फर्जे  कीजिये  कि

 कि  एक  गांव  किसो  रेलवे  स्टेशन  से  ४०  भील
 दूर  है  वहां  पर  ५००  टन  गे  हुं  या  चावल  पैदा
 कर  लिया  गया,  लेकिन  जब  तक  उस  के
 ट्रांस्पोटेंदान  (परिवहन)  का  इन्तजाम  नहीं
 होगा,  तब  तक  उस  उत्पादन  से  कोई
 विशेष  फायदा  नहीं  हो  सकता  है।  इस  स्तध
 पेरा  कहना  यह  है  कि  जिस  तरह  से  ग्रा पने
 पह  ए  कट  बताया  है,  उसी  तरह  बाप  को  द्वितीय
 पुच वर्ष ोय  योजना  में  रोज  (सड़कों)  के
 लिये  ज्यादा  से  ज्यादा  प्रायोजन  (उपबंध)
 करना  चाहिये  1  कभी  तक  श्राप  ने  इस  के  लिये
 ४७६१  करोड़  रुपये  रक्खें  हैं।  में  समझता  हूं
 कि  इस  रकम  को  बढ़ा  कर  कम  से  कम
 ४००  करोड़  रुपये  कर  देता  चाहिये  |

 जैसा  कि  मैं  ने  प्रमी  बताया  है,  प्रथम
 पंच  वर्षीय  योजना  काल  में  केवल  ३८5०  मील
 रेलवे  लाइन  तैयार  को  जा  सकी,  जिस  के
 क्राउले  में  उसी  काल  में  ३०,०००  मील
 पेड़  वेयर  की  गई।  उस  के  बनाने  में  श्रमदान

 क्य  की  भाग  है।  और  स्टेट  गवर्नमेंट्स  (  राज्य
 सरकारें)  जौर  म्यूनिसिपल  कमेटीज  (नगर-
 बालिका)  का  भी  हिस्सा  है।  झगर  बाप
 इस  को  प्रोत्साहित  करें ने,  तो  इस  से  हमारे  देश
 हा  सास  होगा  ny
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 इसी  सम्बन्ध  में  में  यह  भी  कहना  चाहता
 हूं  कि  हम  को  प्राइवेट  सैक्टर  (गैर-सरकारो
 उद्योग  क्षत्र)  शौर  पब्लिक  संस्कार  (सरकारी
 उद्योग  क्षेत्र)  के  विवाद  में  नहीं  पड़ना  चाहिये ।
 यह  हम  को  मानना  पड़ेगा  कि  इस  समय  ६०
 प्रतिदिन  ग्रेटर  .व्हीकल  ट्रांसपोर्ट  प्राइवेट
 सैक्टर  के  हाथ  में  है।  प्राइवेट  लोगों  ने  इस  में
 रुपया  लगाया  हुआ  है।  एक  आदमी  २०,  २५
 हजार  रुपया  लगा  कर  एक  कोरियर  (मोटर)
 खरोदता  है  ओर  चलाता  है  झर पह  अपने  काम
 में  दक्ष  होता  है-एक्पर्ट  होता है  7  हम  को  यह
 बात  भी  ध्यान  में  छठी  चाहिये  कि  आपत्ति-
 काल  में  यह  इंडस्ट्री,  हमारे  काम  में  ्  सकती
 है  ।  आप  कने  मालूम  होगा  कि  पिछले  युद्ध  में
 हिटलर  ने  वी लैंड  को  व  दिन  के  दयन्दर  इन्दर
 जीत  लिया  था  |  यह  कसे  जीत  लिया  था ।
 उस  ने  अपने  सैनिकों  कौर  सामग्री  का  द्रास्पोर्ट-
 शन  रेलवे  के  द्वारा  नहीं  किया  था।  जमीनी  में
 इतनो  बौड़ी  सड़कें  बनाई  गई  थीं  ,  इतने  द्वि कल
 गये  हुए  ये  कि  एक  रातके  इन्दर  ही  भ्रन्दर
 उस  ने  क्लास  हजार  सना  वौलैन्ड  के  बोर्डर  पर
 खड़ी  कर  दी  थी  ।  में  आप  से  यह  पूछना  चाहता
 हूं  कि  जरगर  श्राप  ने  रोड  ट्रांसपोर्ट  को  डेवलप
 (विकास  )  नहीं  किया  ओर  झाप  के  पास

 ट्रांस्पोर्टेंदान  के  दूसरे  साधन  न  हुए,  तो  पश्चिमी
 सीमा  पर  पाकिस्तान  द्वारा  हमला  होने  पर
 सोप  राजपूताना  में  सेना  दौर  सामग्री  को  कैसे
 भेजेंगे  ?

 एक  मानो  सदस्य  :  हवाई  जहाजों  से  1

 शो  रघुनाथ  सिह  :  में  जातता  हूं  कि  हवाई
 जहाजों  से  इतना  फौज  शौर  सामग्री  नहीं  मे  जी
 जा  सकती  है।  हवाई  जहाजों  से  बाप  दूसरी
 सहायता  क  र  सकते  हैं  ,  बम्बई  (जम  फेकना)
 कर  सकते  हैं,  लेकिन  दो  हजार  मील  लम्ब
 परिचितों  बोंबर  पर  मोटर  ट्रांस्पोर्ट  के  बिना

 सेना  नहीं  पहुंचाई  जा  सकती  है।  युद्ध  क ेबादल
 हमारे  बहुत  नजदीक  ग्रा  गये  हैं,  गोकि  हमारा
 विश्वास  है  कि  युद्ध  नहीं  होगा  :  लेकिन  फिर  भी
 हम  को  इस  इंडस्ट्री  में  प्राइवेट  सैक्टर  को
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 tear  करना  है-दस  को  पदातिक  सैक्टर
 नहीं  बनाना  है।  जहां  तक  या  त्रियों  का  सम्बन्ध
 है,  उन  के  लिये  रोडवेज  डिक  हैं,  लेकिन  शिपिंग
 फ्लोर  मोटर  ब्हौकत्स  जब  ब  तक  प्राइवेट
 सैक्टर  में  रहे  हैं।  और  उन  को  वहां  ही  रहने
 देना  चाहिये  |  झगर  सैकंड  बल्ह  वार  (वितीय
 विश्व  युद्ध)  के  वक्‍त  बी०  एंड  को  कम्पनी  ले
 होती,  ती  भाग  इंगलैंड  कहां  होता  ?  बहू  एक
 प्राइवेट  कम्पनी  है  भौर  उस  के  प्राईवेट  जहाज
 हैं  1  बार  के  जमाने  में  उस  के  पचास  करोड़
 से  मी  ज्यादा  तागत  के  जहाज  डूबा  दिए  गए
 थे,  लेकिन  फिर  भी  उस  तने  पने  देश  के  लिये

 बहुत  कार्य  किया  कौर  उस  को  रक्षा  को  |
 इसलिये  जनता  की  सुविधा  कौ  दृष्टि  से  भी,
 एस्सलायमेंट  की  दृष्टि से  मी  भोर  देश  की

 सुरक्षा  की  दृष्टि  से  भो  इस  इंडस्ट्री  का  विकास
 किया  जाना  चाहिये  मैं  श्री  ्र लगे सन  से
 प्रार्थना  करूंगा  कि  वह  इस  बात  का  व्यास
 करें  कि  बोर्डर  स्टेट्स  (सीमांत  राज्य)  में
 रोड  ट्रांसपोर्ट  का  चिक  से  अधिक  विकास
 हौ,  उस  को  चिक  प्रोत्साहित  किया  जाय
 फ्लोर  प्राइवेट  सेक्टर  को  दिया  जाय  ताकि
 किसी  इमरजंसी  (भाषा)  के  टाइम
 (समय)  में  वे  अपने  व्होकल्ज  को  प्रकार
 करें  बौर  देश  को  सुरक्षा  में  सहयोग  दें  1

 हन  शब्दों  के  साध  में  इस  कलि  का  स्वागत
 करता  हूं  कौर  साथ  ही  साथ  यह  भी  प्रार्थना
 करता  हूं  कि  रोड  ट्रांसपोर्ट  (सड़क  यातायात  )
 के  लिय  दूसरी  एंचवर्षोय  योजना  में  कम  से  कम
 ४००  करोड़  हुये  रखे  जायें।  हमने  ती  स  हजार
 बोल  लम्बी  सड़क  श्रमदान  के  द्वारा  और  दूसरे
 उपायों  से  तैयार  कर  के  दो  है।  श्राप  का  भी
 कतेंव्य  है  कि  श्राप  दस  सम्बन्ध  में  प्राइवेट
 सैक्टर  को  सहायता  करें  और  उस  को  हस
 इंडस्ट्री  को  विकसित  करने  में  सहायता  दें  ;
 ग्रुप  हम  को  रोज  दें,  ताकि  यातायात  में
 अधिक  सुविधा  हो  सके  ।

 Shri  T.  8,  Vittal  Bao  (Khammam)
 rose—
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 Mr.  Depaty-Speaker:  The  hon.
 Member  did  not  stand  up  before  All
 Tight.

 Shri  Atagesam:  |  think  the  hon
 Member  is  also  a  member  of  the
 Joint  Committee.

 The  Minister  of  Parliamentary  Af-
 fairs  (Shri  Satya  Narayan  Simba):
 Generally,  the  convention  has  been
 that  Members  of  the  Select  Commit-
 tees  do  not  speak  at  this  stage.

 Mr  Depaty-Speaker:  Unless  some-
 thing  is  very  important,  they  are  not
 allowed  to  take  part.  The  Chair
 occasionally  allows  it.
 Pandit  0.  N.  Malviya  (Raisen)  rose—

 Mr.  Depoty-Speaker:  I  have  been
 looking  to  the  hon.  Members  to  speak
 but  then  he  did  not  stand  up.

 Pandit  C.  N.  Malviy2:  One  after
 the  other,  Sir.

 Mr.  Depaty.Speaker:  Certainty.
 Shri  T.  B.  Vittal  Rao:  Sir,  This  Bill

 tries  to  regulate  our  road  transport
 system  in  the  various  States.  For  a
 long  time  after  the  Planning  Com-
 mission  has  turned  down  the  _  high
 allocation  asked  for  by  the  railways,
 this  question  of  moving  the  goods  has
 been  exercising  our  attention.  In  the
 circumstances  placed  as  they  were
 with  the  financial  resources  that  were
 available,  we  had  been  content  with
 the  allocation  made  for  the  Railways,
 but  we  were  thinking  of  alternative
 modes  of  transport  for  carrying  the
 industrial  and  agricultural  goods  dur-
 ing  the  Second  Five  Year  Plan.

 Sir,  I  welcome  some  of  the  provi-
 sions  that  have  been  made  in  this  Bil)
 with  regard  to  nationalisation.  Re-
 garding  the  Quantum  of  compensation
 that  has  to  be  paid,  we  shall  discuss
 it  in  the  Joint  Committee.  It  has
 been  contended  in  some  quarters  that
 nat:onalisa‘ion  has  been  responsible
 for  Im  >:i'ng  the  growth  of  this  in-
 dustry.  It  is  not  so.  Today  nation-
 alisation  has  tiken  place  in  some-
 thing  like  22  States.  In  some  States
 even  freight  transport  has.  been
 nationalised  lf  I  remember  correct-
 ly,  even  the  trivisport:  of  freight  has
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 been  nationalised  fully  in  Himachal
 Pradesh,  Bombay  and  other  places—
 probably,  in  Bombay  it  is  a  Ittle
 more  With  all  that,  if  you  take  the
 road  transport  industry  as  a  whole,
 today  there  are  47,000  operators.  We
 could  not  develop  to  the  extent
 we  wanted,  because  of  the  fact  that
 we  had  to  depend  mostly  on  foreign
 countries  for  running  this  industry.
 For  petrol  we  have  to  depend  on
 foreign  countries.  Even  the  prices,
 as  it  was  stated  here  yesterday,  are
 manipulated  by  some  foreign  mono
 polists.  It  is  not  sold  at  the  produc-
 tion  cost  Secondly,  we  are  import-
 mg  nearly  Rs.  200  crores  worth  of
 crude  oil  for  our,  requirements
 These  facts  clearly  go  to  show  that
 it  is  not  nationalisation  that  has  been
 stending  in  the  way  of  development
 of  road  transport,  but  it  is  due  to  our
 dependence  on  foreign  countries  for
 our  requirements.  Even  for  the  ac-
 cessories,  which  were  so  clearly  enu-
 merated  by  my  friend  Shri  V.  P.-
 Nayar,  we  have  to  depend  on  them
 and  that  has  also  been  responsible
 for  the  delay  in  the  growth  of  this
 industry.

 When  we  are  trying  to  develop  the
 road  transport  system,  the  Govern-
 ment  should  also  pay  some  attention
 to  the  development  of  automobile  in-
 dustry  as  such.  Even  to  this  day  we
 have,-not  got  an  automobile  factory
 in  *the  public  sector  All  the  four
 factories  are  in  the  private  sector  and
 these  firms  are  doing  the  job  in  col
 laboration  with  some  foreign  con-
 cerns.  Therefore,  umless  and  until  the
 Government  pays  proper  attention  to
 the  development  of  automobile  in-
 dustry,  I  am  afraid  there  would  not
 be  a  corresponding  growth  in  the
 transport  system  as  a  whole.

 The  other  question  which  has  been
 agitating  in  the  minds  of  the  people
 has  been  about  the  recommendations
 made  by  the  Motor  Vehicles  Taxation
 Enquiry  Committee.  I  do  not  know
 how  far  the  recommendations  will  be
 accepted  by  the  Government,  but  this
 question  has  been  agitating  in  the
 minds  of  the  operators;  not  only  the
 owners  but  also  those  who  want  the
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 development  of  our  road  transport
 industry.

 The  incidence  of  taxation  on  motor
 sehicles  is  vesy  high.  In  order  that
 We  number  of  vehicles  m  this  coun-
 try  may  increase,  it  is  necessary  to
 decrease  this  taxation  which,  as  I
 said,  is  very  high  The  first  point  to
 be  considered  in  this  connection  is.  if
 the  amount  of  tax  is  decreased  then
 how  to  make  up  for  the  amount  that
 we  will  be  lost  by  this  reduction  and
 by  which  the  prices  of  motor  vehicles
 will  be  brought  down?  The  question
 raised  is,  when,  in  the  context  of  the
 Second  Five  Year  Plan,  we  have  to
 get  about  Rs.  1,000  crores  from  addi-
 tional  taxation  and  revenue,  whether
 it  is  wise  to  embark  upon  any  de-
 crease  in  this  taxation.  Those  who
 have  been  demanding  a  decrease  in
 taxation  have  also  given  some  alter
 native  suggestions  like  imposition  of
 fuel  tax  on  petrol.  That  is  on  the
 principle  “you  pay  as  you  use”.  I
 cannot  give  a  firin  opinion  on  this,
 but  this  has  been  the  suggestion  put
 fo-ward  by  those  who  think  in  terms
 oe:  developing  the  automobile  indus-
 try.

 Now  I  come  to  the  next  point  about
 the  provision  made  with  regard  to
 inter-State’  transport  This  provi-
 sion  is  most  weicome  For  want  of

 2rmits  today  it  is  estimated  that  the
 idle  capacity  of  motor  vehicles  in
 some  places  run  up  to  20  per  cent.  to
 25  per  cent  Because  the  operators
 do  not  get  permits  from  the  neighbour-
 ing  States,  the  time  for  which  the
 vehicles  remain  unused  works  up  to
 9  per  cent  to  5  per  cent.  By  this
 provision  I  hope  that  difficulty  will
 be  overcome  and  the  vehicles  will  be
 used  to  their  full  capacity.

 Regarding  the  conditions  of  work
 for  the  drivers,  I  would  say,  when-
 ever  yeu  incresse  the  work-load  for
 the  drivers  you  should  correspond-
 ingly  make  some  provision  for  the
 welfare  of  the  workers  in  the  indus-
 try.  Unfortunately,  though  this  in-
 dustry  is  well  organised  today,  there
 is  no  statutory  provision  governing
 the  conditions  of  work  of  the  workers.
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 In  some  nationalised  undertakings
 there  are  some  executive  orders  but
 there  are  no  statutory  provisions  in
 respect  of  the  private  operators.

 If  you  view  it  from  this  context,
 the  enhancement  of  punishment  for
 drivers  involved  in  accidents  does  not
 stand  to  reason.  We  all  say  that
 whosoever  is  responsible  for  the  acci-
 dent  should  be  punished  I  would
 suggest  that  there  should  be  a  divi-
 sion  of  responsibility.  If  any  spare
 parts  are  missing,  or  some  damaged
 or  old  spare  parts  are  used,  then  the
 owner  must  be  made  responsible  for
 the  accident.  !f  there  is  proof  of
 rash  driving  or  negligent  driving  on
 the  part  of  the  driver,  then  the  driver
 should  be  held  responsible.  There
 should  be  some  sort  of  a  division  like
 that;  otherwise  the  drivers  only  will
 be  held  responsible,  because  if  he
 says  that  he  would  not  drive  a  vehi
 cle  with  &  defective  brake  or  some
 other  defective  part.  he  stands  to  be
 discharged.  That  is  why  I  say  that
 there  should  be  some  sort  of  division
 of  liabiJities,  both  on  the  owner  as
 well  as  the  driver.

 In  this  connection,  I  would  like  to
 point  out  one  important  aspect  which
 is  generally  talked  about  in  our
 country.  While  granting  the  permits,
 there  is  always  a  large  amount  of
 expenditure  that  has  to  be  spent  by
 the  party.  The  party  which  wants
 a  permit  has  to  incur  large  amounts
 for  getting  a  permit.  After  all,  for
 the  process  of  getting  a  permit,  the
 party  has  to  spend  nearly  Rs.  1,000.
 Sometimes,  a  couple  of  thousands  is
 also  spent  for  a  small  permit.  Whe-
 ther  it  is  in  the  form  of  a  bribe  or
 any  other  thing,  large  amounts  have
 to  be  spent  for  getting  a  permit.  This
 should  be  guarded  against  in  the
 grant  of  permits  in  the  future.
 There  should  not  be  any  abuse  of  the
 provision,  and  the  people  who  do  not
 deserve  a  permit  should  not  be  en-
 abled  to  get  a  permit  by  unfair
 means

 Finally,  I  would  suggest  that  we
 should  go  ahead  with  nationalisation
 of  at  least  the  passenger  services.
 I  come  from  a  State  where  we  under-
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 took  nationalisation  nearly  24  years
 ago.  We  have  done  it  without  hurt-
 ing  any  interest.—neither  the  owners
 ner  the  drivers  or  any  other  category
 of  workers  Al]  the  workers  who
 were  displaced  on  accovmt  of  nation-
 alisation  were  taken  ver  to  the
 nationalised  industries.  The  oper-
 ators  were  given  some  sort  of  com-
 pensation  wherever  possible

 With  these  words,  I  conmunend  my
 suggestions  to  the  acceptance  of  the
 House.

 Shri  Feroze  Gandhi  (Pratapgarh
 Distt-West  cum  Rae  Bareli  Distt-
 East):  There  is  no  quorum.

 Mr.  Deputy-Speaker:  Jet  the  bell
 be  rung—Yes;  now  there  is  quorum,
 The  hon.  Minister  may  reply.

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesam):  I
 should  thank  the  hon.  Member  who
 drew  the  attention  of  the  Chair  to  the
 want  of  quorum,  and  for  having  got
 me  at  least  the  hon.  Members  who
 spoke  on  this  Bil]  to  hear  my  reply.

 i  am  happy  to  note  that  the  prin-
 ciples  underlying  this  Bill  have  been
 heartily  endorsed  by  the  hon  Mem-
 bers  who  took  part  in  the  debate.
 My  hon.  friend  Shri  V.  P.  Nayar  had
 something  interesting  to  say  about
 the  development  of  the  automobile
 industry,  etc,  on  which  subject.  I  am
 aware,  he  is  an  expert  But  what-
 ever  he  had  to  criticise.  I  am  sorry
 to  say,  fell  outside  the  scope  of  the
 Bill,  and  whatever  he  approved  fell
 within  the  scope  of  the  Bill.  I  should
 again  thank  the  hon.  Member,  Shri
 V.  P.  Nayar,  and  other  hon  Members
 also  who  endorsed  the  principles  be-
 hind  this  Bill.

 Much  was  made  of  the  fact  that
 this  Bill  was  held  over  from  946  and
 that  we  are  doing  a  thing  now  quite
 behind  time,  and  because  we  do  it
 now,  in  1953,  it  looked  to  some  hon.
 Members  as  though  we  are  behind
 time.  A  right  thing,  whether  it  was
 proposed  in  946  or  earlier,  does  not
 cease  to  be  a  right  thing  in  ‘1956.
 Today,  we  have  incorporated  several
 provisions  which  are  of  a  more  de-
 tailed  nature  and  which,  as  I  remark-
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 ed  in  my  earlier  speech,  go  towards
 better  operation  of  road  transpert  in
 this  country.  If  some  old  provisions
 have  been  taken  in  and  incorporated
 here,  they  do  not  cease  to  be  rele-
 vant  becailse  some  ten  years  have
 elapsed  in  the  meanwhile.

 Shri  Matthen  also  urged  and  plead-
 ed  for  a  956  perspective  and  not  for
 a  946  perspective  The  mere  mention
 of  1946,  I  believe,  confused  my  friends
 They  were  so  confused  as  to  say  that
 we  are  lagging  behind  and  that  we
 are  having  a  perspective  which  does
 not  suit  the  present  day.  I  shall
 presently  show  that  it  is  not  so.

 The  need  has  arisen  to  fulfii  the  im
 tentions  which  we  had,  through  this
 Bill.  In  the  past  few  years,  various
 State  Governments  rightly  decided  to
 nationalise  portions  of  road  transport.
 I  do  not  want  to  go  into  the  merit  of
 it.  The  State  Govern:nnets  are
 sovereign  in  the  field  and  they  have
 got  every  right  to  decide,  and  they
 know  what  they  should  do  But  the
 action  of  the  State  Governments  in
 having  decided  to  nationalise  road
 transport  created  a-  certain  fear
 among  the  private  interests  who  have
 been  ranning  road  transport  ser-
 vices  and  serving  the  country  in  this
 field.  They  felt  diffident  to  proceed
 further.  They  thought  that  the
 Democles’  sword  of  nationalisation
 was  hanging  over  their  heads  and  as
 such  they  could  not  proceed  further
 and  fuifil  the  role  expected  of  them.
 It  is  at  this  juncture  that  this  Bil}  has
 been  placed  before  the  House.  It
 provides  a  remedy  and  shows  a  way
 out  of  this  morass  and  puts  faith  in
 the  people  who  have  been’  doubting
 and  questioning  the  course  that  the
 State  Governments  have  been  adopt-
 ing.  Wherever  nationalisation  is
 undertaken,  it  has  been  made  clear
 beyond  doubt  that  compensation  wil]
 be  paid.  The  946  report  of  the
 Select  Committee  certainly  did  not
 provide  for  it,  because  it  did  not  face
 such  a  situation  as  the  present  one
 These  circumstances  were  not  present
 when  the  946  Bill  was  _  considered.
 This  Bill  answers  a  current  need  and
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 supplies  the  remedy  to  a  situation
 which  was  otherwise  getting  bad.

 Yhe  other  important  aspect  of  the
 Bill  is  with  reference  to  the  free  flow
 of  inter-State  movement  of  road
 transport.  That  is  a  very  important
 provision.  My  friend,  Shri  Samanta,
 described  the  harassments  which  peo-
 ple  have  to  undergo  while  going  from
 one  State  to  another  It  is  a_  pity
 that  the  State  Governments  could  not
 by  mutual  negotiation  come  to  a
 satisfactory  settlement  in  this  regard
 Some  State  Governments  have  come
 to  such  a  settlement,  but  others  are
 not  able  to  come  to  such  smooth-
 working  agreements.  So,  we  have  to
 step  in.  It  is  not  our  intention  to
 intrude  upon’  the  constitutional
 sphere  that  belongs  to  the  States;
 but,  wherever  it  is  a  matter  of  Inter
 State  movement,  naturally  we  have
 to  step  in  to  fulfil  fhe  needs  that  are
 demanded  by  the  situation.  This  is
 an  important  provision  which  will
 also  encourage  the  tourist  industry  in
 this  country.  I  था  glad  to  an-
 nounce  that  our  income  from  this
 source,  as  calculated  by  the  Reserve
 Bank,  has  increased  The  Jatest  posi-
 tion  is,  in  954  we  wereiable  to  earn
 more  than  Rs.  7  crores  by  means  of
 foreign  tourists  who  came  into  the
 country.  That  apart,  the  real  need,
 which  is  a  domestic  one,  is  to  supple-
 ment  rai]  transport  by  sufficient  road
 transport.  For  that  the  machinery
 that  we  have  envisaged  is  in  the  form
 of  Inter-State  ‘Authorities  and  we
 have  also  envisaged  a  Central  Trans-
 pert  Authority.  This,  I  shoulé  think,
 has  come  not  a  day  too  soon.

 Shrt  Matthen:  Is  it  adequate?
 Shri  Alagesan:  Look  at  the  other

 aspect  also,  to  which  I  draw  _  atten-
 being  established  and  one  of  the
 subjects  which  fall  within  the  pur-
 view  of  the  zonai  councils  is  Inter-
 State  transport.  Here  we  are  effect
 to  the  decisions  that  may  be  taken
 by  the  zonal  councils.  I  am  pointing
 this  out  simpiy  to  show  that  we  are
 not  suffering  from  any  946  _pers-
 pective;  we  are  well  ahead  and  we
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 try  to  meat  the  problems  of  the
 times

 A  point  was  made  that  we  should
 remove  the  obstacles  in  the  way  of
 the  development  of  road  transport  by
 reducing  taxation—Central,  State  and
 so  on.  At  the  same  time,  my  hon.
 friend,  Shri  Mattben,  pleaded  that  we
 should  extend  financia]  aid  and  credit
 to  viable  units  of  road  transport.
 The  study  group  of  the  Planning
 Commission  wént  into  this  question
 and  they  came  to  the  conclusion  that
 the  element  of  taxation  was  not  a
 realy  oppressive  thing  in  the  way  of

 _development  of  road  transport.  But
 still,  they  wanted  to  produce  a
 psychological  effect  by  way  of  reduc-
 tion  in  taxation.  Already  something
 has  been  done  in  this  field.  In  fact,
 we  wanted  to  bring  in  legislation
 which  will  lay  down  the  principles
 of  motor  vehicle  taxation  and  which
 will  also.  ley  down  a  ceiling.  But,
 we  were  advised  ‘that  according  to
 our  present  Constitution,  no  principle
 of  taxation  can  by  any  means  em-
 brace  laying  down  a  ceiling.  So,  we
 had  to  fal]  back  on  the  machinery  of
 the  Transport  Advisory  Council.  We
 have  taken  up  this  question  and  are
 discussing  thjs  with  the  various  State
 Governments.  It  is  true  that  it  is  not
 a  matter  which  can  be  decided  very,
 Quickly.  We  have  to  deal  with  a
 number  of  State  Governmenis,  which
 are  perhaps  more  zealous  of  their
 rights  than  the  Centre  of  this  Parlia-
 ment  can  ever  be,  to  push  through
 any  measure.  When  you  have  to
 arrive  at  compromises,  delays  are  in-
 evitable.  We  have  taken  up  this
 question  in  the  forum  of  the  Trans-
 port  Advisory  Counci]  and  the  State
 Governments  naturally—I  do  not
 blame  them—have  asked  for  some
 time  to  consider  this  question.  Our
 intention  is  that  the  level  of  motor
 vehicle  taxation  should  be  well  with
 in  75  per  cent.  of  the  present  Madras
 taxation.  That  is  the  recomnmend-
 ation  of  the  Motor  Vehicles  Taxation
 Enquiry  Committee  and  we  are  work~-
 ing  towards  that.  If  the  State  Gov-
 ernments  can  agree  to  this  voluntarily
 without  our  having  to  undertake  any
 legislation—because,  we  just  cannot—
 4]9  L.S.D.
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 certainly  it  will  go  a  Tonge  way  in
 lightening  the  load  of  .Gxxaticn  on
 motor  transport  These  are  some  of
 the  things  which  we  have  already
 taken  in  hand  and  are  pursuing

 On  the  question  of  prices  of  motor
 vchicles,  Mr,  Nayar  had  samething
 very  relevant  to  say.  It  is  not  only
 the  maintenance  cost,  but  the  initia)
 capita)  cost  also  which  is  involved.
 This  question  has  been  referred  to
 the  Tariff  Commission,  They  are
 seized  of  the  matter  and  are  enquir-
 ing  into  it.  If  as  a  result  of  their
 finding  we  are  able  to  bring  about  a
 reduction.

 Shri  V.  P.  Nayar:  It  is  a  very  big
 bal!  a

 Shri  Alagesaa:.......ev  by  a
 sma)]  percentage  in  the  price  of  motor
 vehicles,  we  would  have  reduced  the
 capita)  cost  straightaway.  These  are
 some  of  the  means  by  which  we
 want  to  remove  the  obstacles  in  the
 way  of  further  development  of  road
 transport.

 I  think  this  Bill,  as  has  been  ‘placed
 before  the  House.  shows  the  green
 light  to  the  private  sector  to  go  ahead
 with  the  development  in  the  feild  of
 surface  transport,  as  my  fri¢hd  Shri
 Matthen  was  emphasising.  One  other
 point  made  by  Mr.  Nayar  and
 Mr.  Vittal  Rao  refers  to  the
 legislation  regarding  the  Mbour
 employed  in  this  very  importent
 field.  One  cannot  minimise  the
 urgency  of  a  proper  legislation  ‘for
 those  who  are  engaged  in  this  very
 important  sector  of  our  ecanomy.  Bat
 Mr.  Nayar  wanted  an  aséurance  fram
 me  that  that  Bil)  also  would  become
 law  by  the  time  this  Bil)  became  law.
 J  am  only  sorry  that  I  am  unable  to
 give  such  an  assurance  He  wil]
 realise  that  it  is  well-nigh  impossible
 to  hold  out  any  assurance  that  that
 Bill  also  will  become  law.  I.  have
 been  standing  in  the  queue  for  such
 a  long  time,  and,  happily  or  unhappi-
 ly,  when  I  come  before  this  Hotse,
 even  the  time  that  was  allotted  407
 this  measure  has  not  been  consumed
 by  the  House.  We  -bad  to  stand  in
 the  queue  for  a  long  time.  I  have
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 got  a  number  of  Bills  to  push  through
 and  I  very  much  doubt  whether  I
 would  be  able  to  do  it  during  the  life
 of  this  Parliament.  So,  it  is  too
 much  to  expect  that  this  also  should
 become  jaw.  But  I  can  assure  the
 hon.  Members  that  the  Labour  Minis-
 try  is  already  considering  this  matter
 and  in  good  time  they  will  bring  for-
 ward  suitable  legislation.  I  missed
 the  point  of  Mr.  Vittal  Rao.  I  heard
 him  saying  that  the  compensation
 proposed  is  not  sufficient  or  some
 such  thing,

 Mr.  Deputy-Spezker:  He  said  that
 he  will  discuss  it  in  the  Joint  Com-
 mittee

 Shri  Alagesan:  We  welcome  that.
 In  this  matter  we  are  having  an  open
 mind  We  are  prepared  to  hear  the
 members  on  the  Select  Committee  for
 this  is  an  important  matter  and  the
 representations  made  in  this  behalf
 by  the  private  interests  will  also  be
 taken  into  consideration  and  I  hope
 when  the  Bill  emerges  from  the
 Select  Committee  there  will  be  a
 satisfactory  solution  found  to  this
 matter.  I  have  nothing  more  to  say
 except  to  express  my  gratitute  to  the
 hon.  Members  who  have  heartily  en-
 dorsed  the  principles  of  this  Bill.

 Sbri  V.  P.  Nayar:  With  your  per-
 mission,  may  I  ask  a  question?  The
 hon.  Deputy  Minister  was  pleased  to
 answer  some  points  relating  to  the
 initial  cost  in  purchasing  or  acquir-
 ing  the  vehicles.  Could  we  have  the
 reaction  of  Government  on  the  points
 which  we  raised  about  the  operational
 costs,  especially  the  cost  of  petrol,
 tyres  and  spare  parts?

 Shri  Alageaa:  All  these  things
 can  surely  be  gone  into.  The  hon.
 Member  mentioned  ahout  spare  parts.

 Shri  V.  P.  Nayar:  Petrol,  tyres
 and  spare  parts.

 Shrt  Alagman;  You  are  too  ambi-
 tious;  that  is  all  what  I  can  say.
 Regarding  spare  parts,  the  duty,  as
 per  the  recommendation  of  the  Tariff
 Commisaion,  was  brought  down  from
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 60  per  cent.  ad  valorem  to  40  per
 cent.  in  May  2953  and  this  accords
 with  the  recommendation  made  by
 the  Motor  Vehicies  Transport  Enquiry
 Committee  also.  This  is  one  of  the
 matters  which  relate  to  running  cost.

 Mr,  Depaty-Speaker:  The  question
 is:

 “That  the  Bill  further  to  amend
 the  Motor  Vehicles  Act,  4939  be
 referred  to  a  Joint  Committee  of
 the  Houses  consisting  of  45  mem-
 bers;  30  from  this  House,  namely,  ,
 Shri  K.  L.  More,  Shri  Fulsinhji  8.
 Dabhi,  Shri  M.  L.  Dwivedi,  Shri
 ९.  C.  Shah,  Shri  T.  N.  Viswanatha
 Reddy,  Shri  Amarnath  Vidya-

 ‘lankar,  Shri  M.  K.  Shivananjappa,
 Shri  Rohanla)  Chaturvedi,  St&ri
 Krishnacharya  Joshi,  Shri  Suriya
 Prashad,  Shri  Ram  Sahai  Tiwari,
 Shri  Basant  Kumar  Das,  Shri
 Bhupendranath  Mishra,  Shri  Sit-
 nath  Brohmo-Chowdbry,  Sardar
 Iqba?  Singh,  Shri  T.  8.  Avinashi
 lingam  Chettiar,  Shri  Raghunath
 Singh,  Shri  Shree  Narayan  Das,
 Shrimati  Sushamsa  Sen,  Shri
 Rameshwar  Sahu,  Shri  R.  R.
 Morarka,  Shri  T.  8.  Vittal  Reo,
 Shri  K.  Ananda  Nambiar,  Shri
 K.  Ss.  Raghavachari,  Shri  Y.
 Gadilingana  Gowd,  Shri  U.  M.
 Trivedi,  Shri  Giriraj  Saran  Singh,
 Shri  Bahadur  Singh,  Shri  Uma
 Charan  Patnaik  and  the  Mover;

 and  5  members  from  Rajya
 Sabha;

 that  in  order  to  constitute  a
 sitting  of  the  Joint  Committee  the
 quorum  shall  be  one-third  of  the
 total  number  of  members  of  the
 Joint  Committee;

 that  the  Committee  shall  make
 a  report  to  this  House  by  the
 20th  November,  2956;

 that  in  other  respects  the  Rules
 of  Procedure  of  this  House  relat-
 ing  to  Parliamentary  Committees
 will  apply  with  such  variations
 and  modifications  as  the  Spéaker
 may  make;  and
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 that  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha
 do  join  the  said  Joint  Committee
 and  communicate  to  this  House
 the  names  of  members  to  be  ap-
 pointed  by  Rajya  Sabha  to  the
 Joint  Committee.”

 The  motion  was  adopted.

 5-3  pm

 The  Lok  Sabha  then  adjourned  tilt
 Eleven  of  the  Clock  on  Monday,  the
 23th  August,  1956,
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 MESSAGE  FROM
 SABHA
 Secretary  reported  that  Rejya Sabha  at  its  sitting  held  on
 the  9th  Augtst,  ‘19565  had
 agreed  without  any  amend-
 ment  to  the  Reserve  Bank  of

 India  (Amendmem)  Bill,
 39§6,  Passed  by  Lok  Sabha
 on  the  20th  July,  7956  «

 ILLS  PASSED
 oO  Clauseby-clause  conside-

 ration  of  the  River  Boards
 Bill,  as  passed  by  the
 Rajya  Sabha,  was  taken
 up.  Tne  clauses  were
 adopted  ard  the  Bil]  was
 Passed

 RAJYA

 ४0  The  motion  to  consider
 the  Inter-State  Water
 Disputes  Bill,  es  passed
 by  Rajya  Sabha,  was
 moved  by  the  Minister  of
 Planning  and  Irrigation and  Power  (Shri  Nanda).
 The  discussion  was  con-
 cluded,  the  clauses  were
 adopted  and  the  BilS
 was  passed
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 COLUMNS
 REPORT  OF  JOINT  COM-

 MITTEE  PRESENTED

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datars)

 resented  the  Report  of  the
 joint  Committee  onthe  Bihar
 and  West  Bengal  (Transfer
 of  Territories)  Bill.

 BILL  REFERRED  TO  JOINT
 COMMITTEE

 The  Deputy  Minister  of  Rail-
 ways  and  Transport  (Shri
 Alagesan)  moved  for  _refer-
 ence  of  the  Motor  Vehicles
 (Asnendment)  Bill  to  a  Joint
 Committeeof  the  Houses,
 The  motion  was  adopted.

 AGENDA  FOR  MONDAY
 33TH  AUGUST,  7956

 Consideration  and  passing  of
 Nationa]  Highways  Bil]  and
 discussion  on  motions  re-
 modification  of  Displaced
 Persons  (Compensation  and  }
 Rehabiliestion)  Rules,  ‘1955+

 2985-87

 “3020—  80


